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Funds (Amendment) Bill
routes from 1-3-57 to 28-2-58 'was
as given below:—

From Assam

Via Assam Rail link .. 41,758

Via Pakistan Rly. .. 113

By steamer Companies 15,654
Total. 57,525

(b) Works in  connection with
development of capacity of the Assam
Rail Link are in progress to achieve
a daily clearance of about 450 M.G.
wagons between Katihar and Siliguri
Jn. and 400 M.G. wagons on the
section east of Siliguri Jn.

PAPER LAID ON THE TABLE

AMENDMENTS TO Drrmr MOTOR
Vericres Rures

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table, under sub-section (3) of
Section 133 of the Motor Vehicles
Act, 1939, a copy of Notification No.
F. 12/44/57-MT/Home, dated the
80th January, 1958, making certain
amendments to the Delhi Motor
Vehicles Rules, 1940. [Placed in the
Library. See No. LT 656/58].
CLARIFICATION OF REPLY TO A

SUPPLEMENTARY QUESTION

The Deputy Minister of Railways
(Shri S§. V. Ramaswamy): In an-
swering a supplementary question by
Shri S. C. Samanta on 5-4-1958 aris-
ing out of Starred Question No, 1456,
I had said that facilities to railway
staff for learning Hindi are given
generally outside office hours. I
should clarify that this is so only in
the case of workshop staff. Staff,
other than workshop staff, are given
such facilities during office hours.

EMPLOYEES PROVIDENT FUNDS
(AMENDMENT) BILL

The Deputy Minister of Labour

(Shri Abid Ali): I beg to move for
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leave to introduce a Bill further to
amend the Employees' Provident
Funds Act, 1852
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Employees’ Provident Funds Act,
1952."

The motion was adopted.

Mr. Speaker: Until all hon. Mem-
bers sit down I will not rise in my
seat. I have been repeatedly saying
that no hon. Member should stand
while I am standing.

Shrl Abid All: I introduce the Bill.
[ ] . * [ ]

DEMANDS FOR GRANTS—contd.
MmiisTRY OF HOME AFFAIRS

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 51 to 65 and 122 relat-
ing to the Ministry of Home Affairs
for which six hours have been allot-
ted.
Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the selected cut motions.

Hon. Members are already aware
of the time-limit for speeches.

Demanp No. 51—Mmistry oF Homm
AFFAIRS

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 2,50,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1858, in
respect of ‘Ministry of Home
Affairs’ *.

DemAND No. 52—CABINET
Mr, Speaker:
Motion moved:

“That a sum not exceeding
Rs. 32,40,000 be granted to the
President to complete the sum

*Published in the Gazette of India Extraordinary Part II—Section 2, dated

14th April, 1058

**Moved with the recommendation of the President.
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which will come in course of
payment during the year ending
the 3ist day of Maarch, 1859, in

Mr. Speaker: Motion moved:
“That a sum not exceeding
Rs. 4,07,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1959, in
respect of ‘Zonal Council’ .

DemAND NoO. 54—ADMINISTRATION OF

Jusmce
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,006,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1959, in
respect of ‘Administration of
Justice’ *.

Demanp No. 55—Porice
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,3234,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of 'Police’ .

Demaxnp No. 56—Cxnsus

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Census’ ”.

Demano No. 57—STATISTICS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,66,03,000 be granted to the
President to complete the sum
necessary to defray the charges

which will come in course of
payment during the yeer ending
the 31st day of March, 1959, in
respect of ‘Statistics’ "
Dezmanp No. §8—Privy Purses axs
ALLOWANCES OF INDIAN Rurzms

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,068,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1959, in
respect of ‘Privy Purses and
Allowances of Indian Rulers’ ”.

Demanp No. 30—Drum
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,08,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1059, in
respect of ‘Delhi’ ",

Demanp No. 60—HIMACHAL
PrapESH

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,28,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1959, in
respect of ‘Himachal Pradesh”.

Demanp No. 61—ANDAMAN AND
NicoBAR ISLANDS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,54,75,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Andaman and Nicobar
Islands’ ".

DrMmaND No. 62—MANIPUR
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,88,66,000 be granted to the



President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1959, in
respect of ‘Manipur® ”.

Demanp No. 63—TrIPURA
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 3,01,34,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1958, in
respect of ‘Tripura’ ”.

Demand No. 64—LaccAbrve, Minicoy
AND AMINDIVI ISLANDS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,10,000 be granted to the
Presidént to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Laccadive, Minicoy
and Amindivi Islands’ ”.

DemaAND No. 65—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE UNDER
THE MiINIsSTRY OF HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,02,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of 'Miscellaneous Depart-
ments and Expenditure under the
Ministry of Home Affairs’ ”.

DEMAND No. 122—CaAPITAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,03,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, in
respect of ‘Capital Outlay of the
Ministry of Home Affairs’ *

a woman was bending over a grave.
Naturally, the great master was
moved to pity and he asked one of
his disciples to proceed and make
enquiries. The disciple went and
asked: “Sister, great must be your
grief as so bitterly you are crying
and shedding tears.” And the woman
replied: “Brother, I lost my father.
He was killed and eaten by a tiger.
I lost my husband here. He was
killed and eaten by the same
tiger. And yesterday, my only son
was killed and eaten by the . same
tiger”, Then the disciple enquired:
“I£ it be so, why not leave the place?”
Then, the woman gave the reply:
“Well, it is true, but here the Gov-
ernment is a bit good, a kind Gov-
ernment”. Confucius says that peo-
ple are more afraid of bad govern-
ments than man-eating tigers.

This has got a great relevence to
the Home Ministry which deals with
law and order, peace, preservation of
freedom etc.

Last year, the hon. Home Minister
in his reply to the debate on the De~
mands asked me to read his speech
of the previous year. I did so, ana
it was a very rewarding effort. The
speeches make very good reading and
display a very high standard ot
rhetoric, but after reading them I
was reminded of one experience the
House of Commons often had. It
was said of Mr. Churchill during the
war that he won debate after debate
and lost battle after battle. ‘The
Home Minister is parliamentarian who
will leave his mark as a great par-
liamentarian of this House and
country. He wins the debate, but
nothing happens with regard to the
suggestions that we have to make and
the deep convictions which we often
find reflected in his own speeches.

It we carefully scrutinise the De-
mands of his Ministry, we find an
exorbitant increase under every head.
Under Home (Police) we find
that the Demand for 1838-59 is
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Re. 4,98,88,000 as against Rs. 3,79,00,000
for the previous year. It has shown
an increase of 25 per cent. Let us
look at some other interesting services
under this Ministry. The Central Re.
serve Police was costing the nation
Rs. 68 lakhs in the previous year.
Within a year it has jumped to Rs. 181
lakhs. It means an increase of more
than 100 per cent. The Police Train-
ing School cost us Rs. 9,60,682 in 1957-
58. Now it is Rs. 21 lakhs—again an
increase of more than 100 per cent
The Training College, for Police
again, cost us Rs. 6,51,000 is the pre-
vious year, and this year it is costing
exactly 100 per cent. more.

Have these additional expenses,
these increases in the spending of tha
Ministry, led to any enhancement of
the efficiency of the Ministry? 1If it
were so, the House should be glad
to sanction these increased demands
of the Minister.

Now I should like to point out
something which I had said previously,
which has been corroborated by one
of the topmost police officers of this
country. Shri Kanetkar has been
writing a series of articles giving his
experiences in the Times of India. He
narrates his encounters with the now
famous or notorious Bhupat. He tells
this incident.

He detailed some of his policemen
because he expected Bhupat to make
an attack in that area, and he himself
was taking shelter somewhere near.
In the night the police came and
reported: “We saw Bhupat pass.” And
he asked: “What did you do?”. They
replied: “We came to report to you”.
They saw Bhupat pass and they
came to report. That is the typical
degree of morale and courage.

He cites another incident. Bhupat
having passed through the area,
caught hold of a truck, robbed the
man of it, used the truck and then
left the truck and went away. The
Police came to give rescue, and what
did they do? They removed from
the truck what was left by Bhupat.

This is an example not given by
any demagogue, any mob-orator. This
is given by a very cold-blooded top-
ranking police officer of the rank of
an Inspector-General on how the-
police tunctions.

I will now come to the methods the-
police still continue to use. We should,.
of course, express a degree of satis-
faction, though not unqualified satis..
faction, on the development that on
the whole the quota of police firing-
has been reduced. That is a good
and welcome thing. We hope the:
day will soon come when we shall
have no longer to complain in this
House against police firings. But here-
is one example. This is the Golathkar-
case.

A young man was beaten to death.
by the police. And what did the
police claim? They claimed that the
young man had committed suicide be-
caute a girl had jilted him. Some-
kind of letter was found, I do not.
know if it was not forged, but that
was the Police case. The Coroner of
Bombay found that the man was done:
to death as a result of brutal beating.
This is a serious case.

Have things improved in the year:
under review? This Ministry will be
justified in coming to this House and
asking for increased demands to the
extent that it can proudly claim that
during the year under review the
boundaries and frontiers of civil lib-
erty in this country have been en-
hanced, have been expanded, but if
we prove to the contrary, it has no-
right to ask for increased demands.

I have already referred to one case-
which I investigated personally and
spoken about it in connection with
another demand. That was on the:
Goan border near Khanapur. The
Police had severely beaten a man for-
the big crime of having been found-
with Rs. 200 of Indian currency. They
assaulted him, they beat him, What
was his case? He wanted to go to-
the other village to buy a bullock.
cart, but he was assaulted and severely
beaten by the policee. When we heard



{Shri Nath Pai]

ihold of the records from the hospital
-awhich is run by the Government, and
“4he doctor said: “Many are the un-
‘happy cases which come to this hospi-
tal like this”. 1 would like to ask:
has there been any change?

Last year I pleaded that we try to
-substitute more scientific methods. We
“have a Prime Minister who has got a
Zreat flair for everything that is
scientiic. Why not employ these
methods in the detection of crime, in
the prevention of crime? Why cannot
‘these outmoded, medieval methods of
“beating, torturing and third degree
:methods be done away with, and some
better and more human methods
Aadopted in the detection and preven.

;Ltion of crime. That is one aspect of

Let us look at Delhi. The total ex-
‘penditure for Delhi is Rs. 7,78,27,000.
“How big is the slice of this favourite
‘baby, the police department? It is
‘Rs. 178 lakhs. How do some other
-departments fare under this? Let us
have a look. How much are we going
to spend on culture in the city which
is the capital of the country which
‘is run by the Home Ministry? It is
-going to cost us Rs. 1,16,000 and you
will be surprised to know that one
-single hospital run for the police
-alone costs Rs. 112,000. Perhaps some-
‘body high up in the office believes
‘that it is better to have healthy,
-sturdy policemen than bother about
“the cultural development of the peo-
ple.

Now, how much does labour get in
-this socialist country? For welfare
-centres in Delhi under the Delhi Ad-
Aministration, a huge, staggering sum
«of Rs. 48,000 has been reserved.
.And the entire labour department will
7be given Rs. 2.97 lakhs; and remem-
ber the figure of Rs. 1.78 crores for
‘the police. Now, what about some
.other things in this Administration?
It remains a shameful fact that the
-water we drink, though it does not
lead to diseases, is sullage-contami-
‘nated water., Why not do something
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about it and see that we get pure
water in this capital? You can drink
dirty water and still' not be affected
because it has been sterilised in some
other way, but the water supplied re-
mains 25 bad as that. And this is a
fact about which the people very
often raise a hue and cry; it is there
from the press and from the public,
but nothing has been done. But still
the only department which is very
much cared for and very much pro-
vided for continues to be the police.

I would like to ask one thing here.
It is a good thing that we have got a
corporation for Delhi. But there has
been a spate of rumours that those
holding offices in the Administration,
will be removed. When the States’
reorganisation came, the Home Minis-
ter was good enough to give a categori-
cal assurance and allay the fears of
all the staff that they will be contin-
uing in their jobs. But an incident
has recently happened that a transla-
tor in the Administration was remov-
ed with one day's notice. I hope he
can go to the Supreme Court; - he
cannot be removed like that by one
day’s notice; not even a private ser-
vant can be removed like that in thess
days. He is an official of the Adminis~
tration and he requires normally thir-
ty days’ notice. But this in an inci-
dent, a practical case, which illus-
trates the policy. What are you go-
ing to do about it? 1 would invite and
request the Home Minister to assure
categorically that after the corpora-
tion comes, those who serve in the Ad-
ministration will not be losing their
jobs and there will not be a large-
scale retrenchment.

Again, cen we not try to do some-
thing to make Delhi which is run by
the Central Government a model in
many respects for the States? There
is the case of land reforms. Recently,
a research book published by the
Gokhale Institute of Politics showed
how the land reform has been failing,
in spite of, perhaps, very often gen-
uine and sincere intentions on the
part of Government, in the country
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something been done in
this direction? Nothing.. In 1954, we
had a legislation to that effect. Has
it beem implemented. Again, there
will have to be a negative answer.

EgE

tinue to ignore other departments
which in a welfare gocialist State
should receive a higher considera-
tion,

Now, I shall turn my attention to
another aspect, and that is the general
administrative efficiency for which
the Home Ministry is responsible.
Shri Nijalingappa has brought out a
case which everbody here knows;
there is a hue and cry about it. I
trust and sincerely believe that those
tears had nothing to do with the crisis
that is hanging over his head, and
that those were actually moved by
the pity of the whole case, the tra-
gedy of the whole case. A man could
not get his pension after a devoted
life of service to the State for eigh-
teen years after he retired. This case
has come to light, but how many such
cases remain? The inordinate delay
in India is a thing that is unique in
the administration. 1 know the cer-
tificate that Mr. Appleby has given
to our civil service. So far as intelli-
gence goes, an average Indian, we can
proudly claim, is as intelligent as any
citizens in any other country. So far
as intelligence is concerned, we have
nothing to say about our civil ser-
vants. They impress the foreign vis-
itors here by their good training, by
the inherent good Indian intelligence,
and they get certificates for something
else, that is, their administrative effi-
clency. Now, let us remove the part
of their intelligence which exists, and
of a very high calibre. But what about
the way they function? And this is
one example. Apart from Shri
Nijalingappa's case, that is, a citizen
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failing to get his pension for eighteen
years after his retirement, there is
another irrefutable evidence that we
have got from a good witness, and
that is, Shri S. K. Patil. He disclosed
how wonderful is the system and how
smoothly it functions! He said in
Bombay recently that a thing had
to go through forty-four different
processes—maybe, forty—before it
got really moving. How creditable, and
how wonderful indeed. Then, he re-
duced it to eleven. Why does it re-
quire eleven different departments to
go through at different times, and
eleven different people handling the
file for a simple thing? But this is
our glory; this is our pridel How
foolproof is our system! That is what
they claim. It is not foolproof be-
cause we have to shed tears for it
and the country has to bear a very
heavy burden for these sorts of mate
ters. That is with regard to the
efficiency.

Now, I come to the delays. Here, £
shall be telling something to the
Home Minister which I think he will
take some interest in looking into.
Many foreigners come to this country,
and their first encounter is with our
customs officials and the police there.
If you land at Zurich—I am not ex-
aggerating—you are cleared through
the customs in less than seven
minutes. I have counted more than
once; simply as an Indian, I was in-
terested in seeing why and how it
gets done. In London, where every
minute at least one plane is either
landing or taking off, they clear you
within eight to ten minutes, and the
maximum time I have seen there was
about fifteen minutes for all the for-
malities. But you fly from Karachi
to Delhi; the flying time is sometimes
less than the time taken by our effi-
clent customs officials to clear you
through. The minimum time is any-
thing between one and a half hours to
two hours. And there are hordes
of policemen. What do they do?
What a bad impression! How bad it
is! I do not say they are always
offending; they are not; often, they
are polite. But why not something
be done so that the whole machine
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will be geared up in keeping speed of
today? Why not minimise formali-
" ties? Why not see that there is some
more efficiency and expedition on
their part? I would like that he
Jooks into this matter too.

Now, I would like to turn to some
other problems, First, I take up the
judiciary which comes under his
Ministry, Last year, we demanded
that the process of separating the
Judiciary from the executive would
have got an extremely good judiciary,
is the only guarantee of the freedom
of the individual in this country, and
the hands of the judiciary will have
to be strengthened in every case. Now,
I am in a position which he does not
deny. In the first place, though we
have got an extremely good judiciary,
the processes of law in this country
are terribly, and sometimes killingly,
slow, and something has got to be
done about it. I know that the Minis-
ter himself is not responsible for that.
But he is responsible for introducing
the necessary reforms in the processes
and the procedures of this country.
He has stated himself somewhere or
perhaps quoted a well-known judge,
that justice delayed is justice denied.
And that is precisely what happens to
an average Indian.

Let us remember that the encounter
or the contact which an average
Indian makes with the liberty of the
country is not at the level of the
Supreme Court or the Parliament of
this country; he makes the contaet, and
he enjoys his liberty at the level of
the constable and the magistrate. And
how slow is the process there? Can
we do something about it? How long
shall we complain? And how long
gshall we be told ‘We are considering
this matter’? The matter has been
considered for long. Judges after
judges have said that something has
got to be done. I hope the Home
Minister will be giving his attention
to this too.

Then, there is one aspect to which
we have referred. There is a happy
development. He spoke very recently
of the formation of an all-India panel

for judges. I would like only 1o 2e-
mind him of the words of Justice
Chagla, I think, who is held in high
regard by every section of the House.
He said gome time in May, 1857 that
often there is a tendency to bring
political pressure in the appointment

of judges. I shall not be labo
this point very long, but it is
Mysore, for a long time, a big
with 15 million people, had only
three judges. And what were the
reasons why the Full Bench was not
being constituted? Again, there is a

iid

tions come, apart from the qualifica-
tions and the merit of the judges to
sit on the Bench. This is a very
serious matter. An independent judi-
ciary....

Mr. Speaker: 1 have allowed the
hon. Member to refer to the adminis-
trative details in every other depart-
ment. I do not know whether even
the judiciary comes within the pur.
view of the Home Ministry. I think
this may be taken up after the Law
Ministry comes up for discussion.

Shri Easwara Iyer (Trivandrum):
The question of administration of
justice comes within the purview of
the Home Minister. So, we can speak
on the judiciary only under the De-
mands of the Home Ministry.

Shri Nath Pai: If you had given
me time, I would have pointed out
to you that the entire law depart-
ment and the judiciary comes under
him. That is why these criticisms and
suggestions are being submitted to
you under this head.

Shri Khadilkar (Ahmednagar):
May I point out one thing? This
year, there is no opportunity provid-
ed for discussing the Demands of the
Ministry of Law.

Mr. Speaker: Perhaps, hon, Mem-
bers are not aware of what is done.
If this is the attitude, then I would
not divide and devote the time among
the various Ministries.



1 appoint a sub-tommittee consist-
ing of loaders of various groups, at
any rate, spokesmen; and I entrust
the entire matter to them. It is not
as if every subject or everyone of
the seventy-eight or ninety Minis-
tries and Departments can be taken
up every year; some Departments
can be gone through in a particular
year. ‘Therefore, they choose. This
year, they have not chosen the Law
Ministry. On that ground, if hon.
Members bring in all that is to be
spoken on law under the Demands of
every other Ministry, it will be de-
feating the very object of choosing
particular departments for discus-
sion. That is not the intention.

Shri Nath Pai: I agree with the
latter part of the ruling. But I sub-
mit to you that the judiciary and
its administration come under his
purview.

Now, Sir, I should like to invite
his attention to another matter. He
gave an assurance when the service
conduct rules were amended. But I
do not think that so good a lawyer
and so good a fighter for freedom as
he will say that they were amend-
ments. They were distortions of the
conduct rules. It has been made an
offence—] would like to tell the
House that to whatever section we
may belong, we should look at mat-
ters which constitute an encroach-
ment on our civil liberties from a
dispassionate point of view, from
the point of view of the preservation
of our democracy—it is made mn
offence to say, ‘I am a hungry post-
man’. How do we enhance his loyal-
ty to this country, how do we satis-
fy his demands by just gagging him
and preventing him from saying, ‘I
am hungry’.

These were the creation of the
Home Ministry. He pleaded for
them and he defended them on the
ground that there was an emergency.
But the emergency has disappeared
long since. We have been having
comparative tranquillity throughout
ithe. country. Why themn continue
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1 would like to point out—to belong
to any union which is not recognised
by Government. Now, if you had a
law that you recognise a union irres-
pective of the political complex of
the leader of the union, if only the
union satisfled certain conditions, then
that law would fhave been a good
law. There is no law in the country
which compels Government to re-
cognise and register a union, if it is
a representative union but it is an
offence to belong to a union which is
not recognised. Now, it can happen
that I form a union which is a bona
fide union, which is supported by
the majority of the workers, of the
employees, is not recognised and it
becomes an offence to belong to such
a union! This is very sinister, this
is very invidious.

Therefore, I plead with him that
if there was——I never thought there
was—any Justification for these
service conduct rules, the time has
eome to think whether they have
done any good and to withdraw them.
This kind of denial of basic liberty
wag perhaps “justified in an emer-
gency——according to me it never
was——but now no such emergency
exists which can give a semblance of
justification to the continuance of
these rules. So I plead with him
that these rules may be withdrawn.

Now, there is one thing to which
I would like to draw his attention.
There is this head ‘Zonal Councils'.
Many hopes were raised when the
Zaonal Councils were formed. In his
own manner, he had indicated that
they could be the basis for solving
many knotty problems, and he cog-
ently pleaded for time being given
for working out solutions to knotty
problems. I would like to tell him;
very patiently the people in our area
have waited so that such a solution
could be found to their problem——
I mean the people of Belgaum. He
knows the whole case as good as any
champion on any side probably
knows. What has the Zonal Council
done about it? We were happy to
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od {0 know——that the fricky prob-
lem between Andhra and Tamil Nad
was eventually solved on the basis of
the Pataskar formula. Why not ap-
ply the same kind of formula to
Belgaum, The Municipality, as he
knows, on more than 8 occasions pas-
sed a resolution with 38 against 6,
asking for the incorporation of that
city in Maharashtra, that is now, for
the time being, bi-lingual Bombay.
These people have satisfled every cri-
terion that can democratically be ap-
plied. All the 6 seats were fought
on this issue and the Congress Party
lost all the 8 seats and also one seat
for Parliament. What further jevi-
dence do we need? The local elec-
tions, municipal elections, the census
report, all point to one thing: that a
people cannot be forced to do a thing
which they do not want, and it is no
use going to tell them all the time
‘this is done and forget about it’. If
there is one thing which the people
do not want, it is injusticee. But I
think no heat be generated about a
solution of the problem. If we ap-
proach it in a spirit of co-operation,
goodwill and trust, a solution can be
found. He i eminently endowed
with these qualities for such a solu-
tion. The only thing is: how long is
the people’s patience to be tried?

Shri Joachim Alva (Xanara):
Would he be satisfled with Beigaum?
Or would he ask for more?

Shri Nath Pai: I never asked for
anything that was not legitimate, any-
thing that was not to be given on the
standards which he himself applied.

Therefore, I make this plea. There
is no question of threats or intimida-
tion. We should not use vile lan-
guage, and I refrain from doing so.
But I would like to draw attention to
a very cogent sub-editoriel in the
Times recently telling Government
that it is no use doing a good thing
it is t00 late. We must do a
thing in the right time. A good

too late is no longer a

when
good
thing done

good thing; it loses all its charm, all

its grace and all the inherent justive
it has

Before I conclude I would like to
say a word, and it is about the wider
issue of Maharashtra. There have
been three elections and there have
been clear indications of what the
people of that State expect of Gov-
ernment. You have been telling
them that there is an Act of Parlia-
ment. We respect it and that is pre-
cisely why we come here to plead that
you take the initiative. What did Jaina
show? It wag a Congress stronghold.
The bye-election was fought on this
simple issue. You used all your
Party’s tremendous resources, and
what was the verdict? The Party
lost the seat by a tremendous majo-
rity. Recently two bye-elections
were held in the City of Bombay.
The Party lost both of them.
Throughout the State of Maha-
rashtra, how many seats has the
Party won? Why go on sitting tight
upon a wrong decision, because we
took it? We make mistakes; some-
times, we make wrong decisions.
Why not have the courage of saying
that it was wrong, times have chang-
ed, we take note of the new experi-
ences we are having and we do jus-
tice? That is the only thing requir-
ed.

I know the Home Minister, master
of debating art, will once again teli
me: ‘Would you agree with Mr. some-
body,—whom he will point out in
the House——of some other Party?"
I would say: would you agree first to
grant the principle of unilingual
States for Maharashtra and Gujarat?
Do that first and then differences
can be discussed, as they have and
as they can. And why should you
not help in ironing out the differ-
ences?

Once Government make this deter-
mination themselves, that this justice
cannot be delayed and cannot be
denied, the problem can be solved.
It is a festering wound. It may burst
sometime. It is not healed for ewer.
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But the only way of healing it is by
doing justice on that piroblem. I
plead with the Home Minister.

1 sometimes say that the adminis-
trative machinery is a robot. He may
infuse it with some of his own pat-
riotism, some of his sense of justice.
We have too long had this kind of
machinery. I have said very harsh
things. Nobody need take pffence,
nobody has anything but respect for
the intelligence of the civil service
which runs the administration of the
country. But it is the lack of ima-
gination and lack of elasticity that
we do not want. We do not need a
robot for creating a socialist State.
We need a machine that is immediate-
ly elastic and totally responsible,
totally responsive to the needs, feel-
ings, emotions and dreams of our
people. He should do something.
That is the only way he can leave
a mark on the Home Ministry; other-
wise, the Ministry may degenerate
into a Police Ministry.
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Mm whil the Demands e .
fr v e § e 'mmit::p&onaie Affgirs, may I, in

all humility, offer my praise to the
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[Shri C. R. Pattabhi Raman ]

doyen of the Party who has been
.gilently and unostentatiously preserv-
ing the very cherished freedom we
have got and ig building up a sound
.State in India.

With regard to Public Service, we
.-are steadily building up a fine Civil
-Service. In the olden days, by and
large, they were efficient but they
had little touch with the common
people. There is no doubt that the
-civil servant of today is having more
and more touch with the common
man. A Service which is not suited
to the genius of the country ceases
to be a Civil Service, and I am glad
that the new entrants are always
made to bear in mind the prime im-
portance of keeping in touch with
the people. I am glad, also, that the
special recruitments are now over
and we are now slowly getting into
«canter on the track so far as the Civil
Services are concerned.

Politically, Sir, I am very glad that
the Zonal Councils are becoming
very alive and, in fact, they are lcad-
ing to more and more collaboration
between various States. Already
with regard to the judiciary state-
ments have been made that most of
the States have agreed to having
part of their judicial officers from
other States. This will help in pre-
serving the homogeneity of the coun-
try. Not only will it do so, but it
will also tone up the system of jus-
tice.

While strictly it is not germane to
the issue, I want to say that the
Zonal Councils should soon take up
the question of big rivers being ex-
ploited fully. They must be declar-
.ed as National Waterways as envis-
aged in our Constitution. That will
help, so far as the dry States are
concerned, in getting surplus water
from adjacent States.

I am very glad that Rifle Clubs
:and the Reserve and Auxiliary
‘Forces are being maintained and
augmented. We have no conscription
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in India. Therefore, all able-bodied
citizens have to get some little rifle
practice so that they may be able te
form a second line of defence in case
the security of the country ig threat-
ened, in case any outside danger
threatens us. I am very glad that
these rifle clubs are being encourag-
ed. I hope many citizens will join
them and equip themselves as they
should for the sake of the nation.

I am glad that in the Rajadhani—
capital—the Delhi Municipal Corpo-
ration has come into being, and we
have a Development Board so far as
the capital is concerned. There will
soon be a Mayor of Delhi, and I hope
that the capital will reflect the cul=
ture of India and the homogeneity of
India. Delhi can no longer be called
a ‘“Punjab City” or “Uttar Pradesh
City”. It is a cosmopolitan city of
India, and I have no doubt that fine
traditions will be built up in this
city so that citizens coming from all
over the world—from the south-
ern-most part of Cape Comorin, from
Gujerat, from Assam and other
places—will feel happy and will not
be stifled on account of language and
other difficulties. I am very glad that
under the firm handling of the Home
Minister, squabbles have settled
down and fanatics at either end are
being treated as they should be treat-
ed. I have no doubt that there will
be peace restored, and so far as the
capital is concerned no minority, lin-
guistic or other, will suffer, and
everybody will feel at home in this
great capital of India.

So far as the security of the State
is concerned, it may not be realised
that crime is going down, as that is
a tribute to the Ministry. Dacoits are
being put down. There were days
when it was not safe to go by road
through certain parts of Central
India—to go to Bombay, for exam-
ple, from Delhi. That is not the case
today. At any rate, harm is being
lessened, and I have no doubt that
with the passage of time all that will
be a thing of the past.
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When ] came to Pasliament last
year, there were dark clouds in the
horizon. We had the Ramnad riots
in the Mudukulathur area. An year
has passed and there is all quiet now
so far as the southern front is con-
cerned. That itself is a very happy
achievement so far as our internal
situation is concerned.

It is no doubt true that there are
perennial skirmishes on the North-
Western and North-Eastern borders
of India. But those too will subside,
because the moment the gentlemen
on the other side of the border who
are very keen on skirmishes realise
that we are also prepared at our end
to give them a fight, I have no doubt
that in course of time they will learn
their lessons and will have respect so
far as our security is concerned.

Sir, there is a Tamil proverb
which says that you must have a
wall before you start writing on It
That is most important. All think-
ing persons should be grateful to
the Ministry which has administered
home affairs well and given us
peace. It is, no doubt, true that
some of our neighbours are jealous
of us. I can only quote, Sir, with
your leave, from Shakespeare and
say that to them the situation is as
Iago says: “There is a beauty about
you which makes me look ugly.”
That is the reason why, as I have
said on another occasion, other peo-
ple are very jealous of us. That will
not in any way affect our interior
situation.

So far as India is concerned, eter-
nal vigilance is a sine qua non. We
will have to preserve our hard won
Ireedom and preserve it with all
fervour. It may not be realised that
there are many many countries
around us where in the hotels of the
capitals you will see a notice: You
may go out, but come back before
dusk, otherwise we are not respon-
sible for your safety. That is not the
Case in Indis. The only country
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comparable with India in this respect
is England and certain towns of the
U.S.A. We should therefore realise
that it behoves us to see to it that
nothing is done to detract from the
position that we occupy in the East-
ern world.

Many countries of the Eastern
world are looking up to India and
India alone not only in regard to our
progress, but also in regard to the
manner in which we are working
our democracy. All of them have
come to realise that India is the only
stabilising force in the East and even
those who came to scoff have re-
mained to pray. They realise that
there is something in Indian culture
which endures all ravages of time,
which is something more or less eter-
nal and that, Sir, is worthy of pre-
servation. I have no doubt that that
culture will be preserved and will
grow from strength to strength.

In so far as the Scheduled Castes
and Scheduled Tribes are concerned,
they are looked after by the Home
Ministry in a way in which no other
minority has been looked after in
any parts of the world. (Interrup-
tion.) I repeat that there is no doubt
that a sincere attempt is being made
to look after interests of the Sche-
duled Castes and Scheduled Tribes.
It may not satisfy all of them. But
a serious and an- honest attempt is
being made without any mental re-
servation, without any equivocation
to see to it that their conditions are
improved. We feel that they have
been neglected, who feel sorry that
they have been treated badly in the
olden days. It is in that spirit that
the Government are now approach-
ing them. 1 repeat that they are be-
ing looked after well and more care
is being given to them now than is
being given to minorities in any part
of the world. We may not take the
extreme case of South Africa. There
are other parts of the world where
the minorities have gone to the wall
and if they get some little conces-
sions they have to thank themselves.
In India a genuine attempt is being
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made, though according to some of
my friends it may fall short of their
expectations.  Therefore, it behoves
us all to build up a strong India; I
have no doubt that any fissiparous
tendency will be checked under the
able guidance of our -Home Minister.

The trouble in India is that people
forget that it is only ten years since
we got freedom. They forget that in
the olden days we had the comic
spectacle of various independent
States one fighting with the other.
There was no peace in the country
and very often the chieftains sought
the help of persons from outside.
That will never be the case hereafter
and I am very glad that we have a
strong and united government in
India. I am sure that the Zonal
Councils will augment this unity and
homogenity rather than detract from
it.

With these words, I support the

Demands of the Ministry of Home
Affairs.
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{*Shri A, M. Tariq (Jammu and
Kashmir): Sir, I have got the op-
portunity for the first time to ad-
dress this House and I congratulate

the Home Minister for the report he
has presented.

There is no doubt that the inciden-
ce of crime is gradually decreasing
ir\ our country and we can rightly
feeh proud of our administration. But
I wotld like to draw the Home
Ministex’s attention to the fact that
no steps have been taken to check
the tremendous propaganda being
carried on  against Kashmir from
Delhi with the help of large amounts
of money. Many papers and leaders
of various parties: have drawn the
Ministry's attention towards this
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matter. I am unable to understand
as to why no steps are being taken
in this direction. Many of the hon.
members must be knowing that a
number of bomb-explosions took
place in Delhi last year but the cul-
prits have not been arrested so far.
Hon. Members of this House are
aware of the methods by which a
venerable sister of ours has been
carrying on propaganda against our
state. . . .

An Hon’ble Member: What is the
name of that sister?

Shri A. M. Tariq: He has work-
ed with her for a long time and in
fact we know her only through him,
1 think he must have paid attention
to that also. Whatever material she
publishes here is publishe@ word by
word the next day in all the Pakis-
tani papers. All this material con~
tains various kinds of allegations
levelled against our State, our lead-
ers and our administration. As to
who benefits from such allegations
and whether there is any truth in
them, is very well known to the
Home Ministry. So far as the ad-
ministration of Kashmir is concerned
so far as the home affairs of that
State are concerned, we can rightly
feel proud of them. You know when
some of Pakistani agents threw
bombs in Kashmir, our police arrest-
ed them, but when we see the state
of affairs in Delhi we are disappoint-
ed. I would ask the hon. Home Min-~
ister as to how long such things will
be allowed to continue fand how
long we will go on tolerating such
activities. Why can we not firmly
deal with them? You are also not
unaware of its effects on the people.
Pakistan is there on our borders and
has a backing of a number of fore-
ign powers, because they desire that
Kashmir should be handed over to
Pakistan. Apart from these foreign
countries, some of our own brothers
and sisters are working against us,
It will be worthwhile if we find out
the sources from where these peo-
ple, carrying on propaganda against

*English Translation of the speech,
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as, are getting money and which are
the parties supporting them., You
will see that such persons are not
getting any place anywhere but they
get shelter here in Delhi. The lady
may not agree with me. She may
say anything against our leaders but
she has been a Congress worker for
long and we take her as a part of
our family. Nevertheless nobody
can be allowed to work for the des-
truction of the family, even though
he or she may be a member of that
family. You might be knowing that
during the last world war when the
son of Lord Amery, the then Secret-
ary of State, was found broadcasting
anti-England knews from Berlin, he
was hanged, although he was in a
foreign land. Similarly the example
of Lord Haw Haw is before you. He
was also hanged because he used to
demoralise his own countrymen,
while he was in a foreign country.
But hére some people in our own
country are going to sacrifice our
hard won freedom, our peace, our
security for the sake of those self-
ish people, who were declared as
enemies of our country by no other
person than Sheikh Abdullah him-
self, the friend of that lady. And
today that lady is strengthing the
hands of Pakistan by her anti-
national activities.

You know our constitution was
framed by our own representatives
who were elected by our people. You
have also framed a Constitution, but
there is a difference between the two.
Here people have been sent by other
legislative assemblies. So, we are
trying to act according to our own
Constitution. Now attempts are be-
ing made to sabotage our Constitu-
tion and we have to deal with such
attempis. We have no armies, but
we have faith and firm determina-
tion. We know that we have paid a
heavy price for our freedom, we
have not begged for freedom; we
have fought for it, we have made
sacrifices for it and we will preserve
this freédom at every cost. There is
no doubt that Kashmir is a part of
hilfis, sathir T will say that India Is
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a part of Kashmir, because you can
say that head is a part of the body
or that body is part of the head—
both of them jointly constitute the
body. So we cannot tolerate any dis-
order in India. I hope, Sir, that the
Home Minister will certainly let us
know as to why such elements are
not being liquidated here and now.
By liguidation I do not mean that
they should be physically liquidated
but what I mean is that such acti-
vities should be stopped. We say
that our C.LD. is efficient and so
many members have also spoken
about it but we have failed in getting
a clue as to the sources from which
there people are receiving money.
After all such material is sent not
only to Members of Parliament here
but to every cormer of India, to
every city of Pakistan and at least
to every' State Assembly in India.
What is the reason? She can just
divert her attention towards any
other problem in the country, there
is the problem of Goa and there are
other problems too. But all this
money is being directed on one
single matter, that is Kashmir. I
would like to request the hon. Min-
ister of Home Affairs and all those
Members of the House who will
speak here, to press this point so that
such activities are put an end to.

Besides this, you have to take into
account another thing. This anti-
Kashmir and anti-national literature
is published daily in the foreign
papers. In the United Nations also
the name of this lady was mentioned
last year and one of her letters was
also produced there as evidence.
Even now the complaint which has
been lodged by the Pakistani repre-
sentative in the U.N. contains some
figures etc. which, though entirely
baseless, have been taken from this
lady’s literature and reports. I hope
that in the interests of our country’s
freedom and also in the interest of
the welfare of the people of Kash-
mir, the activities of such elements,
whatever they may be, will be stop-
ped in India. He may be Mr., Vedi—
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he too has published a small pam-
phlet and it was circulated among
foreign correspondents. It contalns
similar allegations against the Gov-
ernment of Kashmir and the Govern-
ment of India. I do not know why
no provision has been made in our
Constitution to deal with persons
who commit a contempt of the Cons-
titution and go against it. A Cons-
titution which makes no provision for
defending the country’s borders and
for safeguarding the progress and
welfare of the people, cannot be
called an effective Constitution. I
there is no provision in our Consti-
tution to deal with anti-national
elements, we should forthwith amend
it and we should at once take action
against such persons, whoever they
may be or to whatever party or
group they belong.]

Shrimati Renuka Ray (Malda): Mr.
Speaker, after Independence, the social
objectives which we are trying to
implement are dynamic and revolu-
tionary in character; so that they can
be pratically implemented, we have
planned for them through our Five
Year Plans, and these, even if there be
some things which have not been cor-
rectly assessed, have been drawn up
with caution and care. But I do feel
that so far as the machinery through
which we are to implement these plans
are concerned, though there have been
changes, they have not been sufficient.
It is more like a patchwork on an
outmoded administrative machinery
with the consequent result that though
we are endeavouring to go forward,
this machinery and these procedures
in many ways and forms become &
stumbling-block.

I have already spoken on some
aspects of this during the general dis-
cussion on the budget, but today I
should like to draw particular atten-
tion to those matters which come with-
in the purview of the Home Ministry.
Sir, in the first place, the question is
about the administrative services, T am
glad that the Home Minister announc-
ed the other day that they have
accepted the recommendations of the

Public Services (Recruitment) Com-
mittee, both in regard to the lowering
the qualifications for the lower grade
services and age. But there are some
points which I would like to bring to
the notice of the Home Minister. First
of all, instead of there being a greater
mobility there seems to be less mobility
now in the higher administrative ser-
vices as between the Centre and the
States and between the State Secreta-
riats and those who work in the dis-
tricts. This does cause not only
inconvenience but it does mean that
those who come in the junior ranks in
the Central Secretariat remain here
for years on end and are out of touch
with things as they operate elsewhere
and merely visiting down in the dis-
tricts does not help. It is the same
between the State Secretariats and the
districts. I do feel that greater mobi-
lity in this matter is required.

I would like the Government to pay
particular attention to the role of the
district authority, the man on whom
we really depend to a large extent for
implementing the diverse development
plans that we have to a large extent.
It is true that we want decentralisation.
Decentralisation does also mean some
amount of co-ordination, and co-ordi-
nation can, at best, be proceeded
from the district level. Recognised
and accepted today, the District
Magistrate or Collector who today has
to fuifil the role not only of looking
after a police State but all the
activities, increasing and expanding,
of a welfare State.

I will take just as an illustration &
border district like Malda where the
law and order is of vital concern. It
is a border ditrict where clashes take
place all the time with Pakistanis who
come across the border, There, &
District Magistrate has an Important
role, apart from the fact that the man
in authority there has to look after so
many new welfare services, and every
responsibility of the Centre here is
really his. Both the reports, the
Appleby Report and the Gorwals
Report, say that the responsibility
which is s0 wide leads to no responsi~
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bility ultimately because he really
cannot be pinned down when he has
so much to do.

I would like to make a humble sug-
gestion in this matter. I suggest that
the status of the man or the woman
who takes up the job of a district
head—a very great, responsible posi-
tion—should be raised, and it should at
least be interchangeable with that of
a Joint Secretary in the Central Secre-
tariat. Let a person who takes charge
of the district come to know, before
he has to take charge, the mysteries of
the Secretariat system, because, if he
does not know them, more hurdles
will be there which he has to over-
come in order to get the sanction for
schemes, he has to execute: I would
ask the Home Ministry to look into
this matter which is vital and neces-
sary.

I turn to another important matter,
Today our social objective is to see
that everyone has equality of opportu-
nity and we are trying to make an
advance towards that end. But I do
not understand why in the very admi-
nistration itself, the grades are 8o
immobile. I know the hon. Home
Minister will say that there are changes
in recent years, but there should be
more changes. It is true that today a
man who is recruited in the lower
rung of the ladder, if he can show
competence, can rise to the next grade
or maybe even to a higher grade.
But that happens only at the end of
his service, according to seniority,
when he has no longer the same fire
and enthusiasm left in him.

Why should there not be a system,
as there is, for instance, in the United
States of America, that from the low-
est grade a man can go to the highest
grade if he has merit and competence.
This is only possible, if he is given
some opportunity of holding respon-
sibility and if there are proper
arrangements for his education and
training. There should be evening
classes and other facilities even in
the grade in which he works and he
should be trained to hold a position
of responsibility. It is true that the
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civil services at the top have a repu-
tation for great competence. They
enter service after a competitive exa-
mination and so, of course, from the
educational point of view, they are
more qualified. But I say that in the
service itself, they should be giver
training and experience in different
posts of responsibility. Today when
we have to have an expanding service
and when we recruit also from outside
and not merely from the lower levels,
it there is talent and ability, should
we not give them the very best chan-
ces? It would lead to a more content-
ed service and more satisfactory
work, if a man knows that he has a
chance to rise from the bottom to the
top if he shows merit and talent.
Such persons should be given a
chance. I have dwelt on these points
at length because I do feel that this
matter does require some attention,
more especially as we have to expand
our work., I know that in recent
years some chances have been given,
but it is not so systematic as it should
be and it is not that every man who
has the talent gets a chance fo rise
to the top.

Then, 1 want to raise one or two
points in regard to the conditions of
service. Why should there be this
strange anomaly, which is a relic of
the past, that after a man entres per-
manent service, seniority is almost the
only criterion for promotion and all
that? On the other hand, we have an
expanding number of temporary
hands. It is true that we have
temporary departments and projects
which come to an end. But surely
we can have this much vision that the
service itself should not be temporary.
We have many kinds of expanding
and developing services. Rehabilitae
tion department, for instance, is a
temporary department. I know that
in the Centre there is a quasi-perma-
nent tenure given to them, which does
not exist under the State Govern-
ments. When the service Is
temporary, the result is that we do
not know from year to year or even
sometimes from three months to six
months, whether they are going to be
secure at all. How can we get the
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best work from them under such
circumstances? Surely, this could be
made into a permanent service.

In the case of persons allotted to
temporary departments or projects,
when such projects or departments
come to an end, they can be drafted
to new social welfare development
work. There are so many things that
are expanding today. I think this
particular thing needs special atten-
tion, because one cannot expect to get
the best work out of persons who do
not know whether they are going to
be secure in any manner at all. I
would particularly request the Hon,
Minister to look into the matter, not
only in regard to the central services,
but also the services in the States
where there are these temporary sec-
tions, and lay down an all-India crite-
rion by which they can be put on a
permanent basis.

This leads me to another point
which also I think should be looked
into. Here in this House an announce-
ment was made some time back that
a Pay Commission would not look
into the all-India services only, as it
is known to us here that the services
in the States and local bodies are
much worse than those who work in
the central services. It is so in
regard to every grade of service, I
do not see any reason for this dispa-
rity. A teacher is worse paid in the
village than the village postman.
Simply because some people threaten,
because they are more vogiferous,
because they have behind them in-
terested persons who find it easy to
exploit organised labour moves, we
have succumbed to a Central Pay
Commission with only this direction
that this Pay Commission should not
forget entirely that there are other
services in the States. There are cer-
tain things  which we should do
because of their justice and not
because someone threatens or because
we feel at a later stage that we might
as well look into them. I feel very
strongly that this is not a fair attitude
and because of this the teachers have
gone in for strikes. The whole country

is being demoralised. We talk about
indiscipline. = What is the sort of
environment in which they live, that
there may be anything but indiscip-
line? .

I {feel very acutely on this matter
and also on the matter regarding
improvement in service conditions
and removal of legitimate grievances.
I know that now arrangements are
being made to look into legitimate
grievances. But this should be done
in time, All legitimate grievances of
employees should be looked into in
time. If that is done, there is no
cause for any strikes. If such strikes
still occur, if any indiscipline takes
place, we shall and can put it down
with a very firm hand. This should
be done because at the present
moment, there are in this country
many persons who find that if only
they can disrupt the services, they
can put at naught our plans. That is
their intention. Let us not fall into
this trap; let us be wary of it. Let
us be certain that on our part, we
have taken all the necessary steps in
time, so that we can have a contented
service,

Often sweeping generalisations are
made about corruption, inefficiency,
irresponsibility and bureaucratic con-
trol in the services. While there may
be such elements and while I know
that the Home Ministry and the Gov-
ernment of India have done a great
deal and are doing a great deal to do
away with it, I do feel that sweeping
generalisations have a very bad effect
on the morale of the services, because
there are many people who are
enthusiastic and who are working
with the fullest sincerity of purpose.
This fact should certainly be given
due consideration and we should not
here or elsewhere make sweeping
generalisations about corruption,
inefficiency, etc., in the services.

Here I would like to give some
example, though not a detailed
example of what takes place when
people talk about corruption. Firstly,
it is difficult enough to get evidence
in a country where the prerogative of
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corruption is not confined to the ser-
vices, but is all-round. When  the
Government does get some evidence,
unless it can stand in a court of law,
it is difficult to take action. Then,
when they go in for some departmen-
tal enquiry, sometimes the very
people who made the complaint in
the first instance, when they find that
the Government has taken action,
turn round and say: this is victimisa-
tion. And this has happened not once
but many times for purposes of
exploitation. When the Government
take action, they say: you are victi-
misingg When the Government do
not take any action, they say: you are
encouraging corruption. This is
something which we cannot tolerate.
At a time when it is very essential
that we go ahead to provide this
country with all the amenities, all the
services that we want for them, when
we* want that the people of this
country to have food and education,
when we want to give them training
in a proper manner so that we can
raise their living standards, when
these things have got to be given to
them, we cannot be deflected from our
purpose by those who want to expliot
our services. We, on our side, must
look at it with the same caution and
care as we do in regard to planning
itself. If planning is important, the
machinery with which we are to
implement the Plan, is equally
important, if not more important.

13'32 hrs.
[MRr. Depury-SPEAKER in the Chair]

I do not say that in a few years’
time it is possible to do everything.
It is not possiblee But when our
objectives are dynamic, as I said in
the beginning, our machinery of admi-
nistration must be geared to that and
we must make that approach. I do
not say that the Home Minister or the
Prime Minister or anyone else in this
country has got a magic wand or
Alladin's Lamp with which they can
make changes overnight. It is not
possible, But changes are being
Medé, T do feel that we have not
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paid as much attention to the change
of the administrative machinery as
we should have done.

There is one other point that I want
to mention before I end and that is the
objective stand of our services. It is
a good thing that they do not enter
into any party or factional politics.
But, while not entering into party or
factional politics, they should not be
80 impersonal, so objective, that they
do not even understand or enthuse or
are inspiredby the purposes of the
Constitution and the Directive Prin-
ciples of State Policy. That is rather
important, Today there is some con-
fusion of thought. I do not say that
all of them are not inspiring. It is
not so; we have seen that. But, at
the same time, there is confusion of
thought about them., While they
should remain outside the sphere of
party politics, as they invariably do,
at the same time, they should not
remain outside the' enthusiasm; that
should be within them in their hearts
for implementing the Directive Prin-
ciples and the Constitutional objectives
for which this country is striving.

It is a great adventure that we have
gone in for, an adventure and experi-
ment in democracy in an undeveloped
country, a democracy in which the
individual freedom is kept intact.
In the success or failure of our demo-
cracy lies the success or failure of
democracy itself,

Although I have spoken of details—
the details are very imporiant—the
machinery through which we work
is more important. Not only plan-
ning, but the machinery, the services
who are going to work for us, all these
things are equally important. With
public co-operation, we should be able
to go ahead, provided we can
smoothen out these difficulties of ours.
With these words, I support the
Demands of this Ministry.

Shri Y¥Yajnik (Ahmedabad): Mr.
Deputy-Speaker, I make no apology
at the outset for assessing the work of
the Ministers themselves, as their
charges are included in the budget
estimates. And I deeply regret to
state that the performance of e
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Ministers inside and outside this House
leaves much to be desired.

Taking first the Question Hour,
which we enjoy daily, may I ask if,
with the exception of the Prime
Minister and a few others, the rest are
not playing the game of fencing with
us, playing the game of hide and seek
with us, trying to withhold as much
as it is possible and trying to dole
it out by drops as we go on prodding
"them with questions? I submit that
the Ministers should treat Members
irrespective of their parties as part-
ners and brothers in this House and
should welcome every opportunity
afforded by every question to give as
much information as they possibly
can, in a genuinely true, co-operative
and sympathetic manner, for they
must remember that they are not
merely speaking to one here or the
other there, but they, through us, are
speaking to the millions in the land
who are looking up to this House of
Parliament as the beacon light of
their freedom.

So far as the other work is con-
cerned, I can only say that it is more
flat and stale than that of the Prime
Minister who, of course, exudes the
best of strength and hope and faith,
which we see on the Ministerial ben-
ches, the Treasury benches. But I
have a very serious complaint to
make about the joint responsibility
of the Ministers and the inter-Minis-
terial affairs,

Mr. Deputy-Speaker: A more suit-
able occasion for this would be under
the heading “Cabinet”.

Shri Yajnik: Cabinet comes under
the Home Ministry. It was only the
other day that our the then Minister
for Irrigation, Shri S. K. Patil, open-
ed the lid and let us into an amusing
spectacle of non-coordination between
several Ministries. Now, regarding
the simple question of the shortfall in
the use of waters provided by our
Irrigation Department and the use
made of it by the villagers, I personally
feel that there is no fault of the far-
mers, who know the difficulties that

they have in paying the enormous and
excessive charges that they have to
pay for the irrigation facilities. But,
apart from that, the point was that the
two Ministers—the Minister of Food
and Agriculture and the Minister of
Irrigation—though they have the best
chances of meeting each other, have
not yet been able to come to any
conclusion regarding the kind of
enquiry that should be made. Now,
the other day we found this difficulty.
For instance, there was the question of
the Government Inspector of Railways.
The Government Inspector of Railways
is a very important person, because he
looks into all kinds of railway acei-
dents, and railway accidents often
create panic in this House and we have
to ask for enquiries. But when the
Railway Minister is asked about it, he
turns it over to the Government
Inspector, who is working under the
Minister of Transport. Now, the
Minister of Transport is different from
the Minister of Railways and we are
bandied about, as it were, from pillar
to post. We do not know who is res-
ponsible, and without that what can we
do? Therefore, 1 say that if it is a
matter of further import of fertilizers,
then the Commerce Ministry and the
Finance Ministry should be consulted.
It should be the same if it is a matter
of tractors. There is hardly a subject
which would not pertain to more than
one Ministry. I, therefore, submit that
there should be some kind of a co-
ordination Minister, above or beyond
the present holders of the Ministries,
so that we might have some better co-
ordination between the Ministries and
there will be somebody who can
answer for more than one Department.

1 quite sce that the hon. Prime
Minister is the Head of the Govern-
ment, but the hon. Prime Minister is
& very busy man, overburdened with
cares and responsibilities. I would
make another suggestion and that is to
follow the good example of the Prime
Minister of Britain, who goes to
Chequers, his week-end resort, and
invites all the ministers and many ex-
perts as they are required to sit down
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with him from dawn to dusk and
thrash out all kinds of inter-ministerial
problems and matters of high policy
and then comes back Trefreshed to
London and makes his pronouncements
and gives his decisions on many com-
plicated questions. It is a pity that
many of our hon. Ministers are rather
too busy, sometimes attending their
own Party functions or other non-
official functions, with the result that
they are not able to discharge
thoroughly the responsibilities that
they owe to this House and to the peo-
ple of this country.

Now I must come with profound
regret, to the question of firing. As I
see the report, I see a lot about rifle
clubs. I see a lot about auxiliary
forces. I see a lot about Police and
jeils. Rifles are being supplied to all
and sundry. Government wants
people to learn the use of rifles and,
of course, the Police and the other
forces are not wanting in them. But
when you supply arms and rifles, do
you place any restraint on their use?
That is what has been troubling us.

For ten long years since the advent
of freedom in 1947, I submit that no
restriction has been placed and no
directives given on the use of rifles
either by the Police or by the jail
authorities, For ten long years we
have been suffering from indiscrimi-
nate firings and. from the spilling of
innocent blood.

The Chief Minister of Bombay was
very loud in proclaiming: ‘Never
mind the life but the bullet should not
be wasted” That was spoken in a
country that has produced Mahatma
Gandhi, where liberty ig considered
very sacrosanct. We have seen an
orgy of firing for which we cannot find
a parallel in any other country in the
world during peace time. So, after
ten long years we had indiscriminate
firing in the streets of Gujerat and
Bombay and elsewhere—also at Rama-
nathapuram. Therefore I have been
respectfully asking the hon. Home
Minister to definitely proclaim from the
housetop and from every market
squarg in India a character of liberty
for the people of India 20 that thelr
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lives and limbs will remain immune-
from Police atrocities and indiscrimi--
nate firing.

But what have I been given instead?
When first I put the question, the hon.
Deputy Minister evaded it. The hon.
Aome Minister himself then opened his
heart and told us that the rules that
obtained under the British regime.
were unfortunately perpetuated till the
present time. These rules did pro-
vide for firing about indiscriminately.
1t is a matter of the profoundest shame
and regret that the rules continued in
operation till they have been amended.
now. Now, we are told that a direc-
tive has been given that firing shall
take place below the knee. I am very
glad to hear that. But I am not satis-
fied if such an important matter is to-
be dealt with by the Home Ministry
and by our great Home Minister, Shri
Pant, in such a way. Is it not necessary
for him to draft uniform broad Police
firing rules that might be available to
every citizen of India so that he knows
exactly how he stands with relation to
the Police? We do not want the Police
and the people to be enemies of each
other. Our whole Administration
must depend on a harmonious co-ordi-
nation between the people and the
Police. But unfortunately in the pre-
sent conditions, the people take the
Police to be their enemies and the
Police reciprocates that feeling. I
want harmony and concord but there
will be no harmony and there will be
no concord, rather there will be
continuous infringements by the Police
on the private lives of the people and
continuous assaults on their lives and
limbs, so long as we do not have a
detailed Police rules manual. When I
asked for a manual, I was told that it
was only for the use of the depart-
ment, The Government of Bombay
could not give it and the Central Gov~
ernment only said that they have
given a directive and that there were
no detailed rules. I submit that
it there is any difficulty so
far as the law and order, being
in the sole sphere of the State Govern~
ment, is concerned, let the Constitution
be amended and let it be a concurrent
subject, for it is a matter of life and.
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1imb. After all, we are free. Free-
«dom is good, but the security of life is
preally essential for the true benefit of
the continuation of our life. Therefore
‘I earnestly request the hon. Home
Minister to consider this matter
seriously and devise ways and means
for ensuring the safety of the lives
and limbs of the people and thereby
fnaugurating a new era of co-operation
between the Police and the people.

Then I cannot help coming to the
-subject that makes us all the more
anxious, i.e., the subject of the break,
up of the bilingual State. Here the
‘problem is that the word ‘inguism’ has
been coined—it is a new word, 1 think,
that has been coined during the last
few years. There may be fanatics who
may be the enemies of the nation, but
an agitation for a linguistic province,
1 think, is the right of everybody in
India. What is language, after all, if
not the voice of the soul? Is it not the
medium of art and literature, culture,
religion and philosophy? Do we not
talk here in a language that can be
understood by all of us? Does not the
unity of language make for achieving
emotional and intellectual integration
between those who speak the same
language? This desire for unilingual
provinces was satisfied in the main by
the S.R.C. Report. Unfortunately it
was only denied, except for Punjab, to
Gujerat and Maharashtra—the land of
Gandhi and Sardar Vallabhbhai Patel
and the land of Tilak and Gokhale.
The Government feel that they have
passed an Act and that is all that has
to be done about it. But I remember
the words of the hon. Prime Minister
when he addressed a big meeting in
Poona and said: “It is open to you to
convert.” I am here to convert the
hon. Home Minister and all Congress-
men who would open their ears to us.
Let them read the writing on the wall.
What is happening? It is not a mere
qQuestion of a few elections here and a
few elections there. 1 may tell you
that even persons in Government
employ, including high officers, are
gradually mooring to the opinion, with
thelr embittered experience about thé
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Government operating from Bombay,
that there is no stability about it. 'This
cannot last for any length of time.
This has to go and if it has to go, the
sooner it goes the better it is. I will
not dilate on the results of the elec-
tions,

1 will not dilate about the results of
the elections. There can naturally, be
two sides of the question. Of course,
in Maharashtra they have been win-
ning in most of the elections. (An
Hon. Member: All). But in Gujarat
it is a sign of the times that while we
have been defeated in some local board
and rural elections, we have secured
big majorities in the biggest towns of
Gujarat. Ahmedabad, Cambay,
Baroda, Nadiad are not within the
power of the Congress any more. And
let them see what is happening in Sau-
rashtra which was supposed to be the
citadel of Congress influence and
power. If you see the signs aright,
you will find that municipality after
municipality is proclaiming its inde-
pendence of the Congress, is proclaim-
ing its protest against this bilingual
State, and is adopting resolutions for
the establishment—the sooner the
better—of Maha Gujarat. Look at
Kutch. All the municipalities of
Kutch have proclaimed, have empha-~
tically announced their protest against
the policies of the Congress. And so,
it you go from place fo place, and if
you go to Bombay and to Meharashtra,
all over there is the same feeling.

It has been called an experiment of
course, sanctified by law-—there is a
law. But again and again we have
also been told that “after all the law
has been recently passed, it is not a
very long experience that we have had
about its working, let us wait and
watch”. So everybody feels that this
is an experiment. And who is happy
with the experiment? The Maharash-
trian members in the Bombay Assem-
bly state that they are not happy over
jt—they are afraid of our capitalists—,
while we feel that we are being ruled
by a 68 per cent majority. But i thé’
circumstances they and we have
sheken hands fopether, and we Bav
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decided to see the end of this billin-
gual State, not breaking away with
each other but like two brothers who,
feeling the difficulty of living under
one roof, gladly separate. (Interrup-
tions.)

An Hon. Member: Never mind.

Mr. Deputy-Speaker: Order, order.
For the present the House is in posses-
sion of a Gujarati. Why should there
be these interruptions?

Shri Yajnik: So, Sir, I would earn-
estly request the Home Minister, who
is a senior statesman, to read the writ-
ing on the wall, to take time by the
forelock, to cut the Gordian knot and
to settle all questions that are related
to the division of the State.

The bogey of Bombay City has
always been trotted out before us.
But have not there been elections?
And have not the elections 1old us
anything? Don't you see what is
happening in the municipalities?
Don’t you see the victories that have
been attained by the Samyukta Maha-
rashtra Samiti in the recent Bombay
elections? How long will you go on
trotting out this bogey? How long
will you make it an excuse for keep~
ing Gujarat and Maharashtra under
this bilingual set-up?

I would therefore say thgt all ques-
tions are capable of being solved. I
assure the Home Minister on my be-
half and on behalf of many others who
are sitting with me here that once the
Government take a decision to reopen
this question, there will be no difficulty
for all of us to get together to settle
all our differences—some few that re-
main outstanding—and to present him
with our joint solution for the estab-
lishment of Maha Gujarat and Sam-
yukta Maharashtra. With this I would
request the Home Minister to look up
the matter again.

There are the boundary questions.
As linguism has been a bogey, so all
language questions have been muddled
and messed up. For instance, take the
question of boundaries. What is the
difficulty? Bengal and Orissa have
been formed. Why could not the

settlement of the boundary disputes:
be taken in hand immediately? There-
are other boundary disputes—Belgaum
is one—between Maharashtra and
Karnatak. A friend has spoken to-
day about the integration of Belgaum
with Maharashtra—Shri Nath Pai. I
entirely agree with him. What is.
standing in the way of the Govern-
ment? Why should not this question
be taken up? Why should the Zonal
Council take such a long time to.
come to a settlement on this matter?

Therefore, I say that these disputes
are long drawn out and create differ--
ences and discord between the people
and the Government, because they
are not scientifically and quickly
handled. In the Punjab and in-
Andhra the Constitution provides,
under article 371, for the inauguration
of the Regional Councils. But it took
too long. And just as the saying goes
“justice delayed is justice denied”,
the matters go out of your hand and
then you hurriedly appoint these
Regional Committees which fail of’
their purpose.

1 would, therefore, request that the
question of regional languages, their:
use in all the State Governments, the
question of the separation of the
Bombay State should be considered-
in a calm, dispassionate and objective
fashion.

And, finally, I may say that the
sands are running out. Our love
and loyalty towards the bilingual
State are not infinite and are going to:
be tried out. And if the Home
Department and the Home Minister
and this Government at the Centre
do not take steps within a reasonable
time to divide this bilingual State,
then, Sir, some of us will have no-
alternative left but to take to an
agitation that can either end in un-
doing the bilingual State or undoing
ourselves, some of us going to jail,
receiving bullets and going to jail,
and undergoing any kind of hardship.
I would, therefore, say that this is a
serious matter. It is not a bravado;
it is on the cards; agitations have-
been planned in advance. 1 would,.
therefore, request the Home Minister-
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to take this matter seriously and to
arrive at a statesmanlike solution of
this language problem.

Shri Ajit Singh Sarhadl (Ludhi-
Aana): Mr. Deputy-Speaker, Sir, there
are many things for which the Home
Ministry deserve our compliments
-and for which they can take credit.
‘But the main thing for which, I think,
the Home Ministry is entitled to cre-
dit is for what they have done in the
last few years to face the disintegrat-
ing and disruptive forces in the
country.

But there is one aspect to which I
‘would particularly draw the attention
of the Ministry, and that aspect
Ppertains to the public services in the
country. As you know, Sir, the pub-
‘lic services must always play a very
‘fmportant role in the construction of
the country. In fact, they constitute
‘one of the wheels of the chariot of the
‘State, and I feel a more important
“wheel; for whereas on the people
(who constitute another wheel) lies
‘the sanction, the force for the cons-
truction of the country, on the public
services lies the duty of implementa-
tion of that policy. Therefore, the
public services consttute a very im-
portant machinery in the develop-
mental stage of the country.

14.00 hrs.

In this connection, we have got to
see whether in the last 10 years, they
‘have withstood the test of time and
‘we feel satisfied about what they have
done. I concede that there are very
intelligent people in the public ser-
vices, they have done a creditable job
and they have discharged their duties
well. But, on the whole, we have to
see whether they have created a
climate in the country, conditions in
the country whereby the man in the
street or the man behind the block
has got confidence in the public ser-
wvices, and he feels that they are a
part of his own, they are akin to him,
and they take an interest in his bene-
ficial activities. Is that feeling there?
My submission is that that feeling has
mot been generated during the last

ten years This, clearly, must be
conceded.

What is the reason why there is no
feeling of confidence, of faith, of the
man in the street or the man behind
the plough in the public services?
‘Whereas confidence is necessary bet-
ween the people and the Ministry, I
think it is more necessary that there
should be confidence betwen the peo-
ple and the services. That is lacking.
at present. If we look into the
reasons, I feel one has not far {o see.
It is easy to find the reason. The
reason is that the structure of servi-
ces .remains as it was previously.
Still we have got the LA S., the ILP.S,,
the P.C.S, etc. These services feel
themselves something apart from the
people, very much above them, patro-
nising in spirit, I will go to the extent
of saying, pulsating with a sense of
pride. This itself, I consider, is
corruption. Therefore, something has
to be done to bring the services
nearer the people. How can that be
done? That has to be seen. There-
fore, I say that it is necessary that we
should look into the structure of the
services.

As we find it today, I submit for
the consideration of the Minister of
Home Affairs that greater emphasis
in the daily social life of the indivi-
dual and society is on a particular
kind of services, the magistracy which
convicty and sentences, and the police
which investigates and challans.
They are looked upon with awe and
fear by the people and as such given
more respect. It means that in the
administration, we lay more emphasis
on services of that kind, whereas in
a welfare state, my respectful submis-
sion is, that the emphasis should be
on the importance of those services
which contribute towards the benefi-
cial activities of the welfare state,
that is, the Engineering service, Edu-
cational service, the Medical service,
etc. They contribute more to the
construction of the country than the
IAS, the P.CS. and the LIPS, etc.
The emphasis in a welfare state
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should be more on the services
that contribute to the construction of
the country. Does that exist? Do
we, in the present social structure,
give that respect.to a doctor, to an
engineer, to a teacher to which he is
entitled? I submit that we do not
give him that importance. The
importance at present is more to the
executive side as it was at the time
of the foreign rule. It was quite
different at the time of the foreign
rule. The foreigners’ interest was
{0 encourage such services which
contributed to the strengthening of
the steel frame on which they relied.
The conditions have changed very
much now. The emphasis should be
more now on the utilitarian services.
Importance should be given to such
services that contribute to the cons-
truction of the country. A climate
and condition should be created
whereby the people belonging to such
services feel that they are really
honoured and they are looked upon
with respect.

1 submit that we have reached a
stage when the Ministry of Home
Affairs may be kind enough to look
into the question, probe into it, and
appoint a committee to go into this,
to see how emphasis can be shifted
from the executive side of the servi-
ces to the utilitarian side of the
services, and an employee of the Gov-
ernment who contributes towards
the construction of the country is
looked upon with honour and is given
what is due to him. That is the first
point to which I wish to draw the
attention of the hon. Home Minister.

My second point to which I would
like to draw his attention pertains to
those very disruptive forces and the
disintegrating forces to which I drew
the attention of the House at the out-
set. It is unfortunate that despite the
fact that we are in the 10th year of
freedom and each one of us wants the
country to be strong and one, when
we talk in this House, from different
Quarters, the voice comes of one State
against another, and division of a
State. We know very well how
intelligently, rather shrewdly, in a

very statesmanlike manner the prob-
blem of the Punjab was solved some
time back. There were two contra-
dictory demands of a Punjabi suba
and a Maha Punjab. I think our
leaders must be complimented on the
clear vision that they had of the
situation and they brought in the
regional formula which has brought
in satisfaction in a border state. 1
feel that an overwhelming majority
of the people, rather I would say,
leaving aside a very microscopic
minority, the rest of the people of
Punjab feel happy and satisfied about
it. But, there is one thing to which
I crave your indulgence to draw the
attention of the Ministry.

The Regional committees have been
created and in the Regional formula,
as you know, greater emphasis was
laid on the fact that the two regions
are to work themselves in certain
developmental activities. Paragraphs
4 and 5 of the Regional formula are
in point. Para 4 says that legislation
relating to specified matters will be
referred to regional committees and
in respect of specified matters recom-
mendations may also be made by the
Regional committees to the State
Governments for legislation with
regard to questions of general policy
not involving any financial commit-
ment other than expenditure of a
routine or incidental character. Para
5 of the Regional formula says that
the advice tendered by the Regional
committees will normally be accept-
ed by the Government and the
State legislture and in case of diffe-
rence of opinion, reference will
be made to the Governor whose
decision will be final and bind-
ing. These paragraphs postulate
that the emphasis was on the function
of the Regional committees as certain
deciding bodies about certain matters
which are of a developmental nature,
which pertain to each region. The
function was of the Regional commit-
tees and they were given, though it
was not actually mentioned, the im-
portance of a legislature type, where
their decision would be final. Of
course, it was stated that in a certain
contingency, in the matter of differ-
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ence of opinion, the matter will be
referred to the Governor. But pri-
marily it would be conceded that the
emphasis was on the importance of
the Regional committees which would
decide and would have the flnal voice
in certain matters of the Region.
This was also later further empha-
sised by the hon. Home Minister in
his speech on the 31st July, 1856 in
which he said the following about the
regional formula:

“It provides that there will be
one court, one legislature, one
high court, one public service
commission and two regions that
will function not on any commu-
nal basis but on regional basis.
Do we not want every citizen
to have full scope for the blos-
soming of his own genius? Will
the country benefit if any one is
routed or suppressed? So, let
us take a view of things that
will redound to our benefit and to
the credit of the country.”

Here again, the emphasis was that
each region would work as such in
such matters which were entrusted to
the regional committee,

The rules have been issued last
year, but what is the status that the
regional committees have been given?
About that I have got doubts. They
have been made into purely select
committees functioning primarily and
principally for making recommenda-
tions. That was not the original
object or intention of the regional
formula. The regional committees
are not select committees of the
House. They are committees by
themselves. Of course, they belong
to the House, they are part of the
legislature no doubt, but they are
committees by themselves entrusted
with certain functions, having a decid-
ing voice in their subjects, which
should be normally accepted.

But unfortunately what do we find?
The regional committees in the Pun-
jab have been given no secretariat,
no office, and when the Chairman of

the regional committee asked the
Speaker to provide him with an office,
he was told--I am speaking subject to
correction—that he could not be given .
an office at all, Even the committees
of this House like the Public Accounts
Committee and the Estimates Com-
mittee, which are important commit-
tees have an office, and their own
secretariat to some extent whereas
very important committees like the
two regional committees in the
Punjab are not being given a secreta-
riat.

My grouse, and my complaint to the
Home Ministry is this, that some
elements in the Punjab are trying to
whittle down this and are creating
an apprehension in the minds of some,
an atmosphere, which is not con-
ducive to the interests or the better-
ment of the country. Therefore, 1
request that this matter should be
looked into. Both the regional com-
mittees should be given that import-
ance, that status which was the
original intention of the framers who
made this formula.

There are certain things about
Punjab which are said here and else-
where also, as if the border State is
full of crimes and all that. I want to
disabuse that impression which pre-
vails here and elsewhere.

During the last eight or ten years,
you will agree with me, Punjab has
progressed a great deal. 1 would not
deal with the economic aspect. It is
already there, and the hon. House is
very much aware how much the Pun-
jab has progressed in that direction.
I will not deal with the social aspect

too. That too is there. But let me
deal with the crime situation. I will
give some figures which will show

that Punjab is not the State as depict-
ed, having a lot of crime which has
not been and cannot be controlled.
You will find that Punjab, if anything,

‘! is rather more peaceful than other

| States, There may be an incident
, here or there, but the Punjab Govern-
. ment is trying to improve the situa-
¥ tion in a clever and calm manner.
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Dacoities in Punjab in 1952 were
49, while in 1857 there were only
nine cases. You can see the improve-
ment in the situation. In 1952 there
were 414 robberies, while in 1957 it
is only 100. In 1952 there were 577
murders, while in 1957 the figurc was
442,

Now I shall give some figures
regarding PEPSU which was at one
time outside the Punjab. In 1952
there were 366 murders, but in 1957
there were only 160. During the Rau
regime, dacoities had been brought
down to 94, but in 1957 there was only
ene case. From 291 in 1952, robberies
have come down to 52 in 1957.

Dr. Krishnaswami  (Chingleput):
What do all these figures prove?

Shri Ajit Singh Sarhadi: T could
not hear the hon. Member.

Mr. Deputy-Speaker: The hon.
Member should not be anxious to
hear the interruption. When he has
not heard it, he might ignore it.

Shri Nath Pai: Not only is he
anxious. He is determined to have it.

Shri Ajit Singh Sarhadi: I have
not understood what the interruption
is about.

My only object in giving the figures
is to show that the conditions in Pun-
jab are not as have been depicted by
some. Shri Vajpayee made a
reference to it once when he spoke on
the President’s Address. My object
in bringing these figures to the notice
of the House is to show that condi-
tions in Punjab, so far as peace is
concerned, are much better. Punjab
is very peaceful. I challenge that if
the crime situation of Punjab is com-
pared with that of any other State,
it will be found that it is very much
less in the Punjab.

Shri Nath pai: That does not apply
to the Congress Party. What are the
conditions in the Congress Party?

Mr. Deputy-Speaker: Order, order.
Conditions should be peaceful at least
here.
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Shri Ajit Singh Sarhadi: I only
want to disabuse the minds of others,
and my main emphasis is on my
second point, i.e.. the importance of
the regional committees.

Shri Jaganatha Rao (Koraput):
My hon, friend Shri Nath Pai referred
to the question of Maharashtra.

Mr. Deputy-Speaker: Perhaps he
never expected that his chance would
come.

The Minister of Health (Shri Kar-
markar): He did expect, but I am
sorry I kept him here.

Shri Jaganatha Rao: I quite appre-
ciate the feelings and sentiments ex-
pressed by him, but I disagree with
him that this question should be
taken up now. He says that sever:l
unilingual States have been forme1,
therefore why not Maharashtra and
Gujarat also be formed accordingl;.
The real point was there could be ne
agreement between the two linguistic
groups, and therefore the best pos-
sible solution was the creation of the
bilingual State of Bombay.

Let this decision of the Parliament
and the Government of India be given
a fair trial. There is no reason why
at this stage, in less than two years’
time, this question should be raked
up again. There is no harm if people
belonging to different linguistic groups
live together. I appeal to my Maha-
rashtrian friends who hold this view
that there should be a unilingual
State of Maharashtra, not to come up
again and again in this House with
this problem.

Likewise, I find some cut motions—
I am sure my hon. friend would move
them—regarding the boundary dis-
putes. It is true that several of the
boundary disputes raised by several
States have not been gone into by the
States Reorganisation = Commission.
The main reason given by them s
that they never wanted to , unsettle
settled facts. Apart from the question
whether they are right or wrong, the
Government of India readily agreed
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to the decisions made by the. Commis-
sion and implemented them. What
harm is there if a certain border
area claimed by one State has not
been given to that State? Language
and culture know no boundaries.
Let us all feel that we are Indians
first, and then only think of the re-
gional loyalties. For instance, 1
belong to a particular minority lin-
guistic group in Orissa, and 1 am not
sorrv that these border problems
have not been decided by the States
Reorganisation Commission. 1 feel
that the time has now come
when we should not think of
these minor problems of boun-
.dary disputes, but think that we are
Indians first. The country is in the
midst of the Second Plan, and we
are trying to build up our national
economy and raise the standard of
our people. Let us not lose sight of
this important task ahead and think
of these minor problems which lead
to fissiparous tendencies.

Next, T would refer to the work of
this Ministry in resmect of the Sche-
duled Tribes and Scheduled Castes.
What has been achieved by this Ml-
nistry to ameliorate the conditions of
the Scheduled Tribes is really com-
mendable. In the Second Five Year
Plan, as seen from the Ministry’s
report and also the Second Five Year
Plan, a sum of Rs. 91 crores has
been allotted for various ameliorative
measures. In respect of the develop-
ment of the tribal areas and the tribal
peonle, several schemes have been
taken on hand, and the Commissioner
for Scheduled Castes and Schednled
Tribes has been doing good work.
There is some slackness on the part
of some of the States to imnlement
his recommendations, but the Govern-
ment of India have been doing  all
that they could to implement the vari-
ous proposals and also tn finance them
to the maximum extent.

The most important thing in  the
development of the condition of the
tribal people is to develop the commu-
nications in the tribal areas. We find

that the communications have been
improved to a great extent, and I who
come from an area where the tribal
people reside in large numbers find
that the communications have been
improved, and this has led to the
opening up of the area with the result
the tribal people are able to come in
contact with the non-tribal people.

Another important thing in respect

of this programme is the housing
schemes, such as the rural housing
schemes and the slum  clearance

schemes which have been implement-
ed and which are being implemented
by Government. While implementing
the=~  schemes, Government have
ri #:tlv borne in mind that any solu-
tion to the problems of the tribal
people has to be based on respect and
an understanding of their culture and
an appreciation of the social psycho-
logy and the economic problems with
which they are faced. To achieve this
end, an attempt has heen made by
Government to train the tribal people
bv giving them education, so that the
trihal people who are educated can
themselves move with  the  tribal
people and educate them.

Another thing that has been recom-
mended and implemented also to a
certain extent is the establishment of
coertain ashmm schools and senashram
schools in these areas. We find that
most of the tribal children are going
to these schools and learning various
vocations which will stand them in
gond stead. About 450,000 tribal
students have received education.

Soil erosion in these areas has also
been controlled by Government. These
areas are mostly hilly tracts where
the people are accustomed to a sort of
shifting culiivation: they denude the
forests; they cultivate the area  for
a year or two and then leave the land
and go to another place. For prevent-
ing the denudation of forests and creat-
ing in them a spirit of liking for the
land that they cultivate Government
have been able to give them financial
aid and teach them how to stop the
erosion of the soil so that they can
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improve their land and improve their
agriculture. To achieve this end, they
are also giving financial assistance,
supplying bullocks, improved seeds
etc.

Another important thing that has
been done is the establishment of
forest co-operative societies. Now,
these people live in the forest areas.
It is really a regrettable thing that
forest contractors from outside these
areas come and exploit them. So, it
has been decided that co-operative
societies should be formed, and only
these co-operatives should be given
the right to collect and export the
forest produce.

For relieving them of rural indebt-
edness, multipurpose co-operative
societies have been formed and these
give the people advances: besides, the
produce that they get from cultivation
is also being marketed through these
co-operative societies. That goes a
long way in improving the economic
condition of these people.

There has also been an attempt at
developing these areas by establishing
43 special multi-purpose blocks. I am
glad to say that these multi-purpose
blocks which have been established at
a cost of Rs. 27 lakhs each, in the
tribal areas are doing really wonder-
ful work, and they have really
improved the condition of these peo-
ple.

I am also glad to say that Govern-
ment have been doing a great deal in
respect of the development and the
improvement of the status of the
Scheduled Castes. It is true that as
between the Scheduled Castes and
the Scheduled Tribes, the condition of
the Scheduled Castes !s really much
better, though I do not mean to say
that they are better off. We find that
there is an awakening among the
Scheduled Castes in regard to their
needs and their rights. There are
several members belonging to the
Scheduled Castes who are now get-
ting themselves educated and are also
getting employment. In the matter of
appointments in Government, we find

that 74 per cent of the posts are
reserved for the Scheduled Castes, and
5 per cent of the posts are reserved
for the Scheduled Tribes people, Of
course, it is a long process, and we
cannot expect all of a sudden that
there should be a general improve-
ment in the condition of the people.
They have been downtrodden for
centuries together, and an earnest
attempt is being made by Government
to bring them up. In these few years
we find that their efforts have borne
fruit.

So, I feel that it is a matter for
congratulations to the Ministry for the
wonderful work in this regard.

Then, I would deal with another
problem regarding the revision of the
lists of Scheduled Castes and Schedul-
ed Tribes. These have been notified
by the President under articles 341
and 342 of the Constitution.

I find from the list of Scheduled
Tribes that a number of people have
been notified as tribes, while in fact
they are not tribal people. While
speaking on the Demands of the Min-
istry last year, I pointed out that in
Orissa a long list had been drawn up
of several tribes who really did not
exist. Some of these people who were
rlassed as tribals do not really belong
to the tribal people, but are only
Scheduled Caste people. 1 would
request Government that a Committee
of Anthropologists should be asked to
go into this question and find out
which class of people should be term-
ed as tribals. An amendment is neces-
sary because most of the people who
are classed as tribals are at a dis-
advantage, and that if they were
classed as Scheduled Castes they
would get better advantages.

While on this subject, I would also
like to point out another thing. That
relates to Scheduled Caste people who
have embraced Buddhism. Last year,
it was, I think, Shri B. C. Kamble
who pointed out that Scheduled Caste
people who were converts to Buddhism
were denied the privileges they
enjoyed as Scheduled Castes. To that,
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the hon. Home Minister replied that
under the Scheduled Castes Order
only persons who belonged to the
Hindu or Sikh religion were entitled
to that right and if they converted
themselves to any other religion, they
forfeited that right. But I humbly
submit that Buddhism and Jainism
are within the fold of Hinduism. The
term Hindu includes also Buddhist,
Jain or Arya Samajist. So a Schedul-
ed Caste person who embraced
Buddhism does not cease to be a
Hindu. Religion is a question of faith,
and by simply embracing Buddhism,
a man does not lose his right to be a
Hindu. If a Scheduled Caste person
becomes a Buddhist, whatever be the
political motive behind the conversion.
he is still entitled to enjoy all the
privileges and benefits due to Sche-
duled Castes. I would humbly request
the Home Minister to go into this ques-
tion and see that the injustice done to
Buddhist converts, whatever be the
political motive behind the conversion,
should be removed and relief given to
them,

Another gratifying feature of the
work of the Ministry is the concession
shown to political sufferers. Persons
who have sacrificed their jobs
and joined the national struggle
are now permitted to have the
benefit of promotion as if they had
not left the servicee. A sum of Rs. 3
lakhs has been placed at the disposal
of hon. Home Minister every year for
payment to deserving persons. It is
really a good thing and deserves the
appreciation of the House.

As regards the reservations which
have been given to the Scheduled
Castes, and Scheduled Tribes, I would
suggest that they should continue for
a further period of at least ten years,
because when we find that some pro-
gress is being made, it is certainly the
duty of Government to see that these
downtrodden people come up to the
level of the other sections of society.

In the matter of jail reform, I am
glad to know that Government are
taking it up in right earnest. The
Probation of Offenders Bill, which is

on the anvil of the House, is a good
step in the right direction. Every citi-
zen, though he may be a delinquent, is
entitled to the benefits of the society.
It is the duty of the Government to
see that as a member of the society he
becomes a useful citizen of the coun-
try. 1 appreciate the work of the
Ministry in this regard.

Also, the ex-criminal tribes are now
given agricultural lands and settle-
ments and colonies are being estab-
lished and they are allowed to live
a peaceful life, thus becoming useful

citizens of the country, 1 support
the Demands.
Shri Hynniewta (Autonomous

Districts-Reserved-Sch. Tribes): Mr.
Deputy-Speaker, Sir, I believe in a
way the Nagas, in spite of whatever
we may say about their rebellion or
independence demand, have perform-
ed a signal service to the country in
that they have focussed its attention
on the indispensability of winning the
goodwill and the loyalty of the
eastern tribesmen for safeguarding

the pcace and security of the eastern
zone.

Since the Nagas have been put
under the care of the Ministry of
External Affairs, it will be rather out
of place for me to say anything about
the conditions obtaining in their area
today. In the eastern border, there
are many tribes other than the
Nagas angd the tribes in the NEFA.
There are the Khasis and the Garos
on the borders of Pakistan, the
Mizos on the border of both Burma
and Pakistan and the Manipuri tribes
on the border of Burma. All these are
Scheduled Tribes, the welfare and
progress of whom are the concern of
the Home Ministry.

Incidentally, by virtue of their
residence in the frontier, the content-
ment and well being of these tribes
are inextricably linked up with the
security of the eastern zone. It is,
therefore, the duty of Government to
see that these tribes are not driven to
rebellion due to any neglect or lack
of concern on their part. These tribes
are intelligent, honest, simple people
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who, i properly handled, will be an
asset for the defence of the country.
Government should profit by their.
experiences in the Naga Hills and
should see that the mistakes which
they committed there are not repeated
in their dealings with the other tribes.

For a correct understanding and
assessment of the tribal problem, the
realisation that the eastern tribes fall
under one category is essential. Their
social, cultural and economic struc-
tures are, broadly speaking, built on
similar basic patterns and roots. I
wish I would have the time to develop
this point far enough to dispel any
doubt. My task has been made easier
by some of the speeches of the Prime
Minister in which he regarded these
tribes as a distinct group possessing
common characteristics and facing
common problems. Differences are, of
course, there, but they are not of a
fundamental nature, It follows then as
a corollary that the frontier tribesmen

are very much different from their
inland brethren. While the former
have kept themselves quite apart

from the surrounding neighbours in
the plains, the jatter have adopted in
varying degrees much of the
languages, dress, habits and customs
of their neighbours. The tribal prob-
lem in the eastern frontier will always
defy solution if the essential one-ness
of the frontier tribes is not recognised
in the economic, social and political
spheres.

Explaining his opposition to putting
these tribes under one administrative
unit, the Prime Minister said that the
more backward tribes would retard
the progress of the more progressive
among them. Though 1 differ from
him on this point, I would say that it
is not our demand ihat immediate
unification should be brought about.
It has to be done through degrees and
step by step. The greatest need of
every tribe is to have its land pro-
tected, its identity preserved and its
culture and ways of life maintained.
This can only be achieved through a
political unit run by the Tribals
themselves with the assistance of the

Central Government, a unit where .

none of the Tribals will be strong
and numerous enough to suppress and
cxploit the rest, a possibility which is
very remote indeed, if experience is
to be our guide.

I do not know how far this House is
aware of the fact that conditions
exist in the Eastern frontier, especial-
ly in the autonomous districts of
Assam which may, sooner or later,
develop into something like the Naga
situation. If nothing is done imme-
diately to remove them through
constitutional and economic remedies.
The tribal areas bordering Pakistan
which are seething with discontent
may, with Pakistan's help and
encouragement, take a violent turn.

I will now come to the cause of this
discontent. These areas had been
having age-old trade relations with
Pakistan which were brought to a
standstill as a result of the partition.
Failing to cbtain markets in other
parts of India, they were forced to
sell their produce at very low prices
to Pakistan smugglers. But, alas,
even this had to be abandoned due to
the anti-smuggling measures taken
rccently by the Pakistan Government.
Our people have come to their wit's
end. Starvation is staring them in the
face. For the last 10 years, we have
been crying for Government help;
but, so far, our cry has been like a
voice in the wilderness. A trade
agreement with Pakistan was not
made in order to help the hard hit
tribals. It has been admitied even by
the Assam Government that a con-
siderable number of people have
crossed over to Pakistan and settled
there. It is needless for me to say that
this fact constitutes a grave threat to
the security of our frontier in that
part of the country.

The recent firing by Pakistani
Forces on our people are causing
greater panic and have exposed to the
full the failure of Government to
protect its people. Among the rest of
the triba]l people an oppressive sense
of insecurity and fear is engendered
by the increasing enforcement of our
more numerous brothers in the plains
and the State Government upon eur
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lands. To understand our feeling in
this respect it must be borne in mind
that the Tribals regard the
places where they have been living
from times immemorial as their native
land, which is a normal human rela-
tion as no one would like to be
dislodged from the place he inherited
from his forefathers. The Naga rebels
described their demand for independ-
ence as a struggle for survival and
that is why they have a strong hold
on the simple Naga peasants who
would rather die than lose their lands.

We know, though we are considered
backward, the fate of the Red Indians
and the aborigines of Australia, once
they lost their hold on land. It is a
fate which, come what may, we are
determined never to accept.

The Prime Minister teuched the
core of the problem when, in his
speech at the Tribal Conference held
in Delhi in 1952, he exhorted those
who were in charge of the administra-
tion of the Tribal arcas not to
deprive the Tribals of their land and
push the businessmen from the plains
into their midst in order to exploit
them. But these lofty sentiments fell
flat on the ears of the ruling class of
Assam though it is supposed to owe
allegiance to him.

Some of our fertiie lands have becn
acquired for the production of
electricity meant for the exclusive use
of the plains people in the Brahma-
putra valley. Our coal mines, owned
collectively by our people according to
our democratic and socialistic laws
have been leased out to big capitalist
concerns in the plains with the know-
ledge and consent of the Government
whose professed aim is to establish a
socialist pattern of society. These
mines are worked by some of those
people who were uprooted by parti-
tion. The people naturally registered
their protest but their protest was
met with tear-gas, arrests and trials,
a regular feature in the plain areas
but a novel and revolting feature
among the inexperienced tribal folk.

Veiled attempts to impose the
Assamese language upon us and denial
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of our right to decide things for our-
selves, are adding complication to
the problems. Development schemes
are designed and executed for us by
others who have no interest in our
progress and advancement.

I am bringing all these facts to the
notice of the House and of the Gov-
ernment so that we may be told once
for all whether the Government, by
its own initiative, is going to free us
from exploitation, domination and
humiliation or whether we have to go
the Naga way in order to make our-
selves heard.

In addition to my previous observa-
tions, I would like to cite some more
instances supporting my charge of
indifference against the Government.
The Prime Minister, as far back as
1954, gave an assurance in this House
that he was prepared 10 amend the
Sixth Schedule to the Constitution in
order to give more powers to the
Nagas and to the other Tribes. The
ycar 1958 came and not even the
slightest chunge was effected in this
connection. If it was not indifference,
I do not know what eise it was. That
was responsibic fcr giving the tribes
of Assam with a population of 10
lakhs and the tribes of Manipur with
a population of 2 lakhs the same
number of reserved seats in this
House. I have brought this anomaly
to the notice of the Home Minister in
one of my meetings with him and he
promised to do something to remove
that anomaly but, so far, nothing was
done. While accepting the proposals
of the unrepresentative body like the
Kohima  Convention, Government
have turned a deaf ear to the most
representative Tribal organisation in
the East, the Eastern India Tribal
Union. The reason is obvious, The
Government of India, it appears, are
very respectful of violent agitation.

The indifference of Government
towards us is further evidenced by
the fact that no effort was made by
them to find whether the money they
granted to the Assam Government
under article 278 of the Constitution
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for the upliftment of the tribal people
was properly utilised or not. Since
1952, 1 believe, more than Rs. 10
crores have been sanctioned for this
purpose. But, I doubt very much if
the people concerned could get even
a tenth part of the money spent. It
is inevitable when the money is
given to be used by those who do not
know where the shoe pinches. There
are occasions when some of these
funds have been surrendered back to
the Central Government duc to non-
utilisation in time. It is on the basis
of the above grounds that since 1954,
the majority of the Eastern Tribes
have been demanding the creation of
a Hill State under the Union. Instead
of trying to understand the reasons
behind such a  demand, the Home
Minister came to  Shillong 1last
November only to condemn it and in
doing so he made certain statements
which were not only unworthy of his
position and stature and which were
a'so unreasonable. I will refer to only
one of them. He said that the glory or
Shillong, the capital town of Assam,
one of the beautiful hill stations of
India, would go away once the terri-
torial composition of Assam was
destroyed. I wish the Home Minister
had seen the beauty of Shillong
before the present ruling class came
to power. Statcly pinc trees are cut
down and beautiful spots disfigured
in order to prepare the ground for
our new masters from the plains to
build their palatial houses. Backward
as we arc considered to be, we
understand that the Home Minister is
choosing the line of least resistance
in trying to maintain the status quo,
but he should consider whether it is
conducive to the interest of the
Tribes in particular and the country
in general. As a seasoned politician
and statesman, he must know that
condemnation and persuasion go ill
together,

In his reply to the debate in the
Naga Hills Tuensang Area Bill, the
Home Minister referred to the autono-
mous district of Assam and said:

“I have had talks with the
teaders and I trust that that
matter too will be solved.”
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As the statement was made in
November last, I hope the Government
by now must have prepared concrete
proposals for the solution of the prob-
lems and for meceting our legitimate
aspirations. 1 hope that he would
disclose the nature of his proposals
in his reply to this debate.

In conclusion, I want to stress the
fact that any measures aimed at
solving our problems -which do not
recognise our right to real autonomy
and our desire for a unified adminis-
tration will surcly fall. The idca of a
Hill State has captured the imagina-~
tion of our young men. It is for this
House to decide whether they should
be sent to jungles as rebels or they
should be employed as guardians of
the castern frontier.

Mr. Deputy-Speaker: The following
arc the 117 selected cut motions relat-
ing to various Demands under the
Ministry of Home Affairs which will
be trcated as having been moved

subject to their being otherwise
admissible:
Demand No. of Cut

No. Motion

51 112, 371, 386, 387, 404, 1341,

1342, 1343, 1584, 1585, 1508,
1599, 1604, 1605, 1625, 1637,
1638, 1639, 1640, 1641, 1642.

52 388, 1562, 1563.

53 389, 1344, 1564, 1565, 1566,
1567, 1577, 1578.

54 1600, 1601, 1602, 1603, 1620.
55 390, 391, 1562, 1569.

57 392.

59 393, 394, 395, 396.

62 397, 398, 1587, 1588, 1500,

1581, 1615, 1616, 1617.

63 398, 400, 401, 1347, 1348,
1349, 1350, 1351, 1352, 1358,
1354, 1385, 1356, 1357, 1358,
1359, 1360, 1361, 1362, 1363,
1364, 1365, 1366, 1367, 1368,
1369, 1370, 1371, 1372, 1373,
1374, 1375, 1376, 1377, 1378, .
1879, 1380, 1381, 1382, 1383,
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[Mr. Deputy-Speaker]
1884, 1385, 1386, 1387, 1388,
1389, 1890, 1391, 1382, 13983,
1394, 1385, 1396.

65 18.

3, 4,5, 6, 7, 33, 6574, 755.

A list indicating the number of the
selected cut motions will be put on
the Notice Board and will also be
circulated to members tonight for
their information.

Need to take steps to protect the
interests of the different linguistic
groups living permanently in vari-
ous States in India, specially the
interest of the Oriya-Speaking peo-
ple living in Bihar.

Shri Pahigrahi: I beg to move:
That the demand under the head

Ministry of Home Affairs be reduced
by Rs. 100.

Failure to provide housing sites to
Scheduled Castes, Scheduled Tribes
and Backward classes.

Shri B. K. Gaekwad: I beg to move:-

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100,

Need to curtail intelligence services
expenditure

Shri Ghosal: I beg to move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

Discrimination in preferring Hindi for
teaching the Central Government
employees

Shri Ghosal: I beg to move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

Failure to scrap out the Service
Conduct Rules of the Government
employees.

Shri Ghosal: I beg to move:

That the demand under the heaa
Ministry of Home Affairs be reduced
by Rs. 100.

Need to appoint a Judicial Tribunal
for adjudicating upon the boundary
disputes between Orissa and Bihar
and Orissa and Madhya Pradesh

Shri Mahanty: 1 beg to move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

Rejection of the Resolution passed by
the Orissa Assembly urging to set
up a commission for examining the
boundary claims of Orissa.

Shri Mahanty: 1 beg to move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

Need to protect the cultural rights ef
the Oriya minorities in the Singhbhum
District in Bihar

Shri Mahanty: I beg to move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

Need for forming a common cadre of
services for the Union Territories

Shri L. Achaw Singh: I beg to move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

Need for greater efficiency in Govern-
ment Departments in the Union
Territories of Manipur and Tripura

Shri L. Achaw Singh: I beg to
move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

Need to codify the laws and rules
relating to the terms and conditions
of service of Centmal Government
Servants

Shri Easwara Iyer: I beg to move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100,
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of the
Central

Nesd for immediate repeal
rules 4A and 4B of the
Services (Conduct) Rules

Shri Easwara Iyer: I beg to move:

That the demand under the head
Ministry of Home Affairs be reduced
by Rs. 100.

Urgency of integrating Seraikella,
Kharswan and the Sadar Sub-divi-
sion of Singhbhum of Bihar with
Orissa
Shri P, K, Deo: I beg to move:
That the demand under the head

Ministry of Home Affairs be reduced
by Rs. 100.

Need for decentralisation of adminis-
trative power

Shri L. Achaw Singh: I beg to move:

That the demand under the head
Ministry of Home Aftairs be reduced
by Rs. 100.

Need for extemsion of the term of 5
years with regard to mnon-gazetted
eppointments of local persons in
Union Territories

Shri L. Achaw Singh: I beg to
move:

That the demand under the head
Minijstry of Home Affairs be reduced
by Rs. 100.

Multi-purpose Tribal Blocks
Shri R. C. Majhi: I beg to move:
That the demand under the head

Ministry of Home Affairs be reduced
by Rs. 100.

Programme drawn and executed for
Scheduled Tribes

Shrl R. C, Majhi: I beg to move:

That the demand under the head
Ministry of Home Affairs be redvced
by Rs. 100.

Recruitment of Officers for the
administration of the Scheduled areas

Shri R. C. Majhi: I beg to move:

That the demand under the head
Ministry of Home Affgirs be reduced
by Rs. 100.
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Housing scheme for the Schedulcd
Castes and Scheduled Tribes

Shri R. C. Majhi: I beg to move:

That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.

Grants in aid given to States for the
Scheduled Castes and Scheduled
Tribes

Shri R. C. Majhi: I beg to move:

That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.

Inventing of the script for the
languages spoken by the Scheduled
Tribes

Shri R. C. Majhi: I beg to move:

That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.

Need to reduce heavy administratiua
expenses of the Cabinet

Shri Ghosal: I beg to move:

That the demand under the
head Cabinet be reduced by Rs.
100.

Need to appoint sub-committees of
Ministries to settle wurgent inter-
ministerial problems

Shri Yajnik: I beg to move:

That the demand under the
head Cabinet be reduced by Rs.
100.

Failure to assess the political dis-
content in the Bombay State and to
formulate proposals for its
reorganisation into two linguistic
States

Shri Yajnik: I beg to move:

That the demand under the
head Cabinet be reduced by Rs.
100.
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Need to abolish zonal Council system
Shri Ghosal: I beg to move:

That the demand under the
head Zonal Councils be reduced
by Rs. 100.

Creation of Zomal Police Forces
Shri Mahanty: 1 beg to move:

That the demand wunder the
head Zonal Councils be reduced
by Rs. 100.

Failure of the Zonal Councils to solve
the linguistic boundary problems
between the various States

Shri Yajnik: 1 beg to move:

That the demand under the
head Zona] Councils be reduced
by Rs. 100.

Failure to settle the linguistic
boundary questions between Orissa
and Bihar

Shri Yajnik: I beg to move:

That the demand under the
head Zonal Councils be reduced
by Rs. 100.

Failure to settle linguistic boundary
disputes between Bombay States
and Mysore

Shri Yajnik: I beg to move:

That the demand under the
head Zonal Councils be reduced
by Rs, 100.

Failure to settle linguistic boundary
dispute between Bombay State and
Rajasthan

Sbri Yajuik: I beg to mbve:

That the demand under the
head Zonal Councils be reduced
by Rs, 100.

Protection of Oriya language in
Saraikella, Kharswan and Singh-
bhum, Bihar.

Shri P. K. Deo: 1 beg to move:

That the demand under the
head Zonal Councils be reduced
by Rs. 100.

Working of the Eastern Zonal Council
Shri P. K, Deo: I beg to move;

That the demand under the
head Zonal Councils be reduced
by Rs. 100.

Need to take necessary steps for tae
establishment nf a Permanent Bench
of the High Court of Kerala at
Trivandrum,

Shri Easwara Iyer: I beg to move:

That the demand under the
head Administration of Justice be
reduced by Rs. 100.

Failure to implement the declared
policy of inter-state transfer of
High Court Judges.

Shri Easwara lIyer: I beg to move:

That the demand under the
head Administration of Justice be
reduced by Rs. 100.

Failure to take effective steps to
reduce delay in law courts and
litigation
Shri Easwara Iyer: 1 beg to move:

That the demand under the

head Administration of Justice he
reduced by Rs. 100.

Failure to take adequate steps to
effect separation of executive from
judiciary,

Shri Easwara Iyer: 1 beg to move:
That the demand under the

head Administration of Justice bc
reduced by Rs. 100.

Delay in the administration of justice

Shri L. Achaw Singh: I beg to
move:

That the demand under the
head Administration of Justice be
reduced by Rs, 100.

Need to curtail expenditure on Special
Police Establishment

Shri Ghosal: 1 beg to move:

That the demand under the
head Police be reduced by Rs. 190
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Corruption in the check-posts on
Eastern Pukistan Border
Shri Ghosal: I beg to move:

That the demand under the
head Police be reduced by Rs. 100.

Failure to promulgate  detailed
uniform rules regarding police firng

Shri Yajnik: I beg to move:
That the demand under the
head Police be reduced by Rs. 100.

Failure to direct the State Govern-
ments to implement new rule about
police firing below knees

Shri Yajoik: I beg to move:

That the demand under the
head Police be reduced by Rs. 100.
Failure to conduct multi-purpose
National Sample Survey properly

Shri Ghosal: I beg to move:

That the demand under the
head Statistics be reduced by
Rs. 100.

Need to supply water to the rural
areas

Shri Ghosal: I beg to move:

That the demand under the
head Delhi be reduced by Rs. 10.

Need to supply electric light to Shanti
Nagar colony

Shri Ghosal: I beg to move:

That the demand under the
head Delhi be reduced by Rs. 100.

check
construction

Shri Ghosal: I beg to move:

That the demand under the
head Delhi be reduced by Rs. 100.

Failure to unauthorised

Failure to improve slum areas
Shri Ghosal: I beg to move:

That the demand under the
head Delhi be reduced by Rs. 100.
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Failure to develop transport system
Shri Ghosal: I beg to move:

That the demand wunder the
head Manipur be reduced by
Rs. 100.

Failure to improve standard of living
Shri Ghosal: I beg to move:

That the demand under the
head Manipur be reduced by Rs.
100.

Failure to improve the lot of the
tribal people

Shri L. Achaw Singh: I beg to
move:

That the demand under the
head Manipur be reduced by Rs.
100.

Failure to check the Naga inflitration
into the Manipur border

Shri L. Achaw Singh: I beg to
move:
That the demand wunder the

head Manipur be reduced by
Rs. 100.

Failure to ensure a fair economic

price for agricultural products in
Manipur

Shri L. Achaw Singh: I
move:
That the demand under the

head Manipur be reduced by
Rs. 100.

Failure to develop handloom industry
in Manipur

Shri L. Achaw Singh:
move:

That the demand wunder the
head Manipur be reduced by
Rs. 100.

Need for recognition of the Chapka
community as memberg of the
Scheduled Tribes in Manipur

Shri L. Achaw Singh: I beg to
move:
That the demand under the

head Manipur be reduced by
Rs. 100.

beg to

I beg w0
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Failure to set up a Statistical Depart-
ment to compile sccurate figures
and data for agricultural and indus-
trial development in Manipur

Shri L. Achaw Singh: I beg to
move:

That the demand under the
head Manipur be reduced by
Rs. 100.

Failure to transfer the necessary staff
and equipment to the Territoricl
Council for running departments of
Education, Medical and Public
Health and P.W.D.

Shri L. Achaw Singh:
move:

That the demand under the

head Manipur be reduced by Ps.
100.

I beg to

Failure to improve transport system
with India

Shri Ghosal: I beg to move:

That the demand under the
head Tripura be reduced by
Rs. 100.

Failure to develop industry

Shri Ghosal: I beg to move:

That the demand under the
head Tripura be reduced by
Rs. 100.

Failure to improve standard of living

Shri Ghosal: I beg to move:

That the demand under the
head Tripura be reduced by
Rs. 100.

Need to expedite disbursement of loan
to Displaced persons of Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs, 100,

Need for regularisation of the owner-
ship of land of refugees who bought
or exchanged land from Jiratias

Shri Dasaratha Deb: I beg to move:

. That the Demand under the
head Tripura be reduced by
Rs. 100.

Need to form a fact-finding committee
to go into the matter of refugee
rehabilitation works in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100.

Suspension of realisation of loans
from refugees who are unable to
pay back at present,

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100.

Need to give equal importance to both
the camp refugees and the refugees
who fall wunder Type scheme
category

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100.

Need to disburse loan to regugces
before the sowing season starts in
Tripura

Shri Dasarstha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100.

Need for introduction of Panchayat
system in Tripura

Shri Dasaratha Deb: 1 beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100. :
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Need for introduction of Land Reform
legislation in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
100.

Withdrawal of cattle grazing taxation
Rules in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need for early election of Agartala
Municipal Committee

Shri Dasaratha Deb: I beg to move:

That the Demand wunder the
head Tripura be reduced by
100.

Need for discontinuation of the
existing undemocratic system of
administration in Agartala Munici-
pality

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Hs.
100.

Working of the Territorial Council of
Tripura

Shri Dasaratha Deb: 1 beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Much interference of Tripuma admini-
stration in the smooth functioning
of Tripura Territorial Council

Shrl Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100. o

Need for transferring all items
envisaged by the Territorial
Councils Act, 1956, to the jurisdic-
tion of Tripura Territorial Council

Shrl Dasaratha Deb: I beg to move:

That the Demand wunder the
head Tripura be reduced by Rs.
100.
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Need for allocation of more money for
Tripura Territorial Council

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100.

Non-cooperating attitude of Tripura
Administration towards Tripura
Territorial Council

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need for supply of drinking water to
Agartala town

Shri Dasaratha Deb: 1 beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need to give aid ﬂ')r development of
fisheries in Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need jor liberalisation of issue of
licences for importing dry fish and
fish from East Pakistan

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura bc reduced by Rs.
100.

Failure to prevent cattle lifting from
Tripura to East Pakistan.
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
'100.

Need for allocation of adequate moeney
for agricultural loan to peasants
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by
Rs. 100.
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Failure to develop fruits preservation Need to protect minorities from being

industry in Tripura constantly harassed by the Police of .
Shrl Dasaratha Deb: I beg to mova: Tripura
That the Demand under the Shri Dasaratha Deb: I beg to move:
. head Tripura be reduced by Rs. That the Demand under the
100. head Tripura be reduced by Rs.
100.
Need to provide better marketing
facilities for pineapple in Tripura Failure to enrol the Muslim members
Shri Dasaratha Deb: I beg to move: of Tripura in the new voter list
That the Demand under the Shri Dasaratha Deb: I beg to move:

head Tripura be reduced by Rs.

100, That the Demand under the

head Tripura be reduced by Rs.

100.
Insanitary condition of Agartala town

Shri Dasaratha Deb: I beg to move: Need to provide jobs to the non-
matriculate Tribal youths in Tripura
That the Demand under the

head Tripura be reduced by. Rs. Shri Dasaratha Deb: I beg to move:
100.
That the Demand under the
Need to write off all arrears of Takavi head Tripura be reduced by Ras.
loan advaneced to Tribals of Tripura 100.
during the Maharaja’s regime
8hrl . . Need to draw a demarcation line
Dasaratha Deb: I beg to move: specifying the areas of Raima.Serva
That the Demand under the of Tripura for Tribals on the ore
head Tripura be reduced by Rs. hand and for refugees on the other
100.

Shri Dasaratha Deb: 1 beg to move:

That the Demand under the
head Tripura be reduced by Ra.
100.

Need to expedite reclamation works
in Raima Sorwa for the rehabilita~
tion of both Tribals and Refugees

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura h¢ reduced by Rs.

Need for distribution of cultivable
land to landless peasants particular-

100 ly ex-tea garden labourers of
: Tripura
Need to °"“bl‘;.’". pulp industry in Shri Dasaraths Deb: I beg to move:
'ripure
. . That the Demand under the
Shri Dasaratha Deb: I beg to move: head Tripura be reduced by R
That the Demand under the 100. .
head Tripura be reduced by Rs.
100. Need for emergency Ordinance pre-
venting all types of eviction of
Need for aid to develop fruits garden- peasants till the new land legisla
ing in Tripura tion comes into force in Tripura
Shrl Dasaratha Deb: I beg to move: Shri Dasaratha Deb: I beg to move:
That the Demand under the That the Demand wunder the
head Tripura be reduced by Rs. head Tripura be reduced by Rs.

100. 100.
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Need to solve the land settlement
problems of Tribal people of
Jawjuri area, Dharmanagar Tripura.

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100,

Need to provide corrugated iron sheet
to Jhumia colonies of Tripura, like
Santirnagar colony

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need to solve the land dispute
between displaced persons and
tribals in Barjalai, Jirawa area

Shri Dasaratha Deb: I beg to move:

That the Demand under thc
head Tripura be reduced by Rs.
100.

Failure to take steps to protect Mag
peasants of Baisnabpur, Sabroon
from being harassed and evicted
from land by Jotedar

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100. e

Need to supply agricultural loan to
Kisans of Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need for enacting Land Reforms
Legislation for Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand wunder the
h;d Tripura be reduced by Rs.
100.
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Need for an Ordinance preventing
transference of land from Tribals to
non-tribels in Tripura

Shri Dasaratha Deb: 1 beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need for proper planning for Jhumia
rehabilitation

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need for opening polytechnic training
centre at Agartala

Shri Dasaratha Deb: 1 beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need for oproviding stipends to
peasants’ sons for receiving agricul-
tural training

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need to abolish top-heavy adminis-
tration in Tripura
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need for small irrigation works in
Tripura
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Defective methods of terrace cultiva-
tion scheme in Tripura
Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs,
100,
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Problem of un-employment in
Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Need for liberalisation of fssue of
licences for fire-arms to Tribals of
Tripura
Shrl Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Supply of rice at a controlled ratc to
the runal areas of Tripura

Shri Dasaratha Deb: I beg to move:

That the Demand under the
head Tripura be reduced by Rs.
100.

Withholding of legitimate information
from Parliament under the guise of
‘in public interest’

Shri B. K. Gaikwad: I beg to move:

That the Demand under the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Re. 1.

Failure to reserpe services for
Buddhists who are converted from
Scheduled Castes and  Scheduled
Tribes
Shri B. K. Gaikwad: I beg to move:

That the Demand under the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100,

Adeed for providing aid to Scheduled
Caste displaced persons in
Ramnadpuram District, in Madras
State.

Shri B. K. Gaikwad: I beg to move:

That the Demand wunder the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.

Failure to give protection to the

Backward Class people from harass-
ment in villages

Shri B. K, Galkwad: [ beg to move:

That the Demand under the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.

Failure to satisfy the demands and

needs of Backward Class people to
improve their economic condition

Shri B. K. Galkwad: I beg to move:

That the Demand under the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.

Failure to recruit suitoble Scheduled
Castes ang Scheduled Tribes candi-
dates on seats reserved for them

Shri B. K. Gaikwad: I beg to move:

That the Demand undar the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.

Partial treatment given to -certaia
institutions while giving Govern-
ment aid

Shri B. K. Gaikwad: 1 beg to move:

That the Demand under the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.

Necessity of introducing free educa-
tion to the members of Scheduled
Castes and Scheduled Tribes wupto
matriculation standard

Shri P. G. Deb: I beg to move:

That the Demand under the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.
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Need for adequate financial aid to the
poor Adivasis and Harijans to fight
out cases in the courts of law

8hri P. G. Deb: I beg to move:

That the Demand under the
head Miscellaneous Departments
and expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.

Mr. Déeputy Speaker: These Cut
Motions are now before the House.

Dr. Krishnaswami (Chingleput):
Mr. Deputy-Speaker. I must point out
that on the home front, conditions are
most disquieting. The reorganisation
of States has brought in its wake
many problems of integration in an
administrative, and social sense.
Parliament has by no means said the
last word on the reorganisation of che
States. And in the case of Bombay
at any rate, let me confess that Parlia-
ment has committed a grievous
blunder and the time has come when
we should reverse it. (Interruption.)

An Hon. Member: It is an insult to
Parliament.

Dr. Krishnaswami: No, Sir.

Shri Keshava (Bangalore City): It
is a matter of opinion.

Mr, Deputy-Speaker: If an hon.
Member is of the view that a blunder
has been committed and appeals to the
Parliament again torevise it and look
into it, I think he has justification
to say s0. He may feel like that. He-
may not agree. He has to submit to
it but he can always appeal to the
House that in his view this was not
the correct decision and that it ought
to be reviewed. That is perhaps
what he meant, as I understood him.

Dr. Krishnaswami: I should be the
last person ever to treat Parliament
with anything else but the highest
respect. But there are times when
Parliament can be mistaken in its
decision, In the case of Bombay and
Punjab, I feel that the time has come
when we should re-draw the frontiers.
Because many of my friends have
spoken about Bombay, I do not pro-
pose to cover the same ground but on

Punjab, I should like to say a word or
two.

If every third day, Ministers and
others come from Punjab to Delhi for
guidance, I ask: what autonomy is
this? What sort of a constitution of
a State is this? Why should we not
revise the frontiers of the Punjab
State? It may be that half a
division from U.P. transferred
to Punjab area may make two
States which are viable in character
and it may promote greater scci.l har-
mony. After all we have had serious
discords and conflicts during the past
nine months and the time has come
when Parliament should review the
position again.

There are other issues that are fac-
ing our country. I am referring to
one major issue which has confronted
us and that is the issue relating to the
introduction of a new official langu-
age. The country has been discussing
and canvassing the merits of this
question. Parliament cannot stultify
itself by dissociating itself altogether
from the views that have been
expressed. Parliament which is the
forum of the nation has a duty cast on
it to make available to the Official
Language Committee the facets of this
complicated question here and now. In
this controversy large numbers of
distinguished citizens are arrayed on
different sides. One thing is clear, Mr.
Deputy-Speaker. It is possible for man
of good-will and patriotic outlook to
hold diverse views and thus underline
the gravity of the situation. Dr. Roy,
a great son of Bengal and may I add—
and also a great Indian, a rare combi-
nation to find in these days in
Delhi, Shri Rajagopalachari, Shri
Jaya Prakash Narayan, Ministers of
various States and legislators in diffe-
rent regions—these represent a sam-
ple of national opinion which the
Official Language Committee can-
not ignore. The least that it can do
is to invite these individuals to clarify
their standpoint. After all, in a Com-
mittee it is easier to find out what
these viewpoints are, to discuss with
members across the table and attemgt
to arrive at some agreement. In the
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difficult times through which we gre
passing, obvious primacy should be
given—I hope the House will agree
with me—to the building up of a
union of hearts, social solidarity and
strengthening of co-operative outlook.
All other issues and all other ques-
tlons are of secondary importance.

What are the issues that face the
country? We have been reluctant
to talk about them lest tempers should
flare up and passions be inflamed. It
is possible in a serious and grave
assembly like Parliament to dis-
cuss these issues in a spirit of ob-
jectivity. So far as the national lan-
guage is concerned, a language which
reflects the cultural heritage of the
people, we have in our country not
one but fourteen languages. At the
moment, some may be more richly
endowed and some may be more
widely spoken. But in each instance,
the language is the language of a

region. People who live in a
particular area, whatever might
be their mother tongue, usually

know the regional 1language. The
problem arises when we want commu-
nication to be facilitated among people
of different regions who know their
mother tongue far better than any
other Indian language and, in some
cases, experience considerable difficul-
ty in learning a language with a diffe-
rent orientation. Let it be realised
that the problem is not merely one of
having a cursory knowledge of another
janguage designated as the official
language. The problem is one of
knowing it as well as those who have
she advantage of havmg it as their
mother tongue.

There is another reason for having
an official language. We have to main-
sain contact with the outside world,
not merely officially but culturally
snd in an emotional sense. On both
counts—of a language enabling the
exchange of ideas and experience
without making any region feel at a
disadvantage, and for closer contact
with the world outside—there is a lot
to be said, Mr. Deputy-Speaker, in

favour of maintaining the status quo.

Let us also take into account the
climate and the timés in which we are
tiving. Our plans of development, as
the Prime Minister has se often em-
phasised, require to be executed with
speed, efficiency and a great deal of
co-operation. The citizens of every
region will be called upon to make
sacrifices to make this country a bet-
ter counfry in the next ten or fifteen
years. These. tasks in themselves are
capable of absorbing all our energiles
and making us exert our qualities of
statesmanship to the utmost.

Quite apart from the political and
emotional factors, which are import-
ant, the every thought of introduction
of a new official language even by
stages at the present moment will
bring in its wake a decline in the
speedy disposal of administrative busi-
ness. Are we in a position to mllow
such a decline to materialise? The
wisest course would be in my judg-
ment—and it is probably shared by
many others who have not .

An Hon. Member: No, no.

Dr. Krishnaswami:...... learnt that
particular language and who are in
a different area——to maintain the sta-
tus quo without specifying a time
limit, leaving it to the future to create
a climate for considering this question
afresh.

Let us realise, Sir, that when the

Constitution was framed the atmos-
phere was entirely different. There
was the first flush of sovereignty.

There were certain historically deter-
mined positions in regard to the status
of Indian languages as against English.
There was not, probably, that adequate
understanding of the practical impli-
cations of these provisions. In fact, it
is an elogquent commentary on the fra-
mers of the Constitution that they
should have provided for so many
elaborate provisions relating to the
official language. It only shows that
even then opinion was not definitely
crystallised. In fact, divergence in
opinion finds a place in the Constitu-
tion.
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The fixation of a time limit was
qualified. Now, when we are review-
ing und appraising the situation in the
light of our own experience, the major
issue in my humble opinion, Sir, is
not whether the time limit should be
extended or not. To act thus, to think
of merely extending the time limit
would be merely to keep going the
atmosphere of controversy altoge-
ther. A far better thing to do is to
accept the proposititon that the time
is not yet ripe to decide upon a
change in the existing arrangement.

Indeed, discussion on the claims of
Hindi or any other language to be
the official language is today in some
respects academic and wunreal. In
one sense the problem does not exist
at all. As Tong as we are unable to
provide for tree and compulsory edu-
cation up to the age of 14, there is a
certain unreality about posing a
choice. Until we reach that stage
where every citizen attends school un-
til 14 and studies other languages
apart from the mother tongue, the
basis of a choice in a democratic
country does not exist at all. We will,
therefore, be doing a grave wrong in
extending the time limit instead of
leaving the choice open.

1 know that this policy will be dubb-
ed as a policy of drift, but there is
a great deal to be said in favour of
preventing precipitate action on the
basis of a majority vote. On an
issue of this grave nature which cer-
tainly raises many emotional compli-
cations, we should reach a decision as
near unanimity as possible. When the
time is ripe for doing so, this pro-
blem can be considered. Sufficient up-
to the day is the evil thereof.

I have s0 far dealt with this issue,
but there was another issue which
was considered at some length in the
debate. There was a discussion on
the posititon of the Civil Service.
Now, we have been in the habit of
speaking a great deal about the Civil
Service, about what their rights and
responsibilities should be. I want to
point out that there are certain ele-

mentary principles which we have to
take into account. Just as it is said
that a Member of Parliament shall
not serve in Parliament if he has an
office of profit, so too we ought to re-
alise that a civil servant cannot inter-
fere in politics. There is a limitation
on the legislator being an executive
head or something under the Govern-
ment and, therefore, a similar limita-
tion exists on the civil servant from
interfering in politics. But it is point-
ed out that if he is impartial and ob-
fective he would not be interpreting
the Directive Principles. Some of my
hon. friends, for whom 1 have great
respect, pointed out that civil servants
must be capable of taking decisions.
But, do we want them to take deci-
sions? What are our Ministers for,
if they are not there to lay down
policies? A wise administrator, Sir
Winston Churchil), in the United
Kingdom pointed out many, many
years ago that the civil servant is
what the Minister makes of him. If
he frames a policy, it the Minister
knows his mind, then the civil ser-
vant is a very obedient servant. It
the Minister does not know his mind,
and if at times he abandons him in
an hour of crisis, then God forbid
that the civil servant should ever
take even the simplest of decisions.

The developments that have occur-
red within recent months have not
been particularly happy. 1 have
not been happy over what has occur-
red during the past few months, be-
cause the question of ministerial res-
ponsibility and the civil semwant’s
responsibility has not been satisfac-
torily solved. If we want the civil
servant to really act in a particular
manner, we must be capable of really
giving him certain powers. That im-
plies that a civil servant should use
his discretion. But if he finds that
he gets into trouble if he uses the
discretion in the least, then why
should he act. And, what is the
meaning of saying that he should act
inconformity with the Directive Prin-
ciple? The Directive Principles are
there for the Minister to translate;
not for the civil servant to bring to
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the notice of the Minister because,
obviously, the man who has been
elected by the people is in a better
position to lay down the policy leav-
ing it to the civil servant to imple-
ment it. It is only where a parti-
cular policy which has been laid down
is disobeyed by the civil servant that
there is need for interference and for
having a review. I do not think that
we need worry very much about
what our Civil Service is, but I
should like to point out that I have
not been very much satisfled with
the manner in which we have tackled
the problems of administration. The
Home Minister was kind enough to
point out about two years ugo, when
I ventured to make someé suggestions
on the constitution of the Adminis-
trative Service and the new responsi-
bilities that would devolve on the
administrative cadre, that he would
take into account some of my sugges-
tions and find out how best he could
reform the Administrative Service. I
know that he is a very busy man
and that in some respects he is a
very tired man, but, none the less,
I would like to bring to his notice
the need for studying this problem
afresh and for finding out how best
we can really fill in the gaps that
have occurred in our civil service.
Today, for instance, the recruitment
to the civil service is on an entirely
different basis from what it was 15
or 20 years ago. When a man pas-
sed in the competitive examination
some 25 years ago, it was expected
that he would fill in the post of Joint
Secretary only 18 years or 19 years
later. Now, however, we want peo-
ple immediately to fill in the posts of
Deputy Secretaries and others and
naturally the tests that we have to
lay down are quite different. How
that has to be done, what principles
of recruitment we should follow,
what exactly are the rules that we
should lay down—we have not come
to any definite conclusion. I do hope
that some of these problems will be
taken into account and studied very
carefully by the hon. Minister.

I want to say this to my bhen
friends that we are passing through
a crisis. If we decide to stick together,
snd stick together mnot in «a
formal sense, then with the blessings
of Providence we shall be able very
soon to make headway, and this
country will not only achieve great
reputation but also will certainly be
a model to be emulated by other
countries in Asia and possibly by
certain other countries in the West
If we miss this opportunity, it we get
ourselves entangled in minor cqn-
troversies, if the biggest amongst us
do not have a sense of proportion,
then 1 say: God save us.

gt sfwis @w - (vm=)
JaTsu wEYET, ¥ wow Ay fady o &
7Y T A N A T Y W w7 CE
IET 9 @ g § anfe grew &
TR THIRZHT T G | Favay v §
Taad & @ | W g wAw W
S wear arar § Wk qfafatfafe
F qw wrrg wrpra W AT W g
¥ g 7 it e oy T & g et
t | wgrEAE ¥ e § A widw
faeger wmr & ) foam 1 W% gAwR
forar ar fir farw sopTe o1 arava wwi
a1 39 # ag faeger fgmr ) ¥w
wigdt | afaae & gfafedfe &
vE § o 7 afer awt § widw
O IR A q w8
g & gfafedfed & sq 3 w3
IRflEae TR AR Ig A I W
o e gk § 1 1@ Fod xo axg & oy
T &g ¥ 9w Al L @ F
we g g, AfeT v w1 oo enfe
¢ fore & w1 Y gyt e i
aamar v § e fady F dievrada &
A Y ge § IT e ¥ Sy o ar
fdt wg ¥ wg, feely omrg v oy
R feit ey v @mawE



9831 Demands for Grents 14 APRIL 1058 Demands for Grants  oB32

o 1 ow gfom B oF e
g g¢ wekeds and § | ¢ fad agt
T X A WY a wgar 9 gy Ay
aff § 1 ooft g § FTwiET & =Y
% arf Qe gt R 9w g
QW ¥ qfmT w1 vt 7 oagt at
IR W Y AT A 3T 0 wfg @,
wHg Y 1 ¥ v T € o eifaw
T WR w1 e e, o ot o
e A wifequdt § wiw @
i g€ W A el ) AgEEw
PR W | W g TR NE %
AT &§ F19@ T e 477 O @ &,

qg a1 Y TR |

TREf Y fet A g fe g
TG ATHAT SHX W94 g & & F a7 98
T § g gY wFoT § 1 F &Y W
g g 6 oY = F oy wr 1 Wy
AL AT AFEATT AT AT A
faxr & Wik ey < frar a1 fo g
v Ay geF w40 | wfaT Y
I we @ foar ol 9w € 59 A
S | 79 ][ A ARG W™ av
AT A W owiw g 0 feow
A 7wy ) fear o g

QO ar@ qg v wf fe @ atds
®r a@ & oA &, 7@ & AN w1y A
MU AF A ag & fF i
 yeeis few § o O | FAEE @
A gy T 9T 1 99 o g fKar
AT g ALY &Y qwar | fse Tt amm
& 6 qrerarie WY g arer afgd
WY g WAt m AT gu A X F Y
W ¥ g ) 9%aT §, 98 O T
& 1 & @ T % a6 wET G E |
g« W e &Y ag ¢ fe gt g WA
g1 g wrew fafret wit wf w7
W § fr ag Wik wifed shor aff ¢,
ghen quedr anlt §, Wl A fex
ofr Twrer ar wwar {1 ST A ¥ oy

wraEr 951y § o) fex Whil Y agra
a1 g € fie ag Y anferdy ol
¢, o fox od, gv W T gy W,
A AT Y F4 | {6 ag & Ak Ay
ageaT v ) X g R M ¥
fareY & o oy sfe Aor Y ok &
W Y@ 7 A agetr i aren gt ¢

o § gEd) A o W wEdi g
mgagieH A, AT F R
TF @ @ AW & gEA @R A
FET § 1 W AT R a7 AR,
qifers 17 F qg fafew femn foremmr
q, 35 ¥ ofar & For a7 3w g Wi}
WAEH N famd wE &, P &
AR g off T N A g
@ ] 1 firg 37 NS amgT A
off | gaferd =T g %1 Qo wEr & fe
WAIRH TN g @ € Y
TR AR F 5 @ g aw o
&9 ¥ g% {5 9 I Fared & oo
# 7 T30 F T T AT AT 9T TGN
9T frad od @ @, feaer Sifar
Y o, fiva g 7 &, 1 @ AT AT
oIty W 99 ¥ gW Wt A A
oAt § 5 R g9 € srdan
oqTH ¥ AT 4 9 I @ & ur @l
el §, g g2 & el | aT WA
§q Qv A ag Mg & AW R
TR fo 7o @ A w=X @ WS
wrefdl W T 3T ¥ 1@ § Wk I
¥ frd ag awr axen a1 W A
§, % WTE, I AT AT X AT ) QAo
T T ag & A Ty AR AR I
¥ fde a § 1 RG faet @

q
ol W frrir s AT § @S R @
ford pg s ad Srwegr ¢ 1



o833 Demands for Grants 14 APRIL 1008 Dewands Jor Growis i3y

{oh afrdwr q2w)

forw agg & A o} &, wreTR &
growe afare § o9 e WX Q §,
T Y word & fod, o7 & e v
v & wifer wfs @9 qr e Jw
sewr onfe & grO I ¥ O 3
wR ¥ @ wre ww v w35 @ &
A § fis ag wmovey oredy o wrarlY
¥ g & @M 1w aga wfeT § Wi
! w7 g whm witE 7 & few &
qg avr &€ ot & w0k § s g
oY wit r & N v, A 9T T
AT | gy gl Y ¥ wmar g
wy & W g WY T wAT afgg |
xofe? o@ a% IA § W HATHE §H
T £3F WX 37 W 37 W g A
w gHi qw % et I ¥ ag s
g @t @ i, Aar A wwn g

AR gz Wt w7 € 6 e o WA
et wreaYens & ot & 7 faeeft Y
Ao FT T & A | yg ST w7y
g f5 ooy 7% ool § amgtiom
A% Y s ufrs 7wrd o =g
FW @ THT | FFEG AET ¥
oft ¢ fgesft ®r Y TATHT TR ATAT
¥ Sud foq & g wmm wdlt g fr awi
aers wfs %1 wfus w=q7 F77y @0
o IF A F FAET 7 IF A O
feqr s

o W ¥ § fr fael AR
% faeelt &Y a7 avw g & S 9
orffa & 9g3 A | ww @ W WA
2 fir faeeft sz 7E feeelt Y wasl g%
ag Sg arfEd AOWNT FR A
ot & oy € W & qg v A
FANY JuET AR faear &1 Wl aT
g, AT FT IR WE AW FT /AT
e TrT &Y ITaT § o Y g Had wfy
RN e g
W wh ¥ owR oW e

7% & v awet o el gt fy wr g,
awft & A1 v g o A §
¥ 75 w3 § fis fimdl 1 fsst a0
¥ gg o o wEel g At wR@
ITeY agt ¥ gen wfgd

o} WY gX g dwh 2y wnw
T fed § I9% ww o Y wgw
wgferae g § W% ag wrR agy Ay
w1 faear § o<y W oo xw Wl
a o § fe dwht Rgw @ § Ty
WY Ewfy ar> § ¥ gt @A E 7 F wrowy
waeT i g e 2wl Rza fy ow
RHm@EPRITTafH @I E
wa @ s wgt gy § W gt S
e wife & sgaeqr oo & @7 ow
T W A wfx A sraeqr 7 R
¥ FTO FET 9w A0 AT R )
¥ ag vz & fr et § g Q0
afgn oY a1 & o9 @ A A
wefY 7 &< &0 fgy o 6T A nw
W w3 97 FY A TF FET Q0
afed |

s qr AR Y &) 4R faw ar
ST oferr & fer 9 A et &
IAR A1 AEFA T & faeTE ST
farert v AT faer o= sl T h &
grgfs qar) 1 qr Hgear § sAren4
Wi fem R s g S de v oo A
aqw frd 3few ua & =) § fF g
foT dfr 2 & o & ol Ay fove famr
wft o% 9 ¥ Al o § o
A W qA § AT €5 AR W N
Y YT € o & frw oY wewrd sy
fafrer sarem) & w74 =@ argR frgory
& R wro T gAY i w7 awd
fr oY zor agfas qaA § ¥ o T
@ wrefirw s dar ar § o f
Ffew o 98 ol aefr war §
WU W T €W Ay 6 v e § e



oBis  Demanis for Grents 14:WPRIL 1860 Demonds for Grants 98236

wu WreE qoerdl sl §f s
yrawry wRedr fraal wt qreer Al
w3t Y fort wmw amer & e I S
XA TR Ry amn WAy g ?
¥ fe ¥ g § fis g o e
W wgt & wft € F s angfenr
RN FW® § WY wqd WX I
7 wgfew gedt fral o aeft &
QAT FATR | wror oY @A F W }
fis ©% T anxfes a7 €, & o i,
fraem B

NI Y s foamag §
@RI I ¥
TR T wHfE) # Fen of
it Ty AR T R R A gt
T I 92 AT FETY FHA18 forgan
W &0k A § IJART FIH AT A
A ¢ 1 qw w1 ay Fwan @ s wE w0
Wﬁﬂﬁ?ﬁ?ﬁﬂm’f-’ﬁé, g, {o
WM {2 T AW A § v oW
FHaT 23 o & A o wrr A w0
IR qEHR S A oA A §
ST gHA IAST € gfamw A gé
& 1 9 = fadT *T 77 w7
A1 fge 5 @ a7 w7 L AT 77
WG b5 | I FTTAF
IR § Arerar iy g I9T w71 N |
AIHY qiaq w7 X I B ;A F
| #X &% ¥\ A0fzq A7 2T 7%
AT ¥ SITHY FTH F19 347 9127 |

o FIEfEEt &Y qree g ;™
wglt ot & 1 oF AR W ok Ay
drar Ty o fe A9 faeew freren
arr 8feT a8 919 fasgw A @R
#Fwmami

w wfafor 38 a5 ow & A
st & fir war a7 g< oF frfreex
& fmd fomft wifme & yv@
¢ ? i, ween R, ¥ fafafedt ¥ fd

i a¥ gt fafreed & &l o
agr fs el s sk w@d
I fgwran & fad aw o9& frame
R 9T g% Tl dre W § o ag
ww § ui arelr oy § 9 O
fafrezt N X ) T I @
femgfc@ wifree ot 398 a0 Qe
gar @, T swedr g oF fafe
¥ forg et At

qF WAET@ W . W Q@
L i

gt wfrir 2w : Wik Yo Qo
w1 N &5 § 9uF fafawar F wor
wafy g @ 7E # w7 IuE w93
aq % gau fafaes @ aem ¢
Fg& foad it oF #f fgfe aff
g& &1 uT Fgr § R owo &
¥ a6 Ag gfe @ A
ré qwaT 37 wig # folr fraa fear
Ty wWifF qg gy geq § & oW
awae agt W fraa fear o a® @@
aw oo gifey & faeare @
&1 wi o fie famrgrer agY @ & wrae
qfdlt & guE o gue § @@
wifF Su% I wTET & fag a2
FHFG B A W] 3 FA 1 AR
¢ wivd v e fafersr frqwr
X AT Ty il § T T EY

ot ot ofed wwn 9 IR

T Asgidvegndfe
wud i & aw Al § T A



[ ofr wfrdw q2w ]

a3 ¥ fad o o 3 ¥ el
firar 1 WY whfed fedt #Y oot =
# oma & ant F ag ey Y wafw fawi-
fo #Y oy | v ag wvr o € fr Tl
® T A W WA W o
& v fragw ¢ fe oo g A
oA & =fgd

urgd st Foe & wmemar §
fis goerd wifal wr e feend
& I ¥ AR el vl T ey
firr & ae=g WY ag ST wfgd
o1 f fird Wit 3 fedr ohem
@ 3, Wk frat @ oher ot ar
§ wgdw § w A AT g
fir ey w1 wW WA &Y faaw
wre q,  WR 3 ¥ wdwfal
ferrsfa g€ & ?

wfed o q@ ww friw &
wwew & vt & 1 ¥ ag et § agt
fuweht & oY o TF OF Wl W Y
N g T WY G OF Ay W
v avem &, Qv vy Y o &1 gR
# oF o W Y, A A &
¥ war vl W it § Ty A R
w, xg v dror § qur A wgd
N WX WY W oAt Wy el
¥ o fis 0w W Towrlr 8, AW ¥

oY w4t IR & 7 {7 g9 6g
woaq g & & g o dar & w1
AfFT T e AEA g A
fagra & a¥ wifadiy & 37 9T g
FIIA F A7 AT AiEgE | WY FY
2 f5 e o=l wgrer it & @I
&4 W 9T WR g frert & gqwR
" aFAT AT -§ A1 WOAT 77 &
& wrT Aifegd fR ot S A W
AT gf #37 & fad qars off 9 w7
frge 9T oF 97 | 3gr a% war 9T fF
fratr a=4i #1 7 2 #F A AF R
qgeT g gYfarer Sy v & wrfEd o
Iq qIferil 9 IedY WA gr g%, qar
N& FT AfEd | w7 Frdw o onfeelt

- @ ag waffaa @t wifg@g wix

Fwere rigfaws @ wifgd | ®
s vt § R o R § s ook
G | g8 N ww o o g weR
ot w=ame o



”mmm 14 APRIL 1088 Demands for Grants 9840

Shri Thirumala Rao (Kakinada):
Mr. Deputy-Speaker, -the Ministry of
Home Affairs is responsible for the
internal security and safety of the
country and the person that heads
this Ministry is called upon to fill a
very onerous, responsible and diffi-
cult place, for which high statesmen-
ship and leadership are required.
After the achievement of indepen-
dence by this country, many people
from abroad have come and seen
that the country’s integrity is main-
tained, that the country has given a
sound and efficient administration
and it is progressing on even keels.
From the beginning, after we have
achieved independence, the Home
Ministry has been headed by the
greatest statesmen in our country, by
Sardar Vallabhbhai Patel, then Shri
Rajaji and after him, after a brief
interrugnum by Dr. Katju, the pre-
sent incumbent, Shri Pantji, who is
now managing the internal affairs of
our country.

The integration of the several
States, independent Indian States that
sought to develop into so many
ulcers in the body politic of our
country, without shedding a drop of
blood, without a show of violence or
force, into a united India is a great
achievement indeed. Now, soon after
that, hardly five or six years after
that, the feeling of provincialism or
linguism tries to come to the surface
and that has to be faced with all our
powers,

The States re-organisation has been
handled with great care, tact, foresight
and statesmanship by Shri Pantji and
today we have seen the map of India,
demarcated and redrawn. But, still
the aftermath of this re-organisation
is hanging heavily on the administra-
tionn. We have created huge States,
composed of the former British Indian
provinces, which have advanced sufil-
clently in their political development
and political thinking and experience,
and the other feudal States, where
political life and public leadership
have not developed much, which
have always remained subject to the
intrigues, selfish purposes and designs

of the several rulers that dominated
the political administration of those
States. For instance, Rajasthan is a
feudal State. Madhya Pradesh is =&
combination of the old Madhya Pra-
desh, Madhya Bharat, Bhopal and
Vindhya Pradesh, which are largely
responsible for the existence of feudal
systems. Again, in the extreme
South, Kerala is a combination of the
old British Indian part and the
feudal State of Travancore-Cochin.
Mysore is another example, And, last
but not least, the State from which
I come, Andhra which had a progres-
sive existence of political life, which
had the followers and the believers
of the Gandhian ideology, was tagged
on to a State, the Hyderabad State,
the major part of which had feudal
institutions, traditions and standards
of conduct at the time of integration.
To bring all these States into one
gamut of States, owing common alle-
giance to the Centre, is a very difi-
cult matter.

There are many things that are
still to be decided, many border dis-
putes that have to be settled. Not
only that, the uneven developed parts
of the States have to be integrated
into one another and all the idio-
syncracies or the legucies that have
been handed over to the present re-
gime have to be ironed out before
we can evolve a good pattern of
united India where the several States
blossom into a full-fledged progres-
sive unit.

The organisation of the Regional
Councils is one step in the right
direction. It requires great leadership.
And the Home Minister, as the com-
mon President of these Councils, is
trying to evolve a sort of basic unity
among all these Regional Councils,
where individual differences and in-
terests are reconciled and the States

are allowed to march on a common
path,

Here I want to bring to the
notice of the Ministry the posi-
tion with regard to the Central
Pradesh, Rajasthan and Southern
Indian States—I mean, Madhya
parts of Uttar Pradesh. It is
a matter which cannot be lightly
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dealt .with, It cannot be left for
Jeng to the States concerned to deal
with the worsening situation. An area
of nearly 16,000 sq. miles is being run
over by dacoits, who come from very
respectable families. They have got
a previous history behind them. Many
of the leading members of the dacoit
gangs come from very respectable
families. 8ince they have lost their
jagirs, lost their properties, left with-
out any work and lot of leisure, they
have taken to dacoity. They are sup-
plied with the latest arms and am-
munition by the people for fighting a
sort of guerilla war. The natural
terrain in that area is giving them
ample protection. It is a very diffi-
cult problem for the new Madhya
Pradesh State and also the Rajasthan
State to deal with the dacoit menace.

Shri Harish Chandra Mathur (Pali):
I think the hon. Member iz not pro-
perly informed about the Rajasthan
State. The Rajusthan State has been
dealing with the dacoit situation very
effectively.

Shri Thirumala Rao: I said that it
is still vulnerable to some of these
things. I said that the southern parts
of Rajasthan bordering Uttar Pra-
desh and Agra Division are infected
with the dacoit menace; net the
whole Rajasthan. Similarly also for
Madhya Pradesh. I did not mean the
whole of Madhya Pradesh. 1 said
that an area of about 16,000 sq. miles,
comprising parts of these States, is
infected with dacoit menace.

Shri Harish Chandra Mathur: All
that I said was that the problem has
been very effectively dealt with by
the Rajusthan Government. It has
been liquidated.

Shri Thirumala Rao: I welcome it.

Dr. Sushila Nayar (Jhansi): That
‘may be the opinion of the hon. Mem-
ber.: But others do not hold that
opinion.

Shri Harish Chandra Mathur: The
trouble is that they have not got
enough information. If I am permit-
ted, I will give the details.

Mr. Deputy-Speaker: The hon.
Member may resume his speech.

Shri Thirumala Rao: The Home
Minister has to take a very serious
view of this. The Ministry has to
organise its own police force. I
think it should have a striking force
of several thousand strong so that it
can bring the dacoit menace to an
end. If necessary, the help of the
military may also be taken to put
down this dacoit menace, because all
our plans, development plans, in
which we are throwing crores of
rupees will come to nothing if there
is no law and order and the people
are not allowed to have their peaceful
pursuits.

Then, I want to bring to your notice
the general level of the administrative
servicee. We have to keep a certain
standard of efficiency in our adminis~
trative service. As the standard of our
educational system is coming down,
so also the calibre of the administra-
tive service. We can see the difference
between ICS and IAS officers. (04
course, the ICS officers were brought
up in a different situation by a diffe-
rent regime altogether. Now if we
are to evolve the IAS cadre, which
will efficiently discharge the responsi-
bilitics that are devolving on them,
we require boys of very high calibre,
But today our educational standards
are getting lower. If you see the pro-
ceedings of the several Public Service
Commissions, the howlers that they
have published are very many. A
number of M.A. students, who have
applied for a gazetted post to teach
history and politics for B.A. class,
were called for interview by a Public
Service Commission. It was a recent
occurrence. One student said that a
war is going on between Russia and
China today. That is the public
knowledge. Another student said that
the President of the Indian Republie
is Pandit Jawaharlal Nehru.

Shri Gony That is a mistake oftea
committed.
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Shri Thirumala Rae: A third stu-
dent said that Gibraiter belongs to
Spain. These are u few sample how-
lers, As long as we have a low stand-
ard of educational, the standard of the
people recruited by the Public Service
Commission will also be low. In our
Five Year Plans the chief hub round
which the whole development work
and the execution of these develop-
ment plans revolve is the district ad-
ministrator or district collector, by
whatever name he may be called. You
make him the head of the police, head
of the Community Projects, head of
everything. He is responsible for the
administration in all its aspects in a
district. A man who is not properly
equipped and properly trained with a
basic minimum qualification is not
able to cope up with the work.

Now on account of the large demand
on the number of our personnel, an
LAS. officer, who is recruited and has
served hardly for five or six yeats,
climbs up to the position of District
Collector or Administrator. He is
hardly a boy. He takes up his job at
the age of 23 or 24 and before he is
30 he is asked to administer a district
with 20 or 25 lakhs of population and
the face varying problems that demand
the attention, energy and the ability of
a senior officer. We require a higher
standard of efficiency and it is for the
Home Ministry to look into these
things.

While they are suffering from lack
of efficiency, they are trying to give
a certain latitude and premium to in-
efficiency also. I understand that a
department of the Government has
issued circulars to recruit people, who
are far below minimum standards re-
quired, and fill up the vacancies some-
how to make up the quota of back-
ward and scheduled castes. For
heaven’s sake let there be every ac-
commodation for them, every handi-
cap in their favour be given and every
advantage be given in their favour at
the time of recruitment, but when you
lower the standard for the technical
services, like the engineers, medical
services efc, you are injuring the

whole nation. The Principals of engi-
neering colleges complain that stu-
dents, who are joining the college
under certain extra-ordinary provi-
sions, are not able to understand the
textbooks they have to read .and gain
knowledge in medicine and engineer-
ing. It you are going to hand over
this whole country to this sort of peo-
ple, who are brought up on certain
favoured conditions at the cost of
efficiency, the future of this country
is in great danger. I would therefore
request the Home Minister to look into
this matter also. There may be any
amount of favouritism or advantages
given to particular sections of the com-
munity as the time of recruitment but
minimum qualifications must be in-
sisted upon. They may be lower than
the avearge qualification but they
should not be too low.

With regard to promotions also I
understand that those recruited under
favourable conditions are also favoured
for promotions. Once they are re-
cruited, they should be allowed to
compete with other people for their
promotion.

Another matter that I want to bring
to the notice of the Home Ministry is
in regard to the reservation of seats
for scheduled castes. There is already
an agitation going on and how far the
reservation should be continued is a
matter to be considered by the leaders
of all communities and all political
parties in the country. Large com-
munities like the Muslims and the
Christians have no reservation in the
body politic.

Shri M. R. Krishna (Karimnagar—
Reserved—Sch. Castes): But they had
it for a number of years.

Shri Thirumala Rao: No other com-
munity has got any reservation either
in the Government or in the legisla-
ture. But I am not against it. That
is a matter to be considered in all ita
bearings and in all its aspects. The -
hon. Home Minister is very sympathe-
tic and he has said more than once as
a policy of the Government. I am not
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differing with that policy but what I
want to téll is with regard to the
joint electorates. I have a construc-
tive suggestion to make, Where there
are double seats and where the politi-
cal parties run their candidates, it is
found that there is collusion between
the candidates belonging to the sche-
duled castes which acts to the detrl-
ment of the interests of the non-
scheduled caste candidates. There are
several such instances. There are 28
elections in the double member consti-
tuencies in which both the scheduled
caste candidates have colluded though

they differed with each other and be- -

longed to opposite political parties like
the Congress and the Communists, and
Rave had al!l the votes for themselves.
They defeated the purpose of reserva-
tion. Reservation also confers a
favour.

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.

Shri Thirumala Rao: 1 will finish in
two minutes.

It is an additional advantage to them
that. the scheduled caste candidate is
8o popular with the general electorate.

Shri Barman (Cooch Behar—Reserv-
ed~—Sch. Castes): May Iknow the posi-
tive number of cases where the sche-
duled caste candidates have conspired
against the non-scheduled caste .candi-
date though they belong to different
political parties and whether the poli-
tical party concerned has taken any
action? To make a general allegation
like this, I think, is not worthy of the
hon. Member.

Shri M. C. Jain (Kaithal): They
should not grudge it. They should
welcome it.

filirl Thiramala Rao: I would request
my hon. friend to bear with me. In
& majority of cases both the scheduled
easte candidates have won and it has
been found that there has been an
understanding between these two
candidates to share the votes amongs*

themselves. I am not accusing every-
one of them. I am not saying that
everyone of them has done it but
wherever it has been done our experi-
ence has shown that there was such
an understanding. But I am not de-
priving the scheduled caste candidates
of their reservation. My constructive
suggestion is .

Shri Anjanappa (Nellore—Resery-
ed—Sch. Castes): How could you
verify the ballot papers to know that
scheduled caste voters had voted only
for the scheduled caste candidates?

Shri Thirumala Rao: You rebut my
ergument. If I am proved wrong 1
will be the most happy man. What 1
suggest is to have single member
constituencies over the whole country.
For instance, there are 28 seats in the
Andhra part of the whole Andhra Pra-
desh for the Lok Sabha. There are
four reserved seats for scheduled
castes. What I suggest is to meke all
the seats single member constituencies
and have a few by rotation, say four
constituencies, for scheduled castes.
Even today in a double member consti-
tuency the scheduled caste candidate
has to depend on the non-scheduled
caste votes (interruption).

Mr. Deputy-Speaker: Order, order.
The suggestion of the hon. Member
may not be liked by some, but at least
he is to be heard. He should be heard
patiently and I will request hon. Mem-
bers to bear patience.

Shri Barman: We object to generali-
sation. There may be exceptions.

Mr. Deputy-Speaker: He is only
giving his suggestion. It may be
accepted or not. But he is entitled
to give his suggestion and he is giving
it that there should be single member
constituencies.

Shri M. C. Jain: But the basis of his
suggestion is wrong.

Shri Thirumala Rao: I am ready to
be corrected. I withdraw whatever I .
have said if I am convinced by my
hon. friends that the argument is false
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and is not based on facts,. Why not
congider my propoml? Why are you
so impatient? It is not that everyone
has suffered but there are others who
have suffered on account of this dis-
crepancy. Where is the harm? They
are all general electorates. All the
communities are represented in a
single member constituency. All the
voters come from all the communities
in a single member constituency.
Where is the harm if four seats are
separated from the general constitu-
encies for candidates belonging to
scheduled castes? That will be reser-
vation for them. Instead of a reserva-
tion of one seat in a double member
constituency I propose for the reserva-
tion of one seat in a constituency
where he will contest with ell other
members of his community for the
favour of all the members in his
constituency.

Shri C. K. Nair (Outer Delhi): What
is the advantage?

Mr. Deputy-Speaker: | have request-
ed hon. Members to maintain order so
many times. The hon. Member's time
is up.

Shri Thirumala Rao: I will conclude
very soon.

There are several other matters with
which the Home Ministry is concerned
and is held responsible to maintain a
general standard of public life in the
country, to see that subversive ele-
ments in whatever form will not affect
the real stability of the country. That
is a great task and whoever be the
Head of this Ministry, needs to be a
man with great strength, foresight,
patience and forbearance and also a
sort of statesmanship to guide this
country. For the present, I think, we
have got such leadership amply pro-
vided in this Ministry.

Shri Osa (Zalawad): Mr. Deputy-
Speaker, Sir, I will first dwell on the
issue of re-organisation of States to
which some bon. Members from the
Opposition benches have referred. Dr.
Krishnaswami said that we have com-

mitted some error, that the Parliament
has committed some error, on the issue
of Bombay and he added Punjab also.
But when he suggested a remedy for
Punjab I could not quite follow him.
He said that some adjoining divisions
of U.P. should be tacked on to the
State of Punjab. If that is carried
out, what will be the position? Some
non-Punjabl-speaking areas will be at-
tached to Punjabi-speaking areas. So,
at one place he wants a solution, that
is at Bombay—he, of course, did not
refer to the solution which he has in
mind—, but at another place he has
perhaps created a problem according
to some friends on that side.

Some other friends also referred to
the question of reorganisation of the
State of Bombay. I have a funda-
mental difference of opinion with some
of them. It is in this respect. When
they trot out in season and out of sea-
son the results of the elections recent~
1y held in Maharashtra or, for the mat-
ter of that, in Gujarat, I for one can-
not understand whether in the internal
reorganisation of States in this country
we want to adopt the principle of self-
determination, whether it may be on
the question of language or some other
question. Because, after all, we know
that the States are to be reorganised
not only on the question of language,
as so many theorists have pointed our.
As the States Reorganisation Commis-
sion has also pointed out, language i
not the only issue on which States are
to be reorganised. The political unity
and strength of the country, the securi-
ty of the country, language and cul-
tural aspects of the areas concerned,
financial and administrative questions,
and their homogeneity, all these ques-
tions are to be looked into when we
decide the question of reorganisation
of States.

[Surz C. R. PATTABEI RAMAN in the
Chair].

Shri P. R, Patel (Mehsana): May I
know why Hyderabad was divided?

Shri Oza: There language was not
the only issue, because 30 many other



na s

'ghe9  Demimde for Granis 14 APEE 1988 Demonds’for Orests. . shs0

{Shri Oza)

factors also helped in the formation of
fhe new State.

Apart from the question of results et
the elections, this question cannot be
decided by bringing voting results at
the elections into the arena, because
that will lead us into further trouble.
It it is a question for self-determina-
tion for any group or any area, then
on this matter it may be language
which will determine whether a parti-
cular area has to go to one State or
the other; but there will be so many
other issues with which people speak-
ing the same language will be faced,
as on the question of dialect, want of
geographical affinity or cultural ties,
and they will say “we want to opt for
a different State”, and we will be
bringing a hornets' nest around us.

Shel P. R. Patel: Karnataka was in
Bombuay State and Bombay State was
working well. I would like to know
from him why Karnataka was cut out
from Bombay State and put in Mysore.
What ware the reasons for that?

Shri Osa: For that you refer to the
report of the States Reorganisation
Commission.

Mr, Chairman: He is only giving his
views.

Shri Osa: Sir, coming to the ques-
tion of the eiection results, there my
hon. friends Shri Nath Pai and Shri
Yajnik were at cross purposes. (inter-
ruption). 1 will tell you why; be
patient. Because, Shri Nath Pai em-
phasised the election results in Maha-
rashtra area. He quoted the results
of Jalna and other municipalities in
the Maharashtra area. Of course,
when I am rcferring to the election
results in Maharashtra, I must also
point out for the information of the
House that there were elections in
Maharashtra for district local boards
also; and there we cannot say that the
Samyukta Maharashtra Samiti has an-
nexed all the seats. This is only for
the information of the House. In
Dhulia and East Khandesh I think the
Congress is commanding soms majo-

rity in the district local boards whoss
elections took place quite recently.
When I say that I do not concede ‘that
principle; I am just passing it on as a
sort of information.

Then what about the election results
of Dangs, because they did not even
refer to Dangs. My hon. friend Shri
Yajnik said: “No matter whut are the
results of elections; it may be this
way or that way”. He obliquely refer-
red to them. As Sushri Maniben Patel
pointed out, barring a few municipali-
ties, very small municipalities, where
the Congress did not contest directly,
the Congress has succeeded in those
elections. And he referred to Saurash-
tra. There were elections there six
months back, and in all the major
district towns the Congress had a
majority, also in other big towns. But
recently there were elections in some
small townships where the Congress
did not contest as Congress. And
the membership was seven, nine or
ten. 1 concede that the other parties
heve won & majority of seats. That I
do concede. But he referred to that
question very obliquely. He said, “If
you reopen the question, we will settle
the whole issue”. They tried to settle
the matter, both the Samyukta Maha-
rashtra Samiti and the Mahagujarat
Janata Parishad. Could they arrive
at any decision?

Shri D. R. Chavan (Karad): The
discussions have not yet concluded.

Shri Oza: When will you come to a
conclusion? Sir, they have not arrived
at a satisfactory solution. May I ask
Shri Yajnik whether the Mahagujarat
Janata Parishad agrees to look at the
election results and let Bombay City
go to Maharashtra, whether his party
agrees to that? In Dangs recently
there were district local board elec-
tions. Do you want to abide by the
election results of Dangs? You can
straightway reply. I do not think you
are in a position to reply.

I will not emphasise that point
much. As I sfid, whenever they get
an opportunity they refer to this
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question with fresh wehemence and
smphasis. But I have always fail-
¢d to find out any fresh argu-
ments. I would like to ask this
question: have the cultural activities
or the development of that area under
the Second Five Year Plan suffered in
the last year and a half that they have
got the biggest State of Bombay? 1
put it to our friends whether they can
point out that in any way the develop-
ment activity of this State has suffer-
ed, whether there is a shortfall in the
implementation of the Second Five
Year Plan. No fresh arguments have
been given. Their fears are absolutely
fmaginary. They do not bring out any
facts. They simply refer to the elec-
tion results, that too in a distorted
manner and also in a manner which is
convenient to them.

Shri P. R. Patel:
projects in Gujarat?

What about the

Mr. Chairman: Order, order. He 1s
entitled to express his opinions.

Shril Oza: 1 would like to ask my
hon. friend whether in the matter of
socio-economic development the terrl-
tories that have been included in the
State of Bombay have suffered in any
manner. Can he say so?

Shri D. R. Chavan: Read the Bombay
Legislative Assembly proceedings.

Shri Oza: I have read them.

Shri Nath Pal: You do not seem to
have followed them.

Shri Oza: In this period there is very
little shortfall as compared to States
where there is only one language. As
compared to them the performance of
the State of Bombay so far as the im-
plementation of the Second Five Year
Plan is concerned is far better than
the unilingual States. 1 can tell you
from personal knowledge that the
shortfall is very smail, So, the eco-
nomic and social development has not
at all suffered. Ultimately, after all,
Government is an instrument for the
socio-ecanomic betterment of the peo-
ple. 8o, if you ask Parliament to
revise its opinion, it cannot be merely

on apprehensions and imaginary argu-
ments. You must come and say,
“These areas have suffered, they are
not properly being taken care of, this
programme is suffering.” All these
facts should be placed before this
august body before it is asked to revise
its opinion. We cannot change our
opinion so lightly simply because, as
I said, there is some agitation there.
We must have concrete facts before
we can apply our mind on this matter.
And till now I have been hearing
arguments from the Opposition
Benches with great interest and keen
attention. I have failed yet to fina
out one argument about the problems
to which I have referred.

Shri Nath Pai: I am sorry they have
passed over vour shoulders.

16.00 hrs.

Shri Oza: I know you won't relish
these arguments,

Shri P. R. Patel: See the Sabarmati,
Saraswati and Banas projects.

* Shri Oza: My hon. friend Shri Nath
Pai while referring to administrative
efficiency said that a recent article of an
ex-1.G.P. of Saurashtra is revealing. 1
was rather pained, because I have also
read that article. I know as a mattey
of fact that hundreds of officers and
hundreds of constables have under-
gone great privation and hardships to
liquidate the gang of Bhupat. A few
of them have laid down their lives
also. One of them in a pitch dark
night said that he saw Bhupat. They
could not see Bhupat in pitch-dark.
They thought that it was Bhupat. The
I.G.P. thought that they should have
fired in that direction. In that direc-
tion there were many flelds, many
small irrigated areas where cutivators
were also living. If that constable
exercised his discretion in firing in that
direction in the dark, he might have
injured many innocent persons, To
take that instance and pass disparag-
ing remarks about hundreds of persons
who have tried to undo this evil whem
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it was there, I think it was not fair
on his part.

Shri Nath Pai: I only quoted the
Inspector General,

Shri Osa: I am also quoting. You
&re not quoting it properly.

He said that one constable said, I
saw Bhupat at night. Could I know
all the details? Perhaps, he could
rely on me. At night Bhupat cannot
be seen. He thought that Bhupat is

in that direction. The LG.P. thought -

that if they had fired in that direction,
perhaps, some of them might have
been killed. Perhaps, with all humi-
lity and with all deference to the
1.G.P, to have just fired in the dark-
ness at night where so many cultiva-
tors are working and staying, might
have injured many.

Shri Nath Pai: Random firing was
done in Ahmedabed and Bombay.

Shri Oza: You leave it this time.
We will come to that when necessary.
This shows that you are on wesk
grounds about this issue when you
speak about Ahmedabad.

1 am wondering why this LG.P.
should have been allowed to contri-
bute this article in the Times of
India, Bhupat is alive. Suppose good
sense dawns upon Pakistan and they
veturn Bhupat to us. These cases are
sudb judice. He shall have to be tried.
I think it was not wise on the part
of the 1L.G.P. to have indulged in this
publicity. Perhaps he might have
taken permission from the Home Min-
istry or frem the relevant department.
Anyway, this is just for the infor-
mation of the Home Ministry.

Mr. Chairman: The hon. Member
has exceeded his time.

Shri Oma: I shall take only two
minuses more, Sir. Coming to the ques-
tion of the Scheduled Castes, I think
that nothing is adequate to expiate,

repent for what we have done f€or
50 many centuries. In this country,
we have perpetrated so many in}
tices amounting almost to sin on
poor community, that nothing is
quate, 1 will empbasise again, to
all the injustices we have done,
tackling this problem at the Govem:
ment level, we must do all we

But, I think this problem is more
social than administrative. Let us not
for a minute believe that this question

M3TE

administrative machinery. It can
only be solved by arousing the social
conscience by a team of tried and
hardworking social workers. We are
fortunate that in this country we
have also a very large team of social
workers who have taken upon them.
selves the duty of eradicating un-
touchability. But still, we have to go
a long way in this direction. When I
find some missionaries, some Spenish
nuns coming to this country and de-
voting their heart and soul, every
minute, to the eradication of social
injustices and social vices, 1 some-
times look down with shame. We
hope that the place of all the youth
and all the social workers in this
country is where these evils are
rampant. 1 think that if we co-
ordinate all these activities, Govern-
ment activities and social activities,
and institutions also co-operate, we
will be able to cover much ground and
eradicate this evil which I think is a
great shame and a great blot on this
community.

I wanted to refer to some other
points. Since you say that I have ex-
ceeded my time, I will not take more
of the time of the House.

My, Chalrman: Shri Mahanty.

S wii et (snre-daa-
wigfea o) : safa wdnem,
wfgart & wat Tt e femr w
wt?
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Mr. Chairman: 3% 9% aw fod
fe i _
The hon. Member will take her
chance.

Shri Mahanty (Dhenkanal): Mr.
Chairman, I would like to take this
opportunity to submit before this
House two or three major issues of

policy and importance which have
been exercising our minds consider-
ably. First, I would like to submit
before the House the changing pattern
of relationship between the Union
and the States. In this context, 1 come
to the Zonal Councils. We were not
very happy when these Zonal Councils
were formed under the States Re-
organisation Act: not because we
were very allergic to the concept of
it, but because we were afraid that
these Zonal Councils will be another
instalment of inroad into the much
truncated and moth-eaten concept of
state autonomy. I do concede that
our Constitution is not a federal con-
stitution. The hon. Minister will also
concede that it is neither a unitary
constitution. Like our mixed econo-
my, mixed ghee and mixed thinking,
it is also a mixed constitution, In
the Constitution itsclf, the various
domains of the States and the Union
were clearly delimited.

Shri C. K. Nair (Outer Delhi):
Which is the ideal federal constitution
in the world?

Shri Mahanty: It is like mixed
ghee—Dalda. That is what I  was
trying to submit. I quite concede
that it 1s not a federal constitution.
Nor can it be said that it is a unitary
constitution. Whatever delimitation
of authority and jurisdiction was
there, these Zonal Councils were an
inroad into it and therefore, we were
not very happy about the formation
of the Zonal Councils. The Zonal
Councils have all the potentialities of
& threat to the truncated autonomy of
the States. As days proceed, the
apprehensions assume a reality. The
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vague threats of yesterday have be-
come a fact. According to us, the
whole scheme of the Zonal Councils
was to keep all the States under the

thumb and surveillance of the
Centre, In the name of unity, a
centralised power-hungry leviathan

was almost emerging before our eyes
and the materialisation of that, we
find today in the crealion of the
Zonal police.

Before I come to the Zonal
police force, I would like to invite
the attention of the House to the fact
that under section 16 (1) (a) of the
States Reorganisation Act, a Union
Minis'er was to be nominated by the
President to serve on the Zonal
Councils. Under sub-section (2) of
the same scction, the Union Minister
was to act as the Chairman. We find
that today, the hon. Home Minister
is the Chairman of the five Zonal
Councils and almost he rules both
the north and the south, the east and
the west.

An Hon. Member: Also the Centre.

Shri Mahanty: And also the Centre.
I do not grudge it. Personally I
yield to none in my  respect and
admiration for the hon. Home Minis-
ter. The hon, Home Minister as a
person and the hon. Home Minister as
a symbol of power makes a lot of
difference. Even though as a personl
would like to give my death warrant
in his hands, certainly as a symbol of
power, as the Union Home Minister, I
would grudge this centralisation of
power which today he is manipulat-
ing in his own hands under the
States Reorganisation Act. Thus, we
find the very painful spectacle that
the Union Home Minister is practi-
cally holding all the States of the
Indian Union under a sort of admin.
istrative surveillance. On the top of
it comes the zonal police force. 1
would beg of the hon. Home Minister
to explain under what statute, under
what law, under what provision of the
States Reorganisation Act, the zonal
police forces are being contemplated.
I would like to invite the attention
of the hon. Minister to section 21 of
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the States Reorganisation Act which
deals with the functions of the Zonal
Councils. Sub-section (2) of section
2] enumerates the functions of the
Zonal Councils. I would better read
it out:

“In particular and without pre-
judice to the generality of the
.+ provisions 6f sub-section (1) a
Zonal Council may discuss and
make recommendations with
regard to any matter of commmon
interest in the field of ecunomic
and social planning, any matter
concerning border disputes, lingu-
istic minorities or inter-State
transport and any matter connect-
ed with or arising out of the re-
organisation of the States under
this Act”

I do not know if there is any other
provision, if  there is any other
statute, if there is any other enact-
ment which extends the functions of
Zonal Councils.

Pandit G. B. Pant: What is the

first paragraph?

Shri Mahanty: The first paragraph-
also I shall read out:

“Each Zonal Council shall be an
advisory body —1 lay
emphasis on this—* . . . shall
be an advisory body
and may discuss any matter in
which some or all of the States
represented in that Council or
the Union and one or more of the
States represented In that Council
have a common interest, and
advise the Central Government
and the Governments of different
States concerned as to the action
to be taken on any such matters.”

I would like the hon. Home Minister
to explain to me why “any matter of

common interest” should be stretch-
ed so wide as to include the law
and order position. In that case any-
thing from A to Z comes under
common interest. Why enumerate
them? Why make a fuss of it, why
make a fuss of this statute?

1 do not wish to harp on that point,
but I would like to submit most
humbly that this common interest
should not be stretched so wide as
to include the law and order position.
If it had been contemplated by the
hon. Minister or the Government, they
could have included it also and the
heavens would not have fallen.
Therefore, this is a brilliant after-
thought which has struck the Gov-
ernment for reasons best known to
them, but so far as we are concerned,
we are apprehensive of the fact that
the zonal police force which will
function under the control and direc-
tion of some genius at the Centre has
all the potentialities of crushing all
kinds of popular movements in the
States. Therefore, I would once again
humbly plead that this concept of
zonal police forces should be abandon-
ed, Otherwise, we will consider it
our political duty to mobilise public
opinion against this kind of zonal
police forces.

Law and order have been main-
tained in this country under most
difficult conditions. In the year 1947
there was no zonal police force.
During the days of our independence
fight against the British there was
no zonal police force. Today 1
wonder what objective conditions are
there, what circumstances prevail
which require this kind of zonal
police force.

It has been stated that the various
State Governments have been main-
taining their special police forces and
if there is a pool of their special
police forces, probably there might
be some saving to the public excheq-
uer. In that case, my submission
would be this. If the desideratum is
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to save some money for the  public
exchequer, apart from the question
of what price one is going to pay,
is the hon. Minister prepared to re-
commend the abolition of the posts of
the Governors? After all, what have
they been doing? Let us have zonal
Governors. But, when we suggest
that there should be zonal Governors,
well, the party in power does not
take it in a very agreeable spirit, be-
cause if you abolish these posts of
Governors, that takes away berths
for discredited politicians defeated in
elections.

Mr. Chairman: He cannot say “dis-
credited politicians”, The word “dis-
credited” is not proper.

An Hon. Member: “Rejected”.

Shri Mahanty: I am in your hands.
I am prepared to substitute any word
that is found more suitable.

Mr. Chairman: I can only say that
is unparliamentary.

Shri Mahanty: Thank you for ‘the
correction. I stand corrected. Be
that as it may, I am not very much
against the Governors. They are
very fine, debonair gentlemen, and
the more we have of them the more
I will feel happy. But the question
is: if the desideratum is saving money
for the public exchequer, abolish the
posts of Governors, What have they
been doing except opening some tea
shops, cafes and some exhibitions etc.?
Really, it is something of an enor-
mous proposition when one considers
how much the public are paying on
that account. It is a costly luxury.

Then I come to the readjustment of
the boundaries of the States. I do
not know since when the Government
have become allergic to the expression
“linguistic States”. It is a fact, and
that fact has to be noted, that the
Congress Party during the days of
its fight against the British had stood
by the linguistic States. For the first
time when Andhra State was created,
for some mysterious reasons, even
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though Andhra was a linguistic
S ate, from the Statement of Objects
and Reasons of the Andhra State Bill
the word “linguistic” was dropped.
At that time, if my memory serves
me right, the then Home Minister,
Dr. Katju, was asked why that word
“linguistic” had been dropped. He
said: “Though we stand by linguism,
there is no need to emphasize it here
in the Statement of Objects and
Reasons.” At that time we never could
concieve the michief that was working
behind the mind of the powers that
be. As the days roll on, we are told
that linguism is something anachronic,
something contrary to the ideals and
principles of nationalism, bu‘ if we
look today at the States in the Indian
Union we find all are linguistic States
barring bi-lingual Bombay which is a
mess; and the sooner that mess is
cleared it is better not only for Bom-
bay but for India as a whole.

I do not clearly appreciate it when
it is stated that this Parliament had
given its seal of approval to that
arrangement. If what the Parliament
had stated is going to be taken as the
last word of human intelligence, then
I think India has been bereft of in-
telligent persons. If it is suggested
that the first Lok Sabha consisted of
all the wise and all the intelligent
men of India and that after they had
approved a particular thing, that
question could not be reopened-—well,
then we are helpless. I have no
time, otherwise I could have cited
instances how decisions have been
changed intelligently, in a wise
manner whenever circumstances so
warranted.

After the States Reorganisation Act
was passed, the Government came
forward with the West Bengal-Bihar
Boundary Readjustment BilL,
Obviously that proved that the States
Reorganisation Commission’s conclu-
sions were not final and we were going
on changing and readjusting the
boundaries as it suited the circum-
stances and as it met the demands.

Then we find that there is a mis-
statement in the report of the Home
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Ministry which relates to border read-
justment between Andhra and
Madras. It is not that the Ministers
of Andhra and Madras agreed
that there should be a border read-
justment, If I remember correctly,
it was in the AIC.C. session
in Calcutta in early 1957
under the auspices of the
hon. Home Minister—for which
I thank him—the Ministers of Andhra
and the Ministers of Madras consider-
ed the proposition and it was decided
there in Calcutta that this whole
issue should be referred to Shri
Pataskar and that his decision would
be binding.

Now, only the border readjustment
between Orrisa and Bihar and Orissa
and Madhya Pradesh remains. I am
not going to analyse the whole issue.

Pandit G. B. Pant: It was done
with the consent of the Ministers of
the two States, and the decision too
was approved by them.

Shri Mahanty: I do not wish to be
misrepresented here. Therefore, I
clarified this in the bcginning itself,
lest it should be said thatit was done
as the agreed decision of the Minis-
ters of Andhra and Madras. No, I
contest it. The fact is

Shri Ranga (Tenali): We agreed,

Shri Mahanty: Is it not a fact that
at the A.I.C.C. session at Calcutta in
1957 under the auspices of the hon.
Home Minister, Shri Subramaniam of
Madras and some Minister from
Andhra came and discussed this
matter together, and at the suggestion
of the hon. Home Minister, Shri
Pataskar was appointed to give an
award? :

Shri Ranga: Yes, with their agree-
ment.

Shri Mahanty: Let the same princi-
ple be followed in the case of Orissa
and Bihar and Orrisa and Madhya
Pradesh disputes. After all, we are
not asking for the moon. It is no

question of ambitious irredenta, We
wilt be very happy if we lose terrl-
tories than gain them provided an
impartial tribunal is of that opinion.
So far as it relates to States’ re-
organisation, I have never seen an-
other instance of such opportunistic
recommendations, Can the House
ever imagine that a report is publish-
ed where the chairman is not asso-
ciated? (Laughter.) It is not a ques-
tion of laughter; It is a question of
making a self-anaylsis. Can the
Minister point out a single instance of
a single case where the chairman
says, ‘Well, I am not associated with
it?’ When it comes to Bihar and
Bengal, he says, ‘I am not going to be
associated with it, because, possibly,
I had something to do with Bihar
when I was a judge there’ or some
such thing. But Mr. Fazl Ali was
born in U.P. Blood is thicker than
water. Everybody knows it. Why
did Mr. Fazl Ali go all the way to
append a minute of dissent when 1t
came to the matter of U.P.? I am not
making any grievance of it, It is too
late in the day. But I am once again
pleading before the Minister, that
let him not consider it as a matter of
prestige; let him not consider 1t as a
zid, but let him accede to our most
humble demand. Let this matter be
referred to an arbitration tribunal; let
Mr. Pataskar or anybody be appoint-
ed, and let him go into” the matter,
and we shall take whatever award he
gives as final and binding. Other-
wise, we think that insult is being
added to injury, and some day or the
other, any government has to reckon
with the people, and that too, with
15 million people.

Dr. Sushila Nayar (Jhanst): 1
wanted to confine my remarks to
some of the welfare activities unaer
the Home Ministry, but I confess that
1 have been so deeply distressed by
some of the speeches from the opposite
benches laying al] the emphasis they
could on the question of linguism
and the question of provincialism,
emphasising them in a manner that
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one would almost think that they
were thinking in terms of the bound-
sries of different countries. I wish
w ask my hon. friends, ‘How is it
going to help in the least the people
oz those border areas whether they
are included in this State or tbat
State?” I could have understood
it if they had given facts and
ngures to the Home Minister and to
this august House to explain and to
pring to our notice the difficulties
and the hardships that have been
caused to the peole of those border
areas, in whatever way they might
have been caused.

I, for my part, am convinced that
tn these border areas the Home Min-
tster will have to issue orders that
this question of language should not
be made rigid; and to the best of
my knowledge, it has not been rigid.
Even after boundary demarcations,
there will still be areas where peo-
ple specaking the language of the one
State or the other will be residing.
What is to happen to them? It is
necessary that in these border areas,
people should be in a position to
carry on their business and make
petitions or get papers or go to courts
without any difficulties as to which
language, they should use. If that
is done, then, to the best of my
understanding, it makes not the least
difference if a few miles of territory
are in one State or the other. We
are all in the same country, and
what is important today is not what
the boundary of Bihar or Bengal or
Punjab or Uttar Pradesh or any other
State in the Indian Union is, but what
we are doing for the people in
these States, wherever they may be.
Therefore, it seems to me that we
are missing the wood for the trees.

The hon. Member who spoke just
before me said that he did not care
if there were as many Governors
as possiblee He may not care. I
do not know whether at the back

of these very hot and strong argu-
ments used for these States and the
boundary problems there is any
desire as to what jobs are going to
whom. So far as I am concerned,
and I am quite sure, a large number
of hon. Members of this House is
concerned, we are more interested
in the problemg of the people. And
I am quite sure that nobody wants a
large number of Governors or a large
number of offices of any kind.
He suggested—and to a challenge—~—
‘Why do you not have Governors on
a zonal basis?”. So far as I can see
and if I can predict correctly, I °
would say I am looking forward to
that day when not only shall we
have Governors on a zonal basis, but
we shall have legislatures on the
zonal basis and Ministries on the
zonat basis. It will be far far bet-
ter in the intcrests of the people
that we give the utmost attention
to development on a co-ordinated
basis, What is happening t{oday?
So many of the developmental
schemes are held up because of the
difficulties and delays involved in
meeting the pcople. I represent the
district of Jhansi. The officers there
tell us that it is almost impossible
for them to deal with the dacoit pro-
blem, for instance, on a purely pro-
vincial basis; and if the Home Minis-
ter has introduced a zonal police, I
think he has done very well indeed.
1 think it is the wisest thing that
could have been done. I, for one,
want less and less of the police, as
little of the police functions in the
Home Ministry as possible, and more
and more emphasis on the welfare
activities. But police is needed for
maintaining law and order, for deal-
ing with the dacoit problem, for
dealing with a number of other prob-
lems that might arise, and that do
arise from time to time. They can
deal with these problems much more
effectively on a 2onal basis than
separately on a provincial basis.

Now, I wish to compliment the
Home Minister for the excellent job
that he and his Ministry have
done in the reorganisation of the



9865 Demands for Grants 14 APRIL 1068 Demends for Grants . gols

[Dr. Sushila Nayar]

States. Whatever some people might
keep on talking, the States every-
where in the Union are forging ahead
with the developmental activities. One
wishes that there were more money
and there were more resources to be
diverted towards development and
towards gocial services than there
aré. But in spite of all these diff-
iculties, progress is being made, and
that progress is not insignificant.

As for the results of the bye elec-
tions, a number of my hon. colleagues
have dealt with them already. Bye
elections are much more difficult for
the ruling party than the general
elections, Everyone is able to
gather all his forces against the rul-
ing party at the time of the bye
elections—not that we are indifferent
to the results of the bye elections;
we are conscious of their significance,
and we want to do everything pos-
sible to have better results in the bye
elections also. And there are a num-
ber of places in this country where
the results of bye elections have been
in favour of the ruling party. How-
ever, what I mean to say is that these
results are by no means an indication
that the dicisions with regard to
reorganisation, made by this august
House, are in any way disagreeable
_ or unacceptable to the large mass of
people in this country.

The rzonal councils, I feel, need to
be strengthened in every way, so
that the unity of this country is
maintained, and the development
goes on at a rapid pace; and in the
course of the deliberations of these
zonal councils, the people will be
brought closer. So, some of the
hon. Members, and leaders of the
people, when they keep on talking
and emphasising these provincial and
linguistic differences, do not realise
what damage they ere doing to the
cause of freedom in thig country.

We are living in critical times. We
have an unscrupulous enemy at our
borders. We do not consider them
our enemies, but they do consider
us their enemies. Under the cir-
cumstances, there is need for all of
us to pull together, to pool all our
resources, the resources of thinking,
brain power or of execution of ideas
and plans. As a matter of fact, 1
would plead with the hon. the Home
Minister that the Standing Commit-
tees of this House be revived so that
some of the hon. Members of the Op-
position as well as hon. Members of
the Congress Party can be better asso-
ciated with the implementation’ of
the schemes that are being pursued
by the Government. The Consult-
ative Committees are not much good.
And if hon, Members of the Opposi-
tion are associated with the execu-
tion of some of these schemes and
share some of that responsibility,
probably they will talkk in a tune
different from what some of them
have been doing.

Now, I shall talk of the dacoit
problem. One hon. Member here
seemed to think that it has been
dealt with effectively. 1 come from
a dacoit-infested area, and I would
say that the dacoit problem is not
under control. It is a serious prob-
lem and it is an irony, in a way,
that during the elections the dacoits
gave freedom-—what we call in Hindi

LG to go about. They said
they would not interfere with people
going about at dark, but after the
elections are over, it i3 the same
kind of terrorism that they practise.
They have got courage to the extent
of going to the villages and saying,
‘This is our contribution, our chanda;
it you give it, then you will be sav-
ed, if you do not, you will be in
trouble’. And people are paying it
up; some people think that it is a
legitimate kind of tax they have to
pay for their protection!

It is very necessary to deal with
this problem. I wish to submit in
all humility that it is not through
police and military, as was advoosted
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by some of the hon. Members here,
that the problem can be dealt with.
We have to get to the root of that
problem and find out constructive
ways of dealing with it. Why are
these dacoits there? The zamindaris
are abolished and so many of them
do not have any means of livelihood.
They are used to being zamin-
dars, they are used to being rulers,
and, therefore, they do not want to
do any job which is more or less
beneath their dignity. But they
could be used in the military; they
could be used in the police, Today
the orders are that people from the
dacoit-infested zones are not to be rec-
ruited in the police or the military.
It is time that we reconsidered that
policy and came to some more con-
structive solution. Then, industries
and some other means of occupation
will have to be provided for that
purpose.

Now, much has been said about
the police, and an hon. Member
objected to expenditure on the police
hospital. 1 am extremely happy
that the Home Ministry is spending
money on these welfare activities, be
it for the police or the Scheduled
Tribes or Scheduled Castes or be it
for our delinquent children. How-
ever, I would say that there is room
for introducing modern methods in
the detection of crime as well as in
the treatment of crime. While the
police in certain parts of India is
very conscious of the modern trends
in criminology, the police in certain
other States—and unfortunately in
these northern States—does not seem
to be fully conversant with these
methods and is not aware that times
have changed and outlook in crimi-
nology has been completely revolu-
tionised.

Now, Sir, I come to the problem of
prostitution. This august House
passed a Bill for the suppression of
immoral traffic in women and girls
more than a year ago. That Act
has still not been applied all over
India. I do not know whether the
miles have been framed. They are to

be framed by all the States. God
knows when this Act is going to be
applied. As it is, I wish to submit in
all humility that even this new Act
—] am told by some of the very res-
ponsible Judges—is most defective
and is not going to answer the pur-
pose for which it has been framed.
However, such as it is, it must be
applied, and applied as quickly as
possible.

For the proper application of that
Act, we have to have homes not only
for the care of our delinquents and
girls rescued from moral danger, but
also for the care of the destitutes so
that they do not fall into these
abyss. This is a big subject. I
wish I had the time to develop it,
but as 1 see your finger on the bell,
I close my observations with e fervent
appeal to the Home Minister that
this matter of eradication of prostitu-
tion should be taken up in all

earnestness. If Communistic coun-
tries can eliminate prostitution,
we can do it too provided there is

rock-bottom sincerity, provided there
is a firm determination that the evil
has to be eliminated.

Shrimati Renu Chakravarty
(Basirhat): Will those Members
who come from the Territorial Coun-
cils area, where they have no legis-
lature, get any chance to speak?

Mr, Chairman: I have got a
list which I am following. 1 have
many more names here. I am
endeavouring to follow the list as it
is. '

Shri Thimmaiah (Kolar—Reserved
—Sch. Castes): No Member be-
longing to the Scheduled Castes
has also been called. Our problem
is handled by this Ministry.

Mr. Chairman: ]I have noted the
the names. I assure the hon. Mem-
ber that the names have been noted,

Shri Jamal Khwaja  (Aligarh):
Mr. Chairman, I rise to support the
Home Ministry’'s Demands and to
make my maiden speech in this dis-
tinguished House. My silerce
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hitherto was meant to be my own
way of paying my humbie tribute to
all the senior Members of this
House and to all the junior Members
of this House, from every one of
whom I have learnt something or
the other.

16.38.

[MR. SPEAKER in the Chair]

A number of speeches, some of
them, to my mind quite formidable,
have been made by many Members
in this debate. But I have no doubt
that thc man who presides over this
Ministry is big enough to swallow all
those speeches. Therefore, I would not
like to go into those details, nor do
I have the time. VUnfortunately,
private Members have a very limited
time at their disposal and this sub-
ject is so vast that anyone can hardly
do justice. I would, therefore, con-
centrate myself upon one particular
problem that has been engaging my
mind ever since I entered this august
House. It is a problem, if I may
call it, of moral anaemia, if 1 may
be allowed to coin that term. We all
hear and we all know of biological
or physical anaemia. I may be
allowed to say a word by way of
personal explanation that my back-
ground is philosophical and, there-
fore, I cannot help looking at things
and analysing the situation in the
country as it exists today except
from the point of view of philisaphy,
ethics and sociology. 1 find that
this is the most urgent and the most
fundamental problem that faces our
country today, what I would call the
problem of moral anacmia.

We have our plans, we have all
the administrative machinery, Our
administrative machinery has been
enlarged ever since we embarked
upon the goal of a welfare State.
All things are being done, and yet I
fear that there is something missing.
I have not been to China or to other
Communist countries, but 1 am told
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that there is, especially in Chine, a
feeling, a fervour, what I would, in
a light moment, call the courtship
feeling. As it is, people know that
there is a fervour, a moral jdealism,
when a2 man and woman are court-
ing, but it happens that after they
are happily married, children are
born and they sink into the ordinary
common place life, that fervour is
gone. I find that that fervour Iis

missing.

Sir, 1 was not there in those
days of the Khilafat movement and
the days when Gandhiji was here.
But, I have heard and listened to
those reople who took part in those
activitics, who were heroes of those
struggles and 1 have read political
history. The fervour which was pre-
sent there is not present now.

The other day the Prime Minister
said—and he has spoken several
times—that we won our political
freedom but now we are engaged in
the task of winning our economic
freedom. 1Is it not as noble a task
as the one which we have achieved
just before? But, why is it that that
moral idealism, that fervour and
that enthusiasm is not there? There
wcere times when accounts were
heard of women who used to throw
their jewellery for the cause of the
nation. But, here, today we have
the sorry spectacle of not being able
to collect enough to fulfil the targets
of our Small Savings Scheme. It is
not a donation for the cause of the
country; it is only a deposit which
we can get back and yet we have
failed. This is a significant thing. I
believe we should face this problem.

Now, what is the answer? The
answer is very easy for the hon.
Members on the other side. They
would say that the policies of Gov-
ernment are wrong. I cannot say so.
It would be hypocrisy on my part #
1 were to say that the policies of the
Government are wrong and yet fo
remain on this side of the House.
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Therefore, as far as policies go, let
me make a point clear, regarding
what I call the first level policies and
what I call the derivative or second
tevel policies. There may be diffe-
rences of opinion as regards second
level policies; for example, land re-
form policies or fiscal matters or
budget matters, foreign exchange
policy or this policy or that policy.
So far as first level policies go, 1
speak with all the emphasis and the
sincerity at my command that the
achievements of the Government are
of the highest order. In a world
where it is very easy to fall a prey
to dogmatism and text-buok think-
ing, our leaders have shown that
balance of mind and that perspedfive
which avoids both extremes and
takes a middle course, the golden
mean. Let us not think that the
times have changed. I say the truth
of the golden mean which was en-
unciated by Aristotle, by Socrates
and by the other great philosophers
and leaders of the world still holds
good today, whether it is in the field
of politics or in the field of eco-
nomics. 1 have no doubt that the
policy of mixed economy as it has
been formulated by the Congress and
by the Government is a stable
synthesis, at least for a foreseeable
future, of the thesis of capitalism and
the antithesis of extreme nationali-
sation. This would endure. If today
there are cries and protests against
that, they would be drowned in the
future.

I am reminded of the international
sphere where a few years back,
Russia accused India of being in the
camp of the Imperialist West and
America accused us of our going
dangerously pink. But time has
vindicated the stand of India and
today it is the doctrine of Panch
Shila that pervades the Councils of
the World. I do not think it would
be in the far distant future that it
becomes a feature of international
politics. And I have every reason—
and it is my sincere hope too-—that
in the Home policy, as far as these
eoonomic problems are concerned,

the concept of mixed economy &and
the approach that we have adopted
would be vindicated.

Then, what is the reason? What is
the reason? The basic policies are
correct. Everything is correct and
yet what is wrong? I have given
serious thought to it and I would like
to submit that the reason might
appear to be very trivial to you.
Apart from the immensity of the
task, the difficulty of the task with
which we are faced and the fact that
the problems we are confronted with
are big, apart from all that considera-
tion, the most important singie facror
at the moment, to my mind, is the
very familiar phenomenon of admi-
nistrative delay,

You may think that suddenly from
the sublime I have come down to
the ridiculous. But this is the result
of my deliberations, Place yourself
in the position of the common man.
You have great economists and sta-
tisticians and other experts; but, I
think, we should also have psycho-
logists. Gandhiji was the greatest
practical psychologist that lived in-
the country. So, I say let us place
ourselves in the position of the com-
mon man and see what happens.
Imagine a person who goes'to an
office for a simple work—such as
driving licence. It is my personal
experience. Even in an arms licence
some enquiries have to be made
about the character of the person
and all that. I know things personal-
ly. And, I did not speak in Parlia-
ment because I wanted to speak on
the basis of personal experience. On
the basis of my own experience, I
have collected some examples and I
am going to give them to the hon.
Home Minister and the hon. Prime
Minister to show what is happening
in our offices.

Imagine a person who goes to an
office and who experiences this delay.
When things get delayed and he
comes and hears the appeals for the
Small Savings Scheme, is it fair to
expect him to contribute his share to



- [Shri Jamal Khwaja]
the Small Savings Scheme? I think
it is plain psychology. I have collect-
#d a number of examples and I do
oot think, it would serve any pur-
pose to give them here. But, this
" is just to tell you that what I am
saying is not quick generalisation. I
have spent hours and hours. I am
told that the Organisation and
Methods Division of the Secretariat
have done some work and they have
selected random files and studied
their history, how long it takes them
t0 go from place to place. I have
done something in my own humble
way and I was surprised in the
beginning when people came to me
and told me about the delays. 1
refused to believe them. I do not
blame anybody. The other day the
Prime Minister said at the Institute
of Public Administration in Delhi
that nothing is more important than
the removal of this administrative
delay or judicial delay. And yet he
said that nothing is more difficult
than succeeding in that. I agree with
him entirely but I say the task must
be done.

Apart from this bad psychological
effect, there is another thing. I think
that is even worse. When there is
delay and small things are not done,
there is the temptation to offer tips
or to use the power of money. I am
not referring to bribes or bribery
‘where the course of justice is divert-
ed. But, when there is delay, there
is the tempation to get things done—
to offer an eight anna piece or one
rupee, whatever ‘it is and get things
done. The very fact that a person is
a Minister or a Member of Parlia-
ment or that such and such a Minlis-
ter is coming or an official is coming
helps one to tide over the difficulty,
and work is expedited. But when
the common man does not have tuat
good fortune he takes recourse to
money. This is not bribery in the
sense that justice is diverted; bdut
recourse is had to this practice.
Again it may seem very trivial. What

aoes it matter if you “just give one
rupee or eight annas to & person? It
may be a simple gquestion. But
psychologically or ethically the con-
sequences of this institution are very
serious. Imagine an unsophisticated
villager goes to an office, Indirectly
he is told that his work will not be
done. Just four or flve days age, I
had experienced this. A person
wanted & certain ordinary licence and
it was hinted to him that unless he
paid a small sum, it would be very
difficult to get it. He did not get
it as he refused to pay anything. A
common villager goes to an office and
finds that the clerk there is not
concerned with the faithful discharge
of his duties but is concerned more
with the making of money, and what
is the effect? He refuses to believe
that big things are done or that there
is patriotism, devotion and dedication
to duty. I do not say that big things
are not done. I have not the sligh-
test doubt that big things are being
done. But this is a paradox. While
we are moving ahead in a big way,
these minor things are not looked
into. This is my analysis of the cry
of corruption which is raised very
often in this House and elsewhere
also. I have talked to all people, to
very high officers in a very friendly
way and I have drawn my inference.
As far as the other public services
are concerned, as the Prime Mirister
has said, and every responsible per-
son feels, they are admirable in every
sense. I have no doubt about their
integrity and independence. It is
something which we are proud of.
I am referring to what may be call-
ed ‘tipping business’. That is the
cause of this degeneration. It is this
which is at the back of the minds
of those who raise the ery of corrup-
tion. They do not sufficiently analyse
the situation and they say that our
services are corrupt. Our services are
not corrupt. They are a very brilliant
lot. There might be a few exceptions,
But on the whole they are doing
very well and are changing thamselves
according to the changing cirewm-:
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stances, - There might be some
defects but I am sure that they would
succeed in the not too distant future.
They would become effective instru-
ments of the rapid transformation of
our society. But it is these problems
which deserve and merit our atten-
tion.

1 would finish in one minute, 1
have exhausted the time allotted to
me. Naturally, after the statement
that I have made, it would be ex-
pected of me to give my suggestions
as to how this thing could be re-
moved. When I am given the next
opportunity, I shall give my humble
suggestions.

wto cavdre fag (V%) : o
ey, fane o=l § 7@ W
st § B ) ) @ arfeat s
& A F& 9X Tifeai w6 §, gufaa
g #Awd w1 o ifew § @ ww
Mrafm Fad AT A @R
Wgi IZIA wuw aqF & *r & awi #
1 79 £ a0 § AT A7 § AR
woq faae W wew & e @
|qrgarg |

T AR [ & R wraw,
grtfas aar orfas skt @
WEM AN IF G 1w
¥ 9 a9 g fow aa w oaee
e W T w97 6K § Tl
gwar a1 & qar sifoeat §if, ¥ oo
Q@ g T v
waT? W T Aga o e §
TG A TR WR TR ft
wer fied & wiimfa s arid s
wow foar & 1 fage oW & & @
AEWAT T G ATGAT | X W
e Wi § fv pma ol A
WmiWR g g g
e W gl ot dwwr F off &1

gt 9T AW & Ao & fad war
W FT T TR R R AR & fad
orf W 0 A ¢ ) @ I @
agr W A A AT wfaat & g
AL Rl

TR AW F ART, FHIR AaWIV,
TR, fegam & aosifas, sifew
aaT grfoe A9 # awwq § oy
gt & ¥ aff s fr o fued
=9 Il & A0A § $47 Kdr v
9 & dFT § qHAE ¥ SN
aofew o § | w9 S Srear fF
AAgd F AT 9T W AT NITHET
T ¢ | FYF TE e o & am
93 FFIT Y FEATHT FY STAET A4GT
¢ faT fal N g8 T F A=
T ¥ AT T WG F I 9T qYTIAN
qE F § | FAT AT GO F AW R/
o w7 SFETEr T SR &8 g
& F09 w1gAl F A9 FA W WK
i fedt & A a¢ wrdw o far
war | afew & 93T § 5 w0 a8 '
T & & ww W & @ fagrdt g
R gt 93T & W oF ¢f faadf
fet qgar 21 wF . W &R
a7 fF gaTh U AAT R, SEHL AFT
W AT 9T 1 O ® §9 9 9@
fedt ™ waw der gar @ oK e
& ST 4T 9T | TSt A HET |
ot fF qgi ¥ oF @R AW R &,
qgTE ST & WX RN & 979 9,
€T § fgdr qark et &, dmer §
frdr qgrd ot § 1 gEIR At G
¥ W= §3 W@l {7 WA Ik
iR wg fF ol W gl af &
ey § Arey w1y o g T Ay
ATt WrE wondt &7 WT WA WA
&7 F ot off & W & o
T §, & o qanfaw afeat §, 8



_ . ¥t T fau]

| AT ST § | 9O Sy qrgw A 1,
¥ AR 7 fear oy, e Wy
73 A {6 3 W 99 ¥ OF q
o ¥ agt fear wr Wk AR fad
& arfr o way fag oA S R
e AR & F &1 fofdz 7@ §, ST%T
N9 8 ryom T8 & g

oft e widt (TEadEt) - wg
AT & o Agy & ?

o oy fag : & GO W
s s w g

# qgrr argar § B sfac & R
g v aw sl gy § ?
s @ S w7 T T aee
g7 w2 oo 9w few i wrad
AN & o § % G s @
A1 AFY AV & AT FT AEFR G
W gHY ®ATAT AT /W AT A
*7 SfFHT 7 & WX IE I @A W
& wigwT g1 7

agF TR FAR g AT WA 43 g
& f9T ¥ g9 7 aga w@ ol A w
fyad & wfase wicg & &fer gad
wAeE W IR Lo YT F T erfew
#Y WA FT 9fHFT W A9 9 TG
T ¢ W IGH) 7T 7T § 7wy
€ | ST wfuFTT &) IFH ghraw afsaw
gfeg sfwa @1 fawmm @
®Y &g fear § ) gl aws ag g d
fis faer wmeat w) w1 wfew A §
W ¥ WK frwa & fawms o w3
SR AT A A FQE 7 forw
frenr & gramadar eI A ITgETE
W FET FE ¥ g s i
ot wft ard® It w7 gy § AN

o

warft qrat & o g T At W
LA A W g S W RAE A
& & wray ag agy W a7 e S
¥ gy faafay § v sfew & fader
I fir gre Y F wrfeew wyaeT 7 Jow
¥ areqa BT A9 w0 FREEQ
¥ faafadr 7 foreld § garem ¥ar g
g | frw gn ¥ fisw a¥ ¥ gt @
wrefigl wY qgera & | A v
QA § 9 ITHT WIAT AAFT F T
AT § THd ¥R ¥ | T a9 daws

AT ARG §

oY o Fo wAWAt (FAIL): TW &
MZ TEd avar s W 9fgqan o

wo Twa.x fag : ag &Y =9 @
93T A T AT 9GAT & A THAT

“It almost seems as if the five
leaders, who were examined, had
taken care not to be present at
the place of the firing. I say this
not in a spirit of carping criticism
but because 1 feel that if these
leaders had shown the courage and
imagination, which are the neces-
sary attributes of a leader of
men, this tragic occurrence might
well have been avoided. But
instead of this, they appear to have
been concerned with questions of
prestige and personal safety.”

q F dOAE ¥ I Sz dary
Afagrifrd wgifevae & fay
AT A1 F 4 W) e Agifac go

we Wi wves : ag wafyd )

we v T fery: wrear

“Amar Nath Dogra, the chief
organiser of the procession, stated
that he had assigned specific
places in the procession to the
leaders and he ran up and down
the procession several times to
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see that the procession was order- Mr, Speaker: Too many extracts
iy and the leaders were in posi- are not read. The whole speech
tion. We, however, find that L. ought not to be an extract.

Jagat Narain, Parkash Vir and

Tiiak Raj Suri, three of the Ch. Ranbir Singh: They desire, Sir,
leaders, did not accompany the that I should refer to a particular
procession at all but were making paragraph.

sudden hops from one point of

the route to another, so that they, Mr. Speaker: He may stop at that
particularly Parkash Vir, should and make his own observations—
be able to see the entire proces- there is no time. Hon. Member need
sion. In this manner they hurried read only what he wants to read
to Chowk Panj Pir and then to and not guided by others.

Chowk Imam Nasir. Prof. Shcr

Singh sat in his jeep and then wo Tamite &g : ag AV TS
went away to a house in a lane - - Y COEEN
where he remained till the firing ‘h W ag W fad af 9 fr
was over. Lal Chand Sabharwal § ggwaran fs foq g &
went from one shop to another w2 W Cafafaedaa ar gfaw worge
and was conveniently absent iﬁﬂ' % fi T B e i 0

when the firing took place.” S, .
Aty gy wot &< w@rarfe s

¥ AT a7 gy ¥ @ qI WA H

Then there is another paragraph o3 :
which says: QX AT ST IST | FgT TF OB
ffr 7 g% a8 FT/GIAT I @
w;:;;e mob in t]he ts!:re‘eit became @ T AT4AT FT AT IE AT

rapidly more violent and a num- - & _ = L]

ber of policemen were injured. fr qrer ﬁ wRE 7 = ™
The assembly was then declared frarfs gasit w1 warag
unlawful by Th. Fateh Singh, T  ad  wafae el W)

Magistrate, who was on duty, and - TR -
tear-gassing began. This proved ESN RILLI f‘ﬁ} % fawrs
ineffective and the District TF  HET IS 1 (snawiAr)
Magistrate was summoned to the Shri Tanga: i (Madurai): Read

spot. Soon after his arrival

some of the processionists set fire the newspupers and resolutions.

to a shack in front of the Gurd- e fom - v
wara, The fire-brigade was call- o ferg : m?ﬂaﬁ“ a
ed and the processionists attack- AT FBrE AT & IW & AY A
:: the‘ﬂrement .in oxl'd:.r to tx};lrew;;ent 77 gy i IqY IeST AT ST &
em from extinguishing the fire. ) .
The mob became more violent # W ar_ w w3 T o f {q W
and the District Magistrate, fear- W It il ¥ 3T &7 o X qrn
ing that unless the mob were dis- ai T FaT T W
persed by force, loss of life and , tala g “ﬁ‘:ﬂ'.ﬂﬂ i tn'f:ll';
property might result, decided to m"t_ # war av N q:m’( W W
fire upon the crowd.” a1 & # w7 ¥ wxgi T forx ey e
arQ awrg § Foret wver ot gfcamy
Shri Narayanankutty Menon gﬂ' i ‘ﬁ‘ i Py
(Mukandapuram): Read the next et ok aff g fear e <qd
paragraph, ¥ fag S qE AT T § afeTd

- ‘i qaA fadr A o wqA T A amE
Ch. Ranbir Singh: Tha more 1Y ¥ T ; [ 30 TN
damaging for the opposition. I will _% ‘lﬁl!ﬁnﬁ'ﬁﬂ qo.
read that also. T7q % wrfagy o i o Y



e i firg]

R 7 &Y arfs 7g A6 AT S | g
‘aft g uww g gfomt
» N FH ¥ fad g & A W
o Wgt giat wr awEey & fagd
wifaT G W@ A ararfos oy &1 @)
% sfay @ W@ & 39 ¥ @19 A
mfa® T X wr N qwT ¥ P P
@Y

%9F 919 @9 § UF gRIT AT
argaT § v wrer g wATed F7 gETd
@i I F0T qHAT AT | AT
o 61 faerfaar 3 & e gHToraTdr
FAR AT F IR GITEAT & 1 AT
HASE T FAHAGT M FT @)
¥ 2 1 cafgefedr ¥ 8, faw I
§, TR Ao WoiRE § AT gE SaeE
g 39 % Awfeat w1 97t 9 AT
& S 3y forw g & s gy Aty
@ FfaTT #T FRET T §
I XFTC @I THAfAGT 4T HTE-
o & Al ® oaw oW
U.P.SC.. g1 ga¥ afgg Selcction
NE a1 vRIA A aea A Al
e w3t weafaai ar FraeEs & AwHA
o Reqqi qT A GrEr 514

@R wfowa fag o & aawar a@r
fe dare F "= frg  &-to @Al
¥ o= fraef araTe rTra WY w9 g€
t 1 38% @ia @ are o ag WY IgeTY
wrgen § o T g &7 1Qve ¥ wiwd
& ) o7 & WL AT T WY ATEW
w9 2ve F gf ag 203 ff W Aq
qeny & o g€ | € axg ¥ wg
aw gfen N TR TR oFaw
QI Q8¢5 7 ITTIERT 0.0 47
WG Yo A 77 TRARA SR 0T
o fored aeraw gy & e A oy
wgry § | & W & sty wr fos e

v t0¥s § Vg ffwic o teno
o FW 2o § | T gW Twd g T
TR AN AT T groe
qrarE g4 eYs ¥ Qe am @
wE § 1 gt aw syfearsl Ay awer
¥T ATe® § I o7 TRy A wgr
i WY SRR A 9T 79 &7 g AT
gt iz iw urt ag @ R 1 W
Tl &4 ¥ g T & o Ak
argw 7 fox fiear fis Toe 9 wivw
T T T G GAT | F AT AT
g 5 w1 wide 9T & g A g
FREs A | T ey Tz g 5
quTe famd @ & W waeiTE ¥
3¢ Wva § AfHT AT aF ey AT
F AR ag TF Y AT AL 0T &F |
o7 A9 qw Ay T 9 g
It mEiw g g &
a< fredoehy 7@ WY T &
qrEl ¥ s ot fergextare afi a1

AT arEt & g oY ATRAY §
T @ ¥} & wa W gw ETNAA
® FAH WA A0 | G W
® QeAETHIT o K1 & | G TIAAT
®t fedt AT FT 5 T 9Iq7 E gHAT
¢ ofe geF araqz agamE & fs
I % & avg qartq 7 9 qré
IR gAT I9F Fraq € DA @ )
£ e 7y ot wdt e ew
ST IEIEET F oF Wt AR FRA wT-
v A o W AT W E wiway
el ® fasll | giende of YaraT
olx & 9w TF AR N wHa
w3 WY TT B ¢ dfwT AL AT T
AT it g Af v OF @ xale
ra vy § e gt Qe R X &
Wit fos v § afer & oY o9 war
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3 il ¥ Ot Mr. Speaker: Shri Achaw  Singh.
r‘. b T * fe He will speak for not more than ten
T L2 minutes.
e qoT An Hon. Member: Has the sittin
W' Fa ¥ Ao been extended? ¢
#2172 § Fr oo g F g FArd
¢ R aRR wfaa fag w1 ag wid Mr. Speaker: It is extended till
A0 ¥ qF wWifs T wfaa fow 530 p.m.
Y 9 o T & gEEE w7 FTe F9 Shrl L. Achaw Singh (Inner Mani-
"ﬁ qr 5T aw lTI'«I-'S’f ¥ 3 L X gri.urr): I would require 15 minutes,
q | wfad sewr AT T F qEd '
aARHAT E | Mr. Speaker: Thex:e are a number
. - of hon. Members wishing to speok.
¥ gawar § fr a8 w1 qare A They will have their turn in the
FRET AR 2 grg.—;ﬁ F AR discusion on the Finance Bill I
@ N ﬁ@% Yo & gt @ < shall call only those hon. Members
ti‘||'=|q ! W}E = § it LR who have had no epportunity to
T T q FT AT 9 W w7t speak till now. They alone will be

called or be given preference during
the discussion on the Finance Bill.

o gE & ? A9 ¥ gy
AR arft 7 fors frar @Y o ag e
wfmsr @Y a3 a8 s> Shri Feroze Gandhi: Like myself,

9| AU H EE AT AT B TAY
Shri L. Achaw Singh (Inner Mani-

wifa Wﬁf{fﬂ'ﬁb’ﬁ?&!? LALLLES pur): Mr. Speaker. As far as the
fedor #1 w71 grew 4 9w |1 Home Ministry is concerned, it deals
Zrera |\ I9 gNT m fedqrom with ‘public servi'ces' and ‘public
2 g I .. s N security’ and it is also conco...wd with
F W= AN '3-%?” ¥ o K A the administration of Union territories
AR R T AT MY AU T A and the welfare of Scheduled Castes,
q
AT T &7V 47 | T wror &9 day Scheduled Tribes and other  back-
A o - o . ward classes. I would like to make
g e 7wt #t feafa 7 agy qa< g d only a few observations on some of
WX STHAT FT AEF aGT FF AW P them.
szmﬁmmmﬁm India is a democracy and we have
gTar & w0 munch:d nhprogramme for establish-
o . ing and achieving a socialist pattern
. W WERE, At gywar  fe of society. Our civil services have
wWF o i enfsai swqar been quite ill-adapted for the task.
A e D hinges first of all th
Aferai & a g B emocracy hinges first of all on the
N i & ‘q .h wr manner in which responsibility is.
Ffeg @@ 4 o gwwEr fixed and held accountable; secondly,
4 f5 wIXx TEE IAX Fi© on responsiveness and considerateness,
The Home Ministry is particularly
v fow wg ¥ Ffefaas "m concerned with the redress of wrengs
7§ I q@ ¥ vk & Hehwie and grievances. It receives a number
waey § :ﬂ{ﬁwmﬁﬁmﬁr of petitions, memorials and complaints-

N R from different persons on a number
a&qwg‘crﬁmmgﬁr Tgh T AN of subjects. In the civil services, we
dam Axafeqis fams oF aw @ are following a method that permits

A ¢ ~ etters from citizens to go unanswered,
fear *!IT@'UW ¥ A A prorly answered and sometimes long:
8 ol delayed. This is certainly against con-

-
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(Shri L. Achaw Singh)

siderateness and responsiveness. It was
Milton who said: “When complaints
are freely heard, deeply considered,
-and speedily reformed, then is the
utmost bound of civil liberty attained
that wise men look for”.

There is excessive cross-reference
:and consultation in the course. of
administration. It frustrates the demo-
«cratic aspiration and it is an evasion
of responsibility on the part of those
‘who must have special responsibility.

Our r1method in the administration
mow sets high barriers before the entry
-of citizens into public offices and occa-
sions many of them to salute and to
‘make submissions. We could easily
:approach those in charge of high
offices in the district and sub-divisional
headquarters during the British days,
but now we have to observe a series
of formalities in order to meet such
men of the Civil Service. 1A.S.
officials who are sent out are a special
- caste, a special heirarchy, and they
have not been able to adapt to the
changing situation. This method which
sets a substantial barrier between
ranks of public personnel is not a good
-one. I can give practical examples of
the Chief Commissioner in Manipur
and also a high I.P.S. official deputed
as IL.G.P. in Manipur at present. No
member of the public is allowed to
.see them in their bungalows and if
they go, they are threatened and
shouted down, even when they are
approached for some urgent and
unavoidable cases.

I would like to say something about
the vigilance division. This vigilance
-division has also not served the pur-
pose for which it was created. The
vigilance officers merely think that
they have to deal with departmental
cases referred to them, but they are
not to initiate the cases themselves or
to watch the activities of various
.officers or to stop them from
indulging in favouritism and nepotism.
The welfare officers and senior staff
councils have been constituted, but
they are a mere farce; they have not
served the purpose for which they
thave been constituted. The unanimous

decisions of the staff councils are not
accepted. If these councils are to
serve any useful purpose, they should
be given some say in the day-to-day
administration of the offices, The
principle of workers' participation has
been accepted by the Government. It
is time that these councils similarly
participate in their spheres.

This Ministry has failed to discharge
fully their obligations towards the pre-
partition permanent Central Govern-
ment servants coming from the North-
West Frontier Province, the tribal
areas and agencies. Their terms and
conditions were guaranteed by repre-
sentatives of the Government of Indis,
but new rules were framed which
infringe their previous terms and con-
ditions of service. The appointment
of 400 assistants in a temporary capa-
city as a result of U.P.S.C. competi-
tive examination, over and above the
400 appointed on a substantive basis
is against all rules and orders and
established practice. Every year the
U.P.S.C. examination is held and the
number of posts required could have
been filled by these examinations. The
appointment of these temporary em-
ployces has thercfore reduced the
number of confirmations to be made
departmentally and through examina-
tions in subrequent years.

in India we have got fire services.
These fire services are inadequate and
suffer from lack of co-ordination and
of a uniform standard. In Britain, the
1938 Act gave the Home Department
powers to prescribe standards of effi-
ciency and appoint inspectors to én~
force them. The Fire Services Act, 1947
provided machinery to secure standard
conditions of service in all fire-
brigades and also to ensure continu-
ance of a reasonable degree of unifor-
mity of conditions in different fire
brigades. It is time that the Ministry
took proper steps to ensure as good
and efficient a fire system as possible
in our country. With regard to the
fire services, prevention is infinitely
better than cure and fire brigades in
India should now give increasing
attention to measures for prevention
of fire. The “Fire prevention week”



E‘

lpmred py we Mnswy i
cuhtdmctwn.butttumtromuth-
factory. Reporting system should be
introduced wldely as this is of great

fire precaution tor individual risks.

I now come to the admunistration of
the Union Territories. Tne adminis-
tration of Union Territories has been
a constant source of headache both to
the Centre and the people of the
Territories. I belong to one of those
Union Territories and I am speaking
from personal experience. In Manijpur,
for example, a number of retired per-
sonnel have been imported to run diffe-
rent departments and they have been
found totally unfit for the tasks allot-
ted to them. They have bungled and
mismanaged the affairs of the adminis-
tration in their spheres so much so
that blows were exchanged between
officers and the subordinates. The
subordinates have become so much
disgusted with their bosses. It is &
fact that qualified local men are also
available and they can run the depart-
ments as smoothly and efficiently. But
it is a matter of regret that they are
never given a chance. Our complaint
is our men are not trusted and local
men are not recommended for promo-
tion to these posts by the Chief Com-
missioner. We have also lost our
confidence and trust on these officials.
Trust begets trust. Mistrust begets
mistrust. Let us try to get rid of the
superannuated personnel. They are of
no use. We do not like them. Further,
Manipur is not a holiday home or
retirement centre for these people.

I now come to the Indian Frontier
Administrative Service, which is =
queer and strange cadre. It caters to
the administrative needs of NEFA, the
newly-constituted Naga Hilis-Tuensang
area and the Union Territories of Tri-
pura and Manipur. It is very difficult
to understand how officers recruited
for NEFA would serve the needs of
administration in the Union Territories.
The Prime Minister, the other day,
gave good compliments to the services
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of these officers. But our experience
18 quite different. [t seems that the
personnel of this cadre are drawn from
the Army and Air Force—Wing Com-~
manders and Captains who have got
no idea of the Indian Penal Code and
the Code of Criminal Procedure ana
who might have been recruited for the
undeveloped NEFA areas have been
found to be misfits in Manipur and
Tripura.

Mr. Speaker: The hon. Member must
not go on reading. Now and then he
must look up.

Shri L, Achaw Singh: These are raw
and inexperienced people and they are
mismanaging things. For instance, in
Chudachandpur, Ukhrul and Tamen-
gong sub-divisions the officers managed
things in such a way thut there have
been demonstrations and the sub-
divisional officers have been assaulted
and representations have been made to
the higher authorities for the removal
of these officials. I would like to
1equest the Home Ministry to closely
study the situation, because the feel-
ings are very bitter among the tribal
people. Things have been done in
such a way that the Manipur State
has become a training ground for
newly recruited people.

Now I would like to refer to one or
two points about appointments. I
would suggest that only local men
should be appointed for class III and
class IV posts. Recruitment should be
confined to those people. For superior
posts also, whenever qualified local
persons are available, preference
should be given to them. In Mani-
pur, this particular principle has not
been observed, though there has been
a lot of hue and cry. So, 1 would
request the Ministry to look into this
matter. I also request that the five
years’ term in the Public Employment
Act 1957 may be extended to Manipur
8o that local people may get a chance.

Regarding development of the tribal
area, I would like to refer to one or
two points. The construction of roads
and bridges is very important in the
tribal areas. Construction of roads
and bridges are the primary condi-
tions for tribal development. The
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only road communication to connect
fmphal to Tamengong was started
sarly in the First Five Year Plan. But
it is the third year now of the Second
Plan and only half of it has been com-
pleted. For the last two years the
work has been suspended,

Now, regarding the bridges, there
was a suspension bridge constructed
in the sub-division of Ukhrool. There
the Government have given Rs. 2,000
to the villagers. They constructed it
with bamboos and canes. It was worth
only Rs. 500 and the Government have
given this sum without any scrutiny.
They have wasted the money in this
way. It is very difficult to think that
tribal development will proceed in
erder.

The last thing I would like to say
is about the backward community,
Chakpa. The Chakpas are about 28,000
people and they have made represen-
tations to the Government of India
that they should be classed as Class A
members of the scheduled tribes liv-
ing on the plains. But they have been
classified as scheduled castes because
the Backward Classes Commission
visited Manipur and on the testimony
of some interested people included
them in the list of scheduled castes.
They do not belong to a scheduled
caste. There was no caste system in
Manipur. Untouchability was never a
problem in Manipur. These people are
aborigine people of Manipur and they
should not be classified as scheduled
castes.

Mr. Speaker: The hon. Member must
now resume his seat. He has had
more than his quota.

Shri L. Achaw Singh: Dr. Krishna-
swami has spoken about the declara-
tion of the official language. He was
of the opinion that the declaration
should be postponed indefinitely. He
may represent himself and some other
people but he cannot represent all the

people in this House, not at least the -

Socialift group.

Lastly, I want tp say a word about
the Territorial Council functioning m
Manipur.

Mr. Speaker: Hon. Member must
reserve all that for some future occa-
sion. I have eullowed him ffteen
minutes. He will get ancther
opportunity.
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Shri Balakrishnan (Dindigual-Re-
;arved-Sch. Castes): Mr., Speaker,
) ) o

Mr. Speaker: How long does the
hon. Member propose to take?

Shri Balakrishnan: Ten minutes.

Mr. Speaker: He may continue to.
morrow.

17.39 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday the
15th April, 1858





